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Tuesday, February 21 1961/Phalguna
2, 1882 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEaKER in the Chair.]
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Certain hotels which are members
of the Federation of Hotels and Re-
staurants Association of India have
agreed to give off season concessions
during the summer of 1961.
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Shri P, C. Borooah: May I know
the names of the countries which are
participating in this campaign?

Shri Raj Bahadur: The
countries are participating,

ECAFE
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Shri P. C. Borooah: What is the
concession which is going to be given
by the railways and air companies?

Shri Raj Bahadur: That has been
given ip the statement.

Shri Tangamani: May I know whe-
ther the concessional fare of Rs. 495
will be extended to inland tourists
also?

Shri Raj Bahadur; As I have just
now indicated in reply to another
question, this is essentially an invi-
tation to the foreign tourists, and
these concessions are thrown open to
them. I hope that the disinction bet-
ween the foreign  tourists and the
home tourists will have to be recog-
nised.

Shri Tangamani: Under the ‘Visit
the Orient Year' 1961 several conces-
sions are extended to the foreign
tourists. May I know whether, be-
cause of the importance of this cam-
paign, the concessional railway fare
will be extended to the Indian tourists
as well?

Shri Raj Bahadur: The whole cam-
paign is being organised on the basis
of the resolution adopted and the re-
commendation made by the ECAFE
We are trying, as a member country
of the ECAFE, to follow suit with the
other countries in this behalf. That
distinction will have to be maintained.

Replacement of Dakotas by Viscounts
+

Shri Ram Krishan Gupta:
Shri Keodiyan:
*169. Shri Warior:

‘Will the Minister of Transport and
Communications be pl d to refer
to the reply given to Starred Question
No. 210 on the 18th November, 1960
and state the nature of progress made
so far in replacing Dakotas by
Viscounts?
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The Deputy Minister of Civil
Aviation (Shri Mohiuddin): The
Indian Airlines Corporation are at
present negotiating for the purchase of
two second-hand Viscounts for which
they have received an offer.

Shri Ram Krishan Gupta: It had
been previously stated that Govern-
ment proposed to purchase four
second-hand Viscounts. May I know

why only two are being purchased
now?

Shri Mohiuddin: Previously the
Indian Airlines Corporation had sub-
mitted a proposal to purchase four
planes and Government had approved
of it. It was found later that the two
viscounts  which they proposed to
buy had been sold to other parties
and were no longer available.

Shri Warior: Which are the routes
which are proposed to be taken for
replacement of Dakotas by Viscounts?

Shri Mohiuddin: I may explain that
the Viscounts are not in replacement
of Dakotas. That is a misunderstand-
ing to a certain extent. The Viscounts
are essentially required for the in-
creased traffic on the trunk routes.
1f they are available they will be run
on some other routes, such as Bom-
bay-Madras and Bombay-Bangalore.
But they are essentially meant for the
trunk routes.

Shri Ram Krishan Gupta: The hon.
Minister just now stated that the two
viscounts have been disposed of by
the party. May 1 know whether this
is the same party with which negotia-
tions were going on for the purchase
of the Viscounts?

Shri Mohiuddin: I do not know to
which party the hon. Member is re-
ferring. This question had been
under consideration for the last three
or four months and so many parties
had come into the picture.

Shri P. C. Borooah: May I know,
Sir, what progress has been made in
the replacement of the Dakotas by
Yokker Friendships?

FEBRUARY 21, 1961
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Shri Mohiuddin: Five Fokkers are
to be delivered in the next three to
four months.
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#ar qgm ¢

Shri Mohiuddin: It is not correct to
say that the Burma offer could not be
completed because of delay in sanction
from the Ministry. The Ministry had
sanctioned the proposal for the pur-
chase of Viscounts from Burma. But
after the offer was communicated to
them, the Burmese Government de-
cided not to sell them. As far as the
prices are concerned, [ had already
stated before that it would not be
desirable at this stage to indicate any
prices.

g SATHAT

|

11

Release of Sugar from Sale

+
Shri Bibhuti Mishra:
e17¢ J Shri P. G. Deb:
Shri Sampath:
| Shri S. A. Mehdi:

Will the Minister of Food and
Agriculture be pleased to state:

(a) how much sugar was recently
released for sale from the factories
from all over India;

(b) whether some restrictions were
imposed on sugar factories in
Northern India; and

(¢) if so, the reasons therefor?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Two lakh tons on 4th February,
1961.

(b) and (c). No, Sir, except that
barring small quantities released for
sale amongst their employees, the
factories in U.P., Bihar and Punjab
are required to supply sugar only to
Government allottees at the  fixed
ex-factory prices.
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Shri Tyagi: After the Minister has
been pleased to announce that pro-
duction of sugar last year was more
than expected and is further gom,g
to be more than what is expected this
year, when there is surplus produe-
tion, what is the justification for con-
trolling the sale of sugar in India? 1
can understand their controlling the
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quota which they want to take from
the milis for export, but why control

local consumption when we have sur-
plus?

Shri M. V. Krishnappa: There is no
control on local consumption. We
are prepared to supply to the people
as much sugar as they are prepared
to eat. There is only control on the
ex-factory price in surplus States like
U.P., Punjab and Bihar. Other than
lhat. there is no control over consum-
ption of sugar in India. We are pre-
pared to supply to the States what-
ever guantities they are prepared to
take from us.

Shri Tyagi: From the question, it is
obvious that the mills are not free to

sell unless they are permitted; there
is control.

Shri M. V. Krishnappa: The mills
are not permitted to sel] to whomso-
ever they like. They are allowed to
sell only to the nominees of the State
Government. So, whatever the States
demand—if a particular State wants
15,000 tons instead of 10,000 tons—
Government are in a position to sup-
ply. They are not able to lift even
the quantities they are allotted.

Mr. Speaker: The spirit of the ques-
tion is, when there is so much of sur-
plus sugar, why should there be this
kind of restriction that it can be sold
only to nominees of States Govern-
ments and so on? Why not free sale
in the marke?

Shri M. V. Krishnappa: The position
is we had a carry-over of 5 lakh tons
of sugar during last year and this
year we will have a surplus of about
4 lakhs to 5 lakhs. That means about
a million tons of surplus sugar, out
of which the Government of India
want to keep about 5 lakh tons as
carry-over for next year. So, India
is today able to export at least 4 lakh
to 5 lakh tons of sugar to other coun-
tries. A mission has gone to America
to persuade the Amepican Govern-
ment to purchase sugar from India. In
view of all this, it is something which
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we have to think over. While we
have surplus sugar, we have to take
into account the pros and cons of the
question, in view of our attempt to
export to earn foreign exchange. We
have to take into consideration var-
ious things. Except the price con-
trol, the States have been asked to
liberalise the supplies. They have
been given any amount of sugar they
want,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I have just heard what Shri
Tyagi said. I would really wish to
say that these are questions which
are under consideration. It is difficult
to say much about them, but that
point is under consideration. (Inter-
ruptions).

Mr Speaker: Order, order Hon.
Members are fully aware that under
the rules, we cannot go into major
questions of policy in Question Hour.
This is @ major question of policy as to
why this limited control should con-
tinue, The hon. Deputy Minister has
clarified the position and said there is
a desire to export. The hon. Prime
Minister hag said the whole thing is
under consideration, In view of that,
hon, Members have got three or four
opportunities and they can take up this
matter during the debates.

Shri Braj Raj Singh: Only yester-
day we were told in the House that
there was acute wagon shortage in
the country and they were not able
{o remove the coal from the pit-heads
to the consuming centres. Now they
are going to move four to five lakh
tons of sugar to the ports. Will the
railways be in a position to move the
sugar from the factories to the ports?
They will not be able to do it. Why
not remove the restrictions within the
country before that?

Mr. Speaker: Next gquestion.
Officers-in-charge of Community
Development and Panchayat Raj

+
Shri Shree Narayan Das:
Shei Radha Raman:
Will the Minister of Community
Development and Co-operation be

*171.
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pleased to state the extent to which
various State Governmentg have bean
able to give effect to the suggestion
of having single officer in the Secre-
tariat to be incharge of Community
Development and Panchayati Raj as
agreed to in the meeting of State
Ministers of Community Development .
held in New Dethi in December last?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8, Murthy): The recommendation
referred to was communicated to all
State Governments with the request
that it may be implemented. In 10
States Panchayati Raj and Community
Development are in charge of the De-
velopment Commissioner. The re-
maining 5 States are still examining
the matter.

Shri Shree Narayan Das: May I
know whether the question of having
co-operation allied with this depart-
ment has been considered by the
Government in view of the fact that
the two are under the same Ministry
in the Central Government?

Shri B, S. Marthy: This is a matter
which is engaging the attention of all
the States, but I cannot say at the
present moment that it has been
under active consideration.

Sbri P. R. Patel: Recently the
Gujarat Government appointed a
commitiee and the committee has

given a report on panchayat raj. The
committee has recommended so many
more things than what is implemented
in Rajasthan and Andhra. I would
like to know whether the Government
is considering this report and recom-
mending other States to follow those
recommendations?

Shri B. S. Murthy: The hon. Mem-
ber is right in saying that a report
has been submitted to the Gujarat
Government by a committee.  That
report is being considered by the
Gujarat State Government and the
Central Ministry also are considering
it.
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Shri Raghubir Sahai: In view of
the widespread acceptance of the
policy of panchayat raj and its com-
prehensiveness, may I ask whether
it is necessary that the distinction bet-
ween community development and
panchayat raj should continue to
exist? Would it not be proper to have
the designation of the Minister of
Community Development changed to
Minister of Panchayat Raj and officers
also being treated likewise?

Shri B. S. Murthy: This thing will
be taken into consideration.

Shri A. C, Guha: May I know the
names of the States which have im-
plemented this suggestion and the
States which have not done so?

Shri B 8. Murthy: I have already
said that 10 States have implemented
this.

Shri A. C, Guba: What are the
names of those States?

Shri B. 8. Murthy: The States are
Rajasthan, Andhra Pradesh, Mysore,
Punjab, Gujarat, Madras, Jammu and
Kashmir, Maharashtra, Assam and
Orissa. The States that have not so
far implemented this are Kerala,
Madhya Pradesh, Uttar Pradesh, Bihar
and West Bengal, I may add that U.P.
has a Director of Panchayats already
appointed as Joint Development Com-
missioner,

Pandit D. N. Tiwari: May 1 know
whether at block levels the work of
community  development is linked
with the revenue officers in all these
States?

Shri B. S. Murthy: I think that only
in the State from which the hon.
Member hailg the BDO is also a re-
venue officer.

Pandit D, N. Tiwari: What arc the
reasons given by the Bihar Govern-
ment for not accepting this system?

Shri B. 8. Marthy: If the hon. Mem-
ber puts down a separate question, a
full answer will be given.

PHALGUNA 2, 1882 (SAKA)
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Shri Vishwanatha Reddy: May I
know whether a suggestion has been
made at the district level that Dis-
trict Collectors are to be redesignated
as Development Officers and special |
responsibilities are to be given to
them for looking after this community
development work?

Bhri B, §. Murthy: This is only
about the State level which we are
discussing, not about the district level.

Shri Tangamani: The sixth meeting
of the Central Council of Loca] Self-
Government, Panchayats and Pan-
chayat Raj made certain recommend-
ations. One recommendation, which
was considered at the State Ministers’
conference, refers not only to the mer-
ger of community development and
panchayat raj with the secretariat
level, but it also mentions that village
level officers also should work as sec-
retaries of the panchayats. May I
know whether the States which have
accepted the first part of the recom-
mendation have also accepted the
other part of the recommendation?

Shri B. 8. Murthy: I am afraid that
is beyond the scope of the present
question.

Master Plan for Delhi

+

Shri D. C. Sharma:

*174.9 Shri Ram Krishan Gupta:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 495 on the 28th
November, 1960, and state the pro-
gress made so far in the finalisation
of the Draft Master Plan for Delhi?

The Minister of Health (Shri
Karmarkar): A statement is laid on
the Table of the House.

STATEMENT
As prescribed in the Delhi Deve-

lopment Act, 1857, the draft Master
Plan for Delhi was released to the
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public for comments and suggestions
etc. on the Bth July, 1960. The last
date for filing objections etc. was Tth
October, 1960 (90 days). In all about
600 objections have been received
which are under scrutiny of a special-
ly constituted Board of the Delhi
Development Authority. The Board
has finished personal interviews and
is now engaged on preparing their
report for submission to the Authority.
The Authority will consider this re-
port and submit the revised Plan 0
the Central Government for approval.

Shri D. C. Sharma: May I know if
the hon. Minister is in a position to
disclose the nature of the major ob-
jections which have been taken against
this Master Plan and whether they
have made any modification in  the
Plan because of those objections?

Shri Karmarkar: All the objections
are raised with a view to have some
modification in the Plan as to where
the different elements should be; for
instance, where a green belt should
be placed etc. And almost all of them
are points that have arisen from a
particular point of view.

Shri D, C. Sharma: May I know
whether it has come to the notice of
the hon. Minister that a factory has
been sanctioned in the green belt in
violation of the Master Plan and this
was regularised by the Delhi Munici-
pal Corporation?

Shri Karmarkar: There can be no
violation of the Master Plan yet be-
cause there is no Master Plan finalized
yet. It is an interim general plan and
any change in it can be only made by
a decision of the Government of India
No deviation can be made by any other
authority.

Shri D C. Sharma: Shall I take it
that before the Master Plan is finaliz-
ed it will be seen that the Master
Plan, as it is envisaged, would cease
%0 exist and there will be an interim
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plan which will whittle away  the
whole of the Master Plan?

Shri Karmarkar: There is no ques-
tion of the Master Plan ceasing to
exist. When it is finalized it will
continue to exist. Regarding the in-
terim general plan, lest there may be
uncoordinated and haphazard grow'h
in the town there is an interim gen-
eral plan which is strictly brought
into force and, as I said, any dJevia-
tion in the Master Plan cannot bhe
made except with the concurrence of
the Government of India. In a very
few cases Government of India may
agree to it.

Shri Ram Krishan Gupta: In reply
to a previous gquestion the hon. Minis.
ter stated that the Master Plan is
expected to be finalized during the
life-time of this Parliament, May I
know whether there is any possibility
of that?

Shri Karmarkar: Yes, Sir.

Shri D. C. Sharma: How many ob-
jections with regard to the deviation
from the contemplated Master Plan
have been sp far received by the hon.
Minister and what decision has he
taken on them?

Shri Karmarkar: Only very few I
think. But I should like to  have
notice as to the actual number of de-
viations permitted by the Government
of India.

Shri Braj Raj Singh: Pending the
finalisation of the Master Plan by the
Delhi Development Authority has it
been decided that 2,000 plots shall be
auctioned to the public?

Shri Karmarkar: It is in consonance
with the Master Plan. The Master
Plan plans the establishment of fac-
tories, disposal of plots etc. So, if any
plot is given away, it will be entirely
in accordance with the interim general
plan and if any deviation is found to
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be advisable and necessary, the Gov-
ernment of India might consider and
decide it.

Shri Ansar Harvani: May I know
in how many cases the violation of
the Master Plan by important coloni-
sers of the city have come to the
notice of the Government and in how
many caseg they have been regularis-
ed by the Municipal Corporation and
the Government?

Shri Karmarkar: If any deviation
is necessary and it is brought to our
notice, we permit it. There cannot
be any deviation from the interim
general plan unless we permit it, and
that we have done, as I said, in a
very few cases. There is no question
of any other body excepting the Gov-
ernment of India permitting any de-
viation from the interim general plan,
which is strictly brought into force.

Shri B. K. Gaikwad: When the
Master Plan is to be applied for Delhi
in order to widen the roads some
houses will have to be acquired? If
50, may I know the estimated cost of
this Master Plan for Delhi?

Shri Karmarkar: We are, of course,
not cognizant of what will be the esti-
mated number of houses that will have
to be pulled down to widen the roads.
Hence, by inference, there cannot be
any estimate of expenditure, which
is hypothetical.

Shri Tyagi: People were under the
impression that under the Master
Plan small income group people will
get the benefit of having housing ac-
commodation or plots of building
houses at cheaper rates. Now I
understand the plots are going to be
sold by auction, which means the
highest bidder will have it. So, the
small income group will not be able
to take full advantage of the Master
PRlan.

Shri Karmarkar: Sometimes my
hon. friend confuges the issue. The
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Master Plan plans the city—where a
park should be located, what are the
industrial areas, what are the resi-
dential areas and things like where
should be the link road, what should
be the transport and all that. That
is what is known as the Master Pian.
That has nothing to do with the dis-
posal of land for lower middle class
and lower income group, which is a
separate quesiion altogether.

Shri Tyagi: Last time it was stated.. .

Shri Karmarkar: Before the matter
is cleared up let him not confuse it
further. The Government are very
particular that the low income group
should get land at concessioual prices.
Therefore, these plots which my
friend was asking about, all of them
are not to be sold by auction. They
are to be made available at reason-
able prices to the lower income
group. There will be some plots—no,
I will allow my friend to put his
question.

Mr. Speaker: Next question.

Power Generation in the Ceuntry

*175. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) what was the installed capacity
for power generation in the country
during 1958, 1959 and 1960;

(b) how much power was actually
generated and sold during each of
these years; and

(c) whether there js any big gap and
if so, what accounts for it?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
A statement is laid on the™Table of the-
House,
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STATEMENT
Installed  Power Powersold  Difference
Year - capacity  gencrated (Million  between power
(million  million kwh) generated and
KW) kwh) sold (million
kwh)

1 2 3 4 5
1957-58 32 11369-14 934522 2023.92
1958-59 35 12993 -89 1071861 227528
1959-60 39 14991-50 12328-35 2663°15

(c) The difference betwgen the
.generation and the sales represents the
transmission and distribution losses
.and consumption of power in the
.auxiliary works of the generating
stations,

Shri Harish Chandra Mafhur: How
does the hon. Minister explain this
great wastage arising out of the big
gap between the installed capacity
.and the power generated? Is this
wastage of power generated and power
sold normal or ig it something which
has got to be looked into and matters
improved?

Shri Hathi: As far as installed capa-
city and the power generated are con-
cerned, I do not think there is any
wastage. So far as generation and
power sold is concerned, there is a
transmission loss of nearly 16 per cent.

Shri Harish Chandra Mathur: May
I know if the hon, Minister's attention
has been drawn to a leading article
giving instances after instanceg of how
there is a great wastage of power
between installed capacity and power
generated? Has he examined this

matter?

Shri Hathi: I have not seen that
article,

Mr. Speaker: The hon. Minister

has given the difference between the
power generated and power sold.
The hon, Member wants to know the
reason for wastage,

Shri Hathi: That I have explained.
‘The difference between the energy

generated and the energy sold is
because of the transmission loss,
which is generally 16 per cent. That
I have already stated. But I have
not seen the article which he has
mentioned,

Mr, Speaker: Shri Banerjee.

Shri S. M. Banerjee: I want to
know......

- Shri Harish Chandra Mathur: May

Mr, Speaker: 1 have called Shri
Banerjee. In the meanwhile, let him
frame his question in a form which
the hon, Minister will easily accept.

Shri S. M, Banerjee: 1 want to
know whether jt was brought to the
notice of the hon. Minister that there
is a shortage of power in UP? At the
same time, 50 kw power which is
generated in Rihand and is surplus
there cannot be transmitted. What
steps are being taken to see that
power is properly utilized,

Shri Hathi: There is  power
shortage generally everywhere. That
fact is admitted and we are trying to
see that additional installations are
made wherever possible within our
resources.

Shri S. M. Banerjee: There was a
leading article in the press that there
is surplus of power at Rihand but it
could not be transmitted because of
want of penstock.

Mr. Speaker: He says there is
surplus power at Rihand but it could
not be utilized for want of penstock.
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Dr. Ram Subhag Singh: May I
know whether Government have
calculated the cost of production of
power on the basis of power gene-
rated? May I know the difference
between the cost of production and
the rate at which power is sold to
consumers in industry and agricul-
ture?

Shri Hathi: That depends on
individua) cases. Generally power
generated by water is cheaper than
power generated by thermal stations
and the cost of production waries
from station to station. Tariffs are
fixed according to the cost of produc-
tion in each station.

Shri Ranga: Are steps being taken
to see that power generated in a
station in one area does not go to
waste while there is a shortage of
power jn other areas and that there
is proper utilisation of power avail-
able all over?

Shri Hathi: That would be possi-
ble when there is a grid connecting
all the power stations, As the House
knows we are taking steps to have
one grid for the southern zone during
the Third Plan period.

Shri Harish Chandra Mathar: Ac-
cording to the hon. Deputy Minister
the normal loss between power gene-
rated and power sold is 16 per cent,
while according to this statement
itself it is more than 20 per cent in
cach case, May I know how the
hon, Minister explains this and what
steps Government is taking to im-
prove the position?

Shri Hathi: 16 per cent, as I said,
is the normal loss, In some stations
there might be more loss because of
lengthier lines.

Mr. Speaker: All that the hon.
Member again and again wants to
know is whether there is any surplus
power which iz not being utilised.

Shri Hathi: There is no surplus
which is not being utilised. AIl the
power that is generated or that could
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be generated is being utilised. Ags the
House knows, in fact we are short of
power. So there is no idle power
which is not being utilised.

Shri Raghunath Singh: The hon.
Minister just now talked of Rihand
power. What will be the percentage
of power gengrated in Rihand which
will be released to the public? As
far as I know 90 per cent of the
power generated there is going to be
given only to two companies, that is,
the Birlag and the Railways.

Shri Hathi: In fact distribution of
power is a matter which rests more
with the State Governments and
State electricity boards, We have
not got details of how each State is
distributing its power.

Shri Raghunath Singh: Al]l the
money invested belongs to the people
of India. We want to know why we
are not going to utilise this power.

Mr. Speaker: There is a Govern-
ment in The State also,

ot fepfer feer 0w WY o Y
qar & fF gt fagie 7 qrac & s
st Fm T IwF Al sTgw
qrq< Az faet, S s qre7 fawar
At d 7z femal & fag aga samr
Tl qedt & 7
Shri Hathi: These are cases of
individual States. We are now on the
general question of power. I cannot
have information here with me about
individual States,

St O FYA ST A 47 ST
ST g fe v 9z = & fr A
& st fasrelY w1 foam emRA far
star =1fed S Y Fea o v 8,
att fraft fasft 57 Sorw & @
gomwr gEm AE A @
At o Wz g fe R faeret
T I Y @ &, W AT I AT
ST A & @ & o w6 A A
we?
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Shri Hathi: So far as Chambal
power is concerned, 37,000 kilowatts
of power are in Madhya Pradesh's
share. I know that there was some
difference of opinion between the
State authorities and the State Elec-
tricity Board so far as the manage-
ment was concerned. We have refer-
red that matter to the State Govern-
ment and they have said that they
have finalised the whole thing.

T WEE AW T 9@ gl
? foad & mit § faodr amz gar
o1 WrE, gar A afe & foadr
9T 93T & ar @ # T ag o
afeat 9z w8 § ST A, T & faadt
9T 437 $T7 A HfEwT & osr @
g7

g g wE aEx TRz
gt FEr g, SfsT o afe ow=
qr{t .

WEIW AP WA T g W

Aar

ot grdt : A{d § g A E, 0F
a1 ufgeeds & WY o913 |

So far as power generated from
water is concerned, I have the
figures., That part of the question I
can reply but the other parts I cannot.

Shri Tyagi: Who has the last say
in the matter of settling rates when
power is sold to individuals or firms?
Are the State Governments free to
settle terms independently of the
Central Government or is the Central
Givernment also consulted?

Shri Hathi: Generally it is the
State Governments and the State
Electricity Boards who decide the
tariff.

Shri Yadav Narayan .'lulllav Out
of fhe power generated “what per-
centage was given to the rural areas

FEBRUARY 21, 1961

Oral Answers 1016

and what percentage was given to
the urban areas?

Shri Hathi;
figures,

1 do not have tihese

Shri P. C. Borooah: May I know
whether generation of power in
Assam is the lowest in the country
and, if so, what steps has Govern-
ment taken to bring up Assam to the
all-India level?

Shri Hathi: We are adding to the
generation of power. I think the
Barapani hydro-electric scheme will
generate more power. But it is a
fact that power generation in Assam
le less,

Shri Harish Chandra Mathur: Is
the hon. Minister aware that there is
great trouble arising out of the
unbalanced allocations for generation
and for transmission and distribution
which are responsible for most of
these disparities? The case of allo-
cations for Rajasthan in the Third
Five-Year Plan is a glaring instance
in this regard.

Shri  Hathi: Generally while
formulating the State plans it is the
proposals of the State Governments
that are being discussed by the Plan-
ning Commission with the State Gov-
ernments. Ag far as resources are
available, we are giving priority to
have more transmission lines.

Shri Harish Chandra Mathur: Is
the hon, Minister aware that the
Rajasthan Government had asked for
Rs. 25 crores for distribution of the
power that you are allowing them to
generate, while you have allotted only
Rs. T crores which will make this
distribution of power absolutely im-
possible?

Shri Hathi: That depends upon the
resources available,

Mr. SBpeaker: Can the States not
raise loans for this? Next question.
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Trivandrum Airport

Shri A. K_ Gopalan:
Shri M. R, Kumaran:
*176. Shri Warior:
Shri Kodiyan:
151"1 Punnoose:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have
received any proposal recently to
develop the airport of Trivandrum;
and

(b) if so, whether Government have
accepted the proposal?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
Government have approved two pro-
jects relating to (i) the construction
of an apron and taxi-track and (ii)
the extension of the runway in order
to make it fit for use by Viscount air-
craft at total estimated cost of
Rs, 7.70 lakhs.

Shri A, K. Gepalan: May I know
whether Trivandrum airport will be
connected with Kozikode  airport
which is gong to be built?

Shri Mohiuddin: I am not sure as
to what i meant by connecting Tri-
vandrum airport to another airport.
The length of the longest runway is
about 10,000 feet.

Mr. Speaker: When he says ‘con-
nected’, he means ‘connected by air’
and not ‘connected on the ground’.

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): I
would like to point out to the hon.
Member that there is no proposal for
Kozikode airport at the present time.
Therefore there is no question of
connecting the two.

Shri Warior: When will the work
of construction of this apron and the
new project be started?

Shri Mohinddin: The work has
started. Formalities are now being
completed by the CPWD regarding
the extension of the runway. Work
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on the other schemes of terminal
building and so on has already
started. Work on the project which
is now being considered, I hope, will
start very soon.

Shri Joachim Alva: In the develop-
ment and establishment of airports do
you follow a settled plan as laid down
in the Second Five-Year Plan and
also in the Third Plan or do you do
it haphazardly?

Shri Mohiuddin: We had plans for
the Second Plan period and we have
got plans for the Third Plan period.
We do follow the pattern except, of
course, for some important deviations
that may be urgently required.

Shri Punnoose: The hon, Minister
haz stated that there is no proposal
at present for an airport at Kozikode.
May I remind him that there was a
proposal as answers in the affirmative
were given on the floor of this House.
What has happened to that project?

Shri Mohiuddin: There have been
proposals for an airport at this place
as well as at so many other places.
But when we went into the scheme
in detail, the Indian Airlines Corpo-
ration informed us that they have no
intention at the present moment to
run a service to the place proposed by
the hon. Member. So we thought
that when there is no prospect of
any service being run, the wurgently
required finances may not be wasted
on such a place.

Shri Ram Krishan Gupta: May 1
know whether there is any proposal
to develop the airport at Chandi-
garh?

Mr. Speaker: Is it in Kerala? Next
question.

@t wr frafr
*pos. ot TwEE qTet: A
& aay g 74T a7 T FY FO KT

fF -

(%) v @7 a9 & f& W
1 forer g w1 g el &7 e 7y
# maafa & =f 2;
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(w) afz &, at g feodt <t
¥ fafa N sfa o af & e
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2
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Shri M. V. Krishnappa: Excise duty
is exempted. For all the sugar ex-
ported, there is no excise duty.

Shri Ramanathan Chettiar: May I
know whether the prices in the for-
eign markets are lower than Indian
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prices and if so, whether the Govern-
ment are going to subsidise export of
sugar?

Shri M. V. Krishnappa: Our sugar
is costlier than the world sugar. That
is, in the world market, our sugar is
costlier by nearly Rs. 300 per ton as
compared with the world sugar price.
Naturally, whenever we export sugar,
India must be prepared to incur
some loss. At present, whatever sugar
has been exported, that loss is borne
by the Government.

Shri Ramanathan Chettiar: My
question was....

Mr. Speaker: Subsidy.

Shri M. V. Krishnappa: The Prime
Minister was kind enough to say that
the whole thing is under considera-
tion. I could not have said that. I
went in a round about way. The Prime
Minister made it very clear.

Shri Ramanathan Chettiar: May 1
know whether the difference is going
to be met by the Indian Sugar Mills
Association or by the Government?

Shri M. V. Krishnappa: It must be
by the Government. The Sugar Mills
Association cannot compensate it.

Shri K. N. Pande: Is it a fact that
some negotiation js going on with the
U.S.A. Government to export Indian
sugar to that country? May I know
what has happened to that?

Shri M. V. Krishnappa: The Presi-
dent and Vice-president of the Indian
Sugar Mills Association are present in
the U.S.A. negotiating with the U.S.A.
Government. Attempts are being
made to see that Indian sugar is pur-
chased by them.

Shri Tyagi: What is the total loss
that the Finance Minister has agreed
to suffer on account of this export of
sugar? The hon. Minister just now
said that it is sold at Rs. 300 per ton
less than the cost price. The mill-
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owner will have his cost price. The
rest of the loss is to be suffered by
the exchequer. 1 want to know how
much he has agreed to suffer.

Shri M. V. Krishnappa: The preseni
position is, for each maund of sugar
that is exported, India is losing nearly
Rs. 13 to 14, That is being met now.
In the future everything is under con-
gideration.

Shri Tyagi: There is no question ot
meeting. What is the total loss we are
prepared to suffer?

Shri M. V. Krishnappa: For each
maund that is exported, I said, India
has to lose at present, at the inter-
national market price, nearly Rs. 13.

Shri Tyagi: That is the rate, I un-
derstand. What is the total?

Mr. Speaker: It depends on the

quantity exported.

Shri Tyagi: That is what 1 want lo
know. I want to know how much
quantity they have decided to export
so that I can calculate how much will
be the loss to the exchequer.

Shri M. V. Krishnappa: The ex.
portable quantity, 1 stated, is 4 to §
lakh tons. India, could export 4 to
5 lakh tons of sugar to other coun-
tries. If that sugar is exported to
countries other than the U.S.A., the
loss is more. If we export to U.S.A,
the U.S.A. pays more than the inter-
national price. They pay the domestic
market price. If we export to the
US.A., the loss will be less reduced.
If we export to countries other than
the U.S.A, the loss will be more.

Shri Bishwanath Roy: In view of
the present position with regard to
sugar in the country, may I know
whether any proposal is under consi-
deration for inecreasing the quantity
ol sugar to be exported out of the
stock that would be produced during
the current crushing season?

Shri M. V. Krishnappa: As I said,
we had a carry-over of 5 lakh tons
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last year. We are going to have at
least 5 lakhs tons surplus this year
Having 5 lakh tons for carry-over for
next year, we can export 5 lakh tons..
It may be out of last year or from
this year: it is all mixed up.

Shri Tyagi: The losses come to more
than Rs. 100 crores. How much is the
total?

Mr. Speaker: You may calculate 5

lukh tons multiplied by Rs. 14 per
maund.

Shri Morarka: It comes to Rs. 15
crores.

Shri Tyagi: It is a loss of Rs. 1§
crores.

Mr. Speaker: What is the meaning
of arguing this matter?

Shri Tyagi: I want to know what is
the gain. This foreign exchange can
be earned by other means.

Mr. Speaker: He only wants to know
in terms of foreign exchange, what
is the foreign exchange that we are

likely to get.

Shri M. N. Krishnappa: We earn
good foreign exchange. Each lakh of
tons, we are selling for Rs. 4 crores.
If we sell to US.A, we earn 50 per
cent more. That is, Rs. 5 to 6 crores
for each lakh ton of sugar, we will
be earning in foreign exchange.

Shri Chintamoni Panigrahi: May I
know whether it js a fact that the
Government is proposing to increase
the internal price of sugar to meet the
logs in export?

The Minister of Finance (Shri
Morarji Desai): It is difficult to
answer any such question before the
Budget.

Some Hon. Members; He has said
it.

Mr. Speaker: Next question. Even
this information may unsettle ths
market.
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National Saving Certificates

*178. Shri Ajit Singh Sarhadi: Will
the Minister of Transport ang Com-
munications be pleased to state:

{a) how far Pakistan have paid and
certified the amount due as preparti-
tion national saving certificates to
Indian refugees; and

(b) the balance still due and steps
being taken to expedite payment?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
41,994 claims of the total value of
Rs. 2.03 crores approximately.

(b) 20,440 claims of the total value
of Rs. 97.75 lakhs approximately.

The Government of India have de-
puted a Liaison Officer to Karachi on
20-11-1960 for the exchange of certi-
fied lists and the work is progressing
satisfactorily.

Shri Ajit Singh Sarhadi: May I ask
what was the reason for the delay and

why was not the liaison officer sent
-earlier?

Dr. P. Subbarayan: Between the two
‘Governments, we have to rely on
their coming ang our going and it
takes time.

Shri Ajit Singh Sarhadi: How long
will it take to complete the payment?

Dr. P. Subbarayan: It depends on
what our Liaison officer in Karachi is
able to do.

Shri Viswanatha Reddy: May I
know whether the attention of the
hon. Minister has been drawn to a
case where some money orders which
were sent at the time of the Partition
to the people in India have not been
remitted so far?

Dr. P. Subbarayan: I am not aware
of that because it is not part of this
wquestion.
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Viscounts Service

+

[ Shri Raghunath Singh;
Shri Ramji Verma:
Shri Damani:
Shrimati Krishna Mehta:
Shri Khushwagqt Rai:
Shrimati Ila Palchoudhuri:
Suori Assar:
Shri M. R. Krishna:
Shri Hem Barua:
Shri Supakar-
Shti Tridib Kumar Chaudhuri:
Siri Bibhuti Mishra:
Shri D. C. Sharma:
Shri Ajit Singh Sarhadi:
*179.  Shrimatj Mafida Ahmed:
1 Shri Vajpayee:

| Dr. Ram Subhag Singh:

| Shri N. R. Muniswamy:

| Skri Sampath:

| Shri P. G. Deb:

| Shri Inder J. Malhotra:

| Shri Aurobindo Ghosal:

| Shri Sadhan Gupta:

| Shri Muhammeg Elias:

| Shri Kalika Singh:

| 8hri A. M. Tariq:

| Shri Indrajit Gupta:

Will the Minister of Transport and
(’ommunications be pleased to state:

(a) whether defects have been found
in the Viscounts planes and Vicker-
Armstrong, the manufactures of the
planes, have advised to check the joint
wings and reduce the speed of the
planes;

(b) whether Indian Airlines Cor-
poration’s Viscounts have also been
affected;

(e) if so, the number of Viscounts
so affected;

(d) whether the defects have been
rectified;

(e) if so, when the Viscounts ser-
vice is likely to be resumed;

(1) the total cost of the Viscount
acquired by the Indian Airlines Cor-
poration; and
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(g) whether there has been any
loss to the Indian Airlines Corpora-
tion due to this?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
Yes, Sir.

(¢) to (e). Of the 10 Viscounts ins-
pected, 8 resumed service on 30-1-1961
while the two others on which defects
were found are awaiting repairs.

(1) The total cost of the 10 Vis-
counts inclusive of spares etc. is about
Rs. 702.00 lakh.

(g) Yes, but the Corporation are
unaple to assess the loss at present,
gince it is not known when the two
Viscounts grounded will be put back
into service

Shri Raghunath Singh: May I know
whether Viscounts and other aero-
planes are inspected every six months
and why the defect was not noticed by
the Indian airmen, The defect was
noticed in Central Africa when the
new scheme for Central Africa was
introduced.

Shri Mohiuddin: Aircraft are ins-
pected and overhauled according to
schedule. But, in this part in which
the «efect has been found, as the hon.
Member knows, the defect was found
only through an ultrasonic equipment
which was to be brought from Lon.
don. An expert had to come for that
specinl purpose.

Shri Hem Barua: May I know whe-
ther it is not a fact that the initiative
for tie check up came from Vicker
Armsirong and not from our Corpora-
tion and if so, in the context of that
may I know whether the Government
propese tn take more drastic steps 1o
see that the aircraft are regularly ins-
pected ang nothing of this sort hap-
pens in future,

Shri  Mohiuddin: ‘This initiative
cane from the manufacturers not only
to India, but all over the world
wherever Viscounts are being used
“This was a special feature of the
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defect which was found and which
could be detected only with a special
instrument. May I inform the Houss
that the Indian Air Lines Corporation
do propose to purchase that instru-
nient for periodical inspection?

Dr. Ram Subhag Singh: May I
know when the remaining two Vis-
counts will resume flight and who will
bear the cost of repair?

Shri Mohinddin: I am not sure
when they will resume flight. One
perhaps may be put back in two
month's time, The other perhaps
may take a littie longer time. As fat
as the cost is concerned, I am not in
a position to state what would be the
actual cost.

Shri Hem Barua: May I know whe-
ther it is a fact that the Indian Air-
lines Corporation has approached Vic
ker Armstrong for the loan of the
ultrasonic equipment; if so, whether
they have responded favourably? If
they have not, what special measures
do Government propose to take to
have this aircraft checked up in tha
meanwhile?

Mr. Speaker: He has stated he is
going to purchase.

Shri Mem Barua: My question i
this. The IAC has approached Vick.r
Armstreng for the loan of the equip-
ment for studying the aircraft wings.
I want to know specifically from the
hon, Ministey whether Vicker Armst-
rong is going to comply with this
reguest; il not, what other steps Gov-
ernment propose to take in the interim
peviod before it is purchased?

Shri  Mohiuddin;  This particular
spur buoni has been checked and foung
quite healthy and in order in the eight
sireraft. For these eight aircraft for
periodical check-up the IAC propose
tv perchasc the ultrasonic equipment
which was brought to India. As far
as that periodical check-up is concer-
ned we wili be quite independent and
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self-sufficient. As far as the two air-
craft are concerned, of course, they
require repairs.

st fsyf fest: & oA sTRAr
g fa s & foey & gwrdza 1 @
g1 q1 IR T FwE I A 41
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Shri Joachim Alva: Whilst review-
ing the entire quesion of replacing the
fleet of Viscounts, those planes that
are out of order, have we alsp noted
the very tavourable press review that
has been given to the Avro plane
manufactured at Kanpur and will
be phasing our programme in such
a way that we may utilise these Avro
planes?

The Minister of Transport and Com-
munications (Dr, P. Subbaryan): May
I point out that that is a separatc
question altogether? ‘The question
whether we will take the Avro or not
is still under consideration.

Shri D. C. Sharma: May name i3
there. May I put a question?

Mr, Speaker: His name is there
along with many others whom I have
not called. Next question.

Gandak Project

*180. Shri Bishwanath Roy: Will
the Minister of Irrigation and Power
se pleased to state:
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(a) in view of the recent change of
the Government in Nepal whether
any difficulty in construction work of
the Gandak Project has been realised
by the Government of India; and

(b) if the reply to above part (a)
be in the negative, whether any time
limit has been fixed by Government
for the beginning of construction of
the barrage?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Though no time limit has yet
been fixed for the beginning of cons=-
truction of the barrage the work is
expected to be started in December,
1961,

Shri Bishwanath Roy: May I know
why, even after signing the agreement
with Nepal, there has been so much
delay in beginning the construction
work?

Shri Hathi: Because there are some

technical comments made by the
CWPC, and the project has to be
finalised.

Shri Bishwanath Roy: What is the
time expected to be taken for com-
pleting the project including the
canals and electirc lines?

Shri Hathi: It would take eight
years to complete the project.

st fafafas: srozadr & e
TEF GIFaE &1 FTH GRAT UFET FY
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Shri Bishwanath Roy: May I know
the amount expected to be spent on
this project?

Shri Hathi: The total

crores,

is Rs. 52

Shri K. N. Pande: In view of the
fact that this canal is going to be con-
structed, what will happen to the
canal which was previosuly construct-
ed by the U.P., Government?

Shri Hathi: This will be separate
canal,

Water Pollution Control Board

Shri P. C. Borooah:
Shri Ram Krishan Gupta:

Will the Minister of Health be
pleased to state:

*181.

(a) whether Government propose to
set up a Water Pollution Control
Board to develop a properly integrat-
ed programme of river pollution con-
trol throughout the country; and

(b) what is the present machinery
to carry out this type of jobs?

The Minister of Health (Shri Kar-
markar): (a) The Fourth Conference
of Public Health Engineers held in
New Delhi in November 1960 recom-
mended the initiation of necessary
steps for the setting up of Water Pol-
lution Control Boards at the Central
and State levels. The recommendation
of the Conference is under examina-
tion.

(b) A statement giving the requi-
site information is laid on the table
of the Sabha. [See Appendix I, an-
nexure No. 41].

Shri P. C. Borooah: May I know
which of the State Governments have
already formed these River Water
Pollution Control Boards?
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Shri EKarmarkar: Subject to cor-
rection, I think, they are Bengal and
U.P. Mysore and Andhra Pradesh
Government propose to deal with this
under the existing public health laws.

Shri Palaniyandi: Will Govern-
ment come forward to help municipa=~
lities and corporations when they
want Lo control this pollution?

Shri Karmarkar: Yes, Sir. That is
our normal policy, the only short-
fall being want of sufficient resourc-
es,

Shri Ram Krishan Gupta: [ under-
stand that the Indian Council of Medi-
cal Research has al:o set up an Indus-
trial Waste disposal and Water pollu-
tion Research Institute at Calcutta.
May I know whether there is any pro-
posal to set up such units in other
States also?

Shri Karmarkar: We should like
all possible steps to be taken in this
matter. Any indusiry that comes into
being is likely to give rise to pollution,
especially those that are near water
supply and things like that. There-
fore, we have considered it desirable
to devote a little more attention to this
matter. We have requested every
Ministry in the Government of India
to bring the case of industrial deve-
lopment to our notice, and to permit
them after they are okayed from the
point of view of safety from water
pollution,

Price of Foodgrains

+

(Shri §. M. Manerjee:
Shri Tangamani:
{*182./ Shri Shree Narayan Das:
{ Shri Radha Raman:
LSb.rl N. R. Muniswamy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether prices of foodgraing in
the country are likely to be reduced
further in 1961;

(b) if so, to what extent; and

(¢) what steps are being taken by
government to improve the functioning
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of the distributing machinery?

The Deputy Minister of Food and
Agriculture (Shri M. V., Krishnappa):
{(a) and (b). It is difficult to fore-
cast the exient to which the prices
of foodgrains may decline in 1961.
It, however, seems that with good
kharif crops and with favourable
prospects of the rabi crops, the prices
will maintain an easy tone during the
year.

(¢) The existing arrangements for
distribution of foodgrains through
fair price shops are working satisfac-
torily and no new steps are contem-
plated,

Shri S. M. Banerjee: May 1 know
whether it is a fact that the prices of
foodgrains in U. P. are likely to go
up becaus:z of the damage to crops by
floods and the recent hailstrom; if so,
what steps have been taken to see
that the prices do not go up?

Shri M. V. Krishnappa: We had
some hailstroms, cold winds and heavy
rain also in the beginning of this
month. There were  reports of
damage here and thers as usual, but
on the whole, according to the reports
that we have received—and we have
also seen some of these places—the
overall effect of this cold and heavy
rain has been very good for the rabi
wheat crop. That is the reason why
there is no likelihood of prices going
up. On the whole, wr expect a good
wheat crop.

st IEE T A F A AT
gfragat see o # o o g vy
® e g 2 TR A 9% 9
@t Sl 0 A famgy | e
oz gy ?
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On th: whole we expect a good rabi
crop, even though there was some
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hailstorm and damage here and there.
These rains have helped the wheat
crop by and large, and we expect
76 million tons of foodgrains this
years, a record ever grown in this
country.

Shri Braj Raj Singh: In view of
the statement of the Minister that
they are expecting a record crop of
76 million tons this year, there is a
likelihood of the prices going down
and thus affecting the cultivators.
May I know whether Government
have now considered the long-awaited
appointment of the Agricultural Price
Fixation Committee, and whether
they will take early steps to appoint
it, so that the agriculturists may not
be affected by the downward trend of
prices?

Shri M. V. Krishnappa: We know
that this year we will have a good
crop, but we are watching the situa-
tion. Where prices have gone down,
by broadening and widening the zones
and by the Government entering the
market, price; have been kept up.
There is no alarming news from any
part of India that the prices have
touched wuneconomic levels for the
Government to think of entering the
market.

Shri Tangamani: May I know whe-
ther the fair price shops which are
now functioning in the States of
Madras and Kerala wiil be continued
during this year or whether there is
any proposal either on the part of
the Central Government or on the
par. of the State Governments 1o
close down some of them?

Shri M. V. Krishnappa: There is
enough quantity of foodgrains  with
Government to continue these  fair
price shops, but if there is no need,
then there is no use in keeping thes»
fair orice shops because production
haz gone up and it is no good having
the=e fair price shops, since, whether
vou keep them or not there would
not be any sales in those shops. But,
Government have enough of stocks
with them. We have 3 million tons of
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foodgrains with us to distribute to
the fair price shops.

Shri Ranga: May I know  what
steps are being taken to stabilise these
prices and ensure a minimum remu-
nerative and fair enough price to the
agriculturists at a constant level, irri-
spective of the consequences of in-
flation?

Shri M. V. Krishnappa: When the
hon. Minister replied to  the half-
an hour discussion during the last
session, he dealt also with this point
regarding the price fixation body.
So, all these points have been dealt
with on the floor of the House. But,
Government are taking all steps to
see that the prices will not go down
below the economic level

Shri §. M. Banerjee: Now  that
enough foodgrains are available in
the country, according to the figures
suppl'ed by the hon. Minister may 1
know why there is so much differ-
ence between the prices of the food-
grains sold through the fair  price
shop: and the prices of those soid in
the open market? If the price differ-
ences are being narrowed down, may
I know why there is no uniform
price?

Shri M. V. Krishnappa: The prices
in the fair price shops are always
lower than those in the open market.

An Hon. Member: Why should that
be so?

Shri M. V. KErishnappa: It is because
of tli. quality. Generally, the imp-
orted rice or imported wheat is soid
through the fair price shops, and it is
not always liked by the people. So,
the consumers always pay a higher
price in the open market and get the
quality that they want; they are pre-
pared to pay a higher price to pur-
chase in the open market.

Mr. Speaker: There iz one section
which wants a larger price for the
agriculturists, while there ig another
section which wants lower prices for

the consumer. This see saw is going
on all thz time.

Shri Tyagi: Has any attempt rceen
made to investigate in various regions
the cost of production of foodgriins,
that is, the cost at which the cultiva-
tor produces foodgrains and if so,
will Goverrrment lay the report of
that investigation on the Table of
the House?

Shri M .V. Krishnappa: This has not
been done in an  exhaustive way.
Here and there, the colleges are
doing it, and some projects have been
engaged on this task of finding out
the cost of production. But if it has
to be scientifically done, it should be
done on a wider scale, because India
has so many types of clmmates, and so
many types of conditions which vary
from place to place, and from State
to State; and in fact, from one
brother's field to another brother’s
field the cost of production  differ
very much. A wide and exhauslive
survey has not yet been made.

Shri Tyagi: Has any survey Dbeen
made in any region by Government?

Shri M. V. Krishnappa: Yes, a
general survey is being done in all
the colleges.

WRITTEN ANSWERS TO
QUESTIONS

Import of Parts for Wagons and
Engines

*172. Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to state:

(a) total import of various parts
used in the manufacture of wagons
and engines during 1960;

(b) what efforts are being made to
manufacture these parts in the coun-
try; and .

(c) the difficulties encountered im
regard thereto?



1035 Written Answers

The Depuly Minister of Railways
(Shri Shahnawaz Khan): (a) A
stalement showing the amounts of
foreign exchange released by  the
Ministry of Railways during 1960 for
the import of wagon and steam loco-
motive components is laid on the
Table of the House. [See Appendix I,
annexure No. 42].

(b) Action has already been initia-
ted for the indigenous manufacture
of the components used in  wagons
rnd steam locomotives and except for
@ few items, all will be manufactured
in the country in the near future.

(e) Non-availability of adequate
capacity, the requisite type of raw
material and the special machines for
manufacture of certain components,

All India Rural Communications Fund

*173. Shrimati Ila  Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the question of im-
plementing a recommendation of the
Second Finance Commission for
creation of a substantial and non-
lapsable All India Rural Communica-
tions Fund with a view to enlarging
the scope and extent of Central
assistance to Statesg for road develop-
ment is again being considered by the
Government of India; and

(b) if so, progress made in connec-
tion therewith?

The Minister of State in the Minis-
try of Transport and Communications
Shri Raj Bahadur): (a) and (b). The
recommendation for the creation of a
substantia] and non lapsable All-
India Rural Communications Fund
was made by the Taxation Enquiry
Conrmission. It was examined by the
Government of India in 1955-56 and
the conclusion then reached was that
it was not necessary to constitute such
a fund in the context of general plan-
ning. The matter is again being re-
examined in consultation with the
Ministry of Community Development
and Cooperation.
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Supply of Fertilizers to W. Bengal

*183. Shri Tridib Kumar Chaudhuri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Union Government have agreed 1o
supply 35,000 tons of additional che-
mical fertilizers to West Bengal in
1961 over and above what was sup-
plied to that State in the previous
year for increasing the production of
jute; and

(b) whether this additional supply
of chemical fertilizers is specially
earmarked for the cultivation of jute
alone?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) For the 1961-
62 jute crop the Government of West
Bengal have asked for different kinds
of nitrogenous fertilizers which ex-
pressed in terms of sulphate of am-
monia amounts to 33,705 tons. This
demand will be met in full.

(b) Yes.
Hotel Facilities for Foreign Tourists

*184, Shri Anirudh Sinha: Will the
Minister of Transport and Communi.
cations be pleased to state:

(a) whether it is a fact that Hotel
facilities available in the country
have proved inadequate to cater for
the needs of large number of foreign
tourists visiting our country;

(b) it so, what steps are being
taken to make available adeguate
hotel facilities to the foreign tourists;

(c¢) whether it jg also a fact that
demand for inexpensive hotel facili-
ties have increased; and

(d) if so, the steps taken to provide
hotel facilities to the middle class
tourists?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (c).
Yes, Sir.
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(b) and (d), All possible assistance
and encouragement is extended to the
hotel industry for putting up new
hotels and for extending and improv-
ing the existing hotels. Rest Houses
are also being built by the Depart-
ment of Tourism at a few of the im-
portant tourist centres and subsidies
are being given to the State Govern-
ments concerned for putting up low-
income-group Rest Houses for tourists
at certain places,

Railway Accident on E. Railway

Shri Assar:

Shri Hem Raj:

Shri Raghunath Singh:
Shri D, C. Sharma:

*185.

Will the Minister of Railways be
pleased to state:

(a) whether it ig a fact that there
were two railway accidents in Dina-
pur Division of the Eastern Railway
in the third week of January. 1961;

(by if so, whether Government
have made any enquiry about these
acidents; and

(c) if so, the causes and details of
the accidents?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) to (c).
A Statement is laid on the Table of
the House.

STATEMENT

Briet details of the two accidents
that occurred on 20th and 2Ist
January, 1961 on Dinapur Division of
the Eastern Railway are as follows:

1, On 20th January, 1961 at about
5.55 hours the Up Jhajha Crack Goods
No. 9 while being received at Phul-
wari Shariff station entered with an
excessive speed and ran into the
buffer of the over-run line dis-
regarding the Starter signal, resulting
in the derailment of the train engine
along with the 16 wagons next to it.
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2, On 22nd January 1961 at about
10-22 hours, while 34% Up Gaya-
Mughalsarai Passenger wag running
between Muthani and Bhabua Read
Stations, tender of the train engine
with 8 bogies next to it derailed due
to the breakage of the rail.

3. There were no casualties in
either of the two accidents.

4. The Railway Administration con-
cerned arranged departmental en-
quiries by Divisional Officers to
investigate the cause of these acci-
dents,

Wajerfinders

*186. Shri Subbiah Ambalam: Will
the Minister of Foed and Agriculture
be pleased to state:

(ay whether Mansfield Waterfinders
are made available to ryots who
intend making trial borings to dis-
cover underground water resources
before they could have advantage of
the subsidy-cum-loan scheme for
sinking sub-artesian wells;

(b) if so. how many such sets have
been put to use giving the figures
State-wise; and

(c) whether the working of these
Waterfinders is found to be success-
ful?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
Necessary information is being col-
lected and will be placed on the
Table of the Sabha as soon as possible,

Gram Sevaks in Union
Administrations

*187., Shri Kumbhar: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) what are the future prospects of
the Gram Sevaks in services who are
working in Union Administrations;

(b) whether their services have
been confirmed so far like the ser-
vices of the employees- of the other
departments of the Central Govern-
ment; and



1039 Written Answers
(c) if not, the reason thereof?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Depending upon
their qualifications, experience and
performance, Gram Sevaks are eligi-
ble for promotion as Extension
Officers, (Agriculture, Co-operation,
Panchayats), Social Education Or-
ganisers and then later to the posts
of Block Development Officers.

(b) Al] the State Governments and
Union Administrations have been
requested to make all block staff
permanent as early as possible, It
is hoped that they are taking action
on this,

(c) Does not arise,

Employees of Regional Directorate
(Food)

*188. Shri Nath Pai: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a large
number of employees of the Regional
Directorate (Food) have not been
given their due; arising from the
recommendations of the Second Pay
Commission; and

(b) if so what steps Government
propose to take to make payments to

employees as per recommendations of
the Pay Commission?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The position is that in
the case of over 9000 persons out of a
total of 10,768 employed in the
Regional Directorates of the Food
Department, pay has been fixed in
the revised scales notified under the
Central Civil Services (Revised Pay)
Rules, 1960. All these persons are
being paid pay and allowances at the
revised rates. The arrears resulting
from the increase in pay, which has
restrospective -2ffect from  1-7-1959,
have been worked out and paid to
about 5000 persons. The work of
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finalising the remaining cases is in
progress and is being accorded high
priority.

Rural Wate: Supily Schemes

Shri T. B, Vittal Rao:
*189 { Shri Tangamani:
L Shri Balmiki:

Will the Minister of
pleased to state:

Health be

(a) whether it is a fact that fifth
Annual Conference of the Indian
Public Health Association which was
held at Patna on 27th December,
1960 considered the gquostinn of pre-
ventive methods to check disease;

(b) if go, what were the sugges-
tions made;

(¢) whether it includes undertaking

supply of drinking water to villages;
and

(d) if so, whether these suggestions
will be conveyed to Mrs, Lourdham-
mall Committee at present engaged
in this matter?

The Minister of Health (Shri
Karmarkar): (a) Government have
no information.

(b) to (d). Do not arise.

Allotment of Wagons for Bauxite

*190. Shri Muhammed Elias: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Railway authorities have discontinued
the allotment of wagons for loading
Bauxite at Bhatia and Bhopalka
stations;

(b) if so, whether it is a fact that
about 25,000 tons of bauxite had
accumulated during the month of
January, 1961; and

(¢) it so, the reasons for disconti-
nuing the allotment and steps taken
in the matter?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No.

(b) The exact quantity accumulated
is not known.

(c) Does not arise.

National Rural Medical Service

*191, Shri Tangamani: Will the
Minister of Health be pleased to
state:

(a) whether the 22nd Conference
of the Association of Surgeons for
India held in Poona on 27th Decem-
ber, 1960 favoured formation of
National Rural Medical Service;

(b) if so, what are the reactions of
the Government;

(¢) what steps are proposed to be
taken for giving incentives to rural
medical service; and

(c) how basie knowledge will be
imparted to such students within
minimum period?

The Minister of Health (Shri

Karmarkar): (a) to (d). The pro-
ceedings of the Conference have not

104 2

yet been received by the Government.
These will be examined when receiv--
ed.
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Prospects of Food Crops

|’ Shri Rameshwar Tantia:
Shri Prakash Vir Shastri:
Shri Supakar:

Shri Chintamoni Panigrahi:
Shri Pangarkar:

Shri M. P. Thakore:

Shri P, G. Deb:

Shri Sampath:

Shri Damani:

(Shri Bibhuti Mishra:

*193.

— P e

Shri Balmiki:
Dr. Vijaya Ananda:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the prospects of food
crop are brighter this year;

(b) if so, the estimated increase in
production and how it compares with
production during last year; and

(c) whether it is proposed to set
up a high power body to stabilise the
prices of food-grains in view of the
downward trend?

The Deputy Minister of Agriculture
(Shri M, V. Krishnappa): (a) and
(b). Final estimates of the produc-
tion of foodgrains for the year 1960-61
are not yet available, However, on
present information, the prospects of
1960-61 food crop appear to be
brighter than last year:

(e) Prices have not gone down to
.a level calling for such a step.

Beas Project Report

{ Shri D. C. Sharma:
J Shri Ram Krishan Gupta:
*194. 7| Shri Ajit Singh Sarhadi:
Shri Damani:

Will the Minister of Irrigation and
‘Power be pleased to refer to the reply
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given to Starred Question No, 487 on
the 28th November, 1960 and state:

(a) the progress made by the Pun-
jab Government in the preparation
of the Beas Project Report; and

(b) the details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and
(b). Unit No, 1 of the Beas Project
(Beas-Sutlej Link) is under investi-
gation. Its Project Report will be
prepared by the Punjab Government
when the investigations are complet-
ed. The Project Report of Unit No.
II (the dam at Pong) was prepared
in May, 1959. This Report is under
revision by the Government of Pun-
jab in the light of the latest technolo-
gical advice and hydrological studies.

Rajasthan Canal Scheme

[ Shri Harish Chandra Mathur:
*195, J Shri Ajit Singh Sarhadi:
Shri Vajpayee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether entire area promised
irrigation under Rajasthan Canal
Scheme was given water supply this
season;

(b) whether any standing crops
suffered for want of water supply;
and

(e) what is the quantum of water
released to Pakistan, Punjab and
Rajasthan respectively during the
last 3 years?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement giving the required
information is laid on the Table of
the House,

STATEMENT

{a) The Rajasthan Canal ig still
under construction and ig not yet
ready to receive irrigation supplies.
The question of supplying water this
season to the areas to be brought
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under irrigation does not, therefore,
arise,

(b) Does not arise in view of (a)
above,

(c) Figures relating to the quantum
of water released to Pakistan during
the last three years are being collect-
ed and will be supplied as soon as
they are available. It may, however,
be mentioned that the quantity of
water delivered to Pakistan during
any year depends on the total flow in
the rivers, the replacement capacity
and supplies available in Pakistan,
and the utilisations in India, all of
which wvary not only from year to
year but also from period to period
in the same year with varying clima-
tic conditions. Also, all the water
released by India may not be utilised
by Pakistan and some of it escapes
to the sea particularly in the rainy
seasons,

Figures relating to the quantum of
water utilised by Punjab and Rajas-
than during the last three years are
not readily available. The distribu-
tion of the supplies available to India,
between the State Governments, is an
internal matter between the State
Governments. is an internal matter
between the State Governments con-
cerned. The quantum of supplies
actually utilised in Punjab and Rajas-
than would have to be estimated from
day-to-day discharges at several
places.
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Inter-State movement of fertilizers

Shri P, C. Borooah:
Shri Pangarkar:
*197. / Shri Ram Krishan Gupta:
Shri Naval Prabhakar:
|_ Shri Bhakt Darshan:

Will the Minister of Food and
Agriculture be pleased to state:
(a) whether Government have

issued an order enforcing control
over the Inter-State movement of
fertilisers and export thereof, recent-
ly;

‘b) if so, the terms thereof; and

(¢) what is the policy governing
the enforcement of this order?

The Minister of Agriculture (Dr.
P, S. Deshmukh): A statement is
Jaid on the Table of the Sabha,
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STATEMENT

(a) Yes. An Order has been issued.
on 31-12-1960 banning the inter-State
movement of following kindg of nitro-
genous fertilisers with effect from
1-1-1961.

1. Sulphate of Ammonia
2, Urea

3. Ammonium sulphate nitrate

4. Calcium Ammonium Nitrate

5. Ammonium nitrate and any
other fertiliser which may be
notified by the Central Gov-

‘ernment in  the  Official
Gazette,

The Order was notified under
G.S.R. No, 1561 and published in the

Gazette of India Part II—Section
(1I1)—Sub-section (i) dated
31-12-1960.

(b) Under the Order the export of
the specified fertilisers from one
State to another is not allowed except
under and in accordance with a per-
mit issued by the Joint Secretary,
Ministry of Food and Agriculture
(Department of Agriculture) or any
other officer authorised by him in this
behalf. The ban will not, however,
apply to the export of fertilizers
made in accordance with the alloca-
tion issued by this Ministry. The
fertilisers (alongwith their receptacles
or bags or conveyance used for trans-
port) exported in contravention of
the provisions of the Order are liable
to be seizesd by a Police Officer (not
below the rank of a Head Constable)
or any other person authorised in
this behalf by State Government or
Central Government,

(e) The policy governing the Order
is to ensure that the fertilizers which
are allotted to a particular State Gov-
ernment against their demand are
available for utilisation within that
State,
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Cane Cess in U.P.

198, Shri S. M. Banerjee:
* q Shri Braj Raj Singh:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any step has been
taken by the Centre to get the cane
<ess amount in UP, realised after the
U.P. Cane Cess Act has been declared
invalid by the Supreme Court;

(b) the amount due from the mill
owners in UP.; and

(c) whether any legislation is like-
1y to be introduced?

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
{a) The Central Government pro-
mulgated on 30th January 1961 an
Ordinance validating the imposition
and collection of cane cess by the
U.P, Government from 26th January
1950 to the 3rd February 1961. As
regards the future, the State Govern-
ment has taken necessary steps with-
in the powers available to it.

(b) According to  information
received from the U.P., Government,
the arrcars of cane cess on 3lst
December 1960 were Rs. 367:86 lakhs.

(c) It is proposed to introduce a Bill
tc replace the Central Government
Ordinance in the current session of
the Parl’ament,

Wagon Supply to Gujarat

[ fhri Ram Krishan Gupta:
“199. .. Shri Naval Prabhakar:
Shri Bhakt Darshan:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that short-
age of wagons has hit the rice move-
ment from Madhya Pradesh to Guja-
rat and Maharashtra; and

(b) if so, steps proposed to be taken
for supply of adequate number of
wagons for rice movement?

The Deputy Minister of Railways
(Shri S. V, Ramaswamy): (a) No.
Movement of rice from Madhya Pra-
desh to Maharashtra and Gujarat
was not affected on account of short-
age of wagons. In fact, with the
formation of the new Madhya Pra-
desh-Maharashtra-Gujarat food zone
towards the end of November '60, the
movement of rice to Maharashtra and
Gujarat from Madhya Pradesh during
the period from November '60 to
January "6l was to the extent of 1985
and 1238 wagons respectively, The
leading in the month of January '61
was stepped up appreciably and aver-
aged 43 wagons per day for Maha-
rashtra and 32 wagons a day for
Gujarat. The demands could not,
however, be currently met with due
to heavy movement of traffic enjoy-
ing higher priority and unusually
heavy demands for movement of rice
from Madhya Pradesh due to the
formation of the new zone,

(b) Specia]l attention is- paid to this
traffic and every effort is being made
to maintain the supply of wagons at
a satisfactory level after giving due
consideration to other important traffic
enjoying higher priority.

Hindustan Shipyard

Shri Raghunath Singh:
Shri Shree Narayan Das:
{ Shri Radha Raman:
Shri P. C. Barooah:
Shri M. R. Krishna:
|_ Shrimati Ila Palchoudhuri:

*200.

Wiil the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Hindu-
stan Shipvard is facing a crisis on
account of non-aveailability of orders
to build ships; and

(b) if sn, the steps being taken teo
overcome the crisis?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b), No.
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There was some difficulty last year
but the position has improved since
then. Orders for two vessels have
already been received. It is anticipat-
ed that more orders will be placed
soon.

Prices and Stocks of Sugar

Shri Shrze Narayan Das:

*
. Shri Radha Raman:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the present position with
regard to prices ang stocks of sugar
in the country;

(b) the quantity of sugar exported
to other countries during 1960; and

(e) the names of countries to which
sugar has been exported?

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) The prices are reasonable and
stock position is satisfactory.

(b) and (c). The quantity of sugar
exported up to 31st December 1960
was as under:—

(Metric tons)

1. Federation of Malayan

States 10,901
2. Ceylon 3,048
3. Middle East countries 3,647

Torar : 17,596

Diversion of line between Nimtita and
Farakka

#202, Shri Tridib Kumar Chaudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether the lands required for
the proposed diversion batween ihe
Nimtita Railway station and Farakka
Railway stat’'on on the BAK Loop of
the Eastern Railway have been
acquired by Government; and
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(b) when they hope to be able to
start works for constructing this
diversion line?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Out of
943 miles of line on the Nimtita-
Tildanga diversion, possession of land
has so far been received for about 5
miles.

(b) Where possession of land had
been obtained the formation work for
the diversion has already been com-
menced.

Fertilizer for Madras

#203. Shri Tangamani: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government  of
Madras has demanded increased al-
location of Sindri Fertilizers to the
State;

(b) if ro, what is the Government's
reaction thereto;

(¢) how much is suppiied out of
imported fertilizers for 1960-61;

(d) will the same be increased ‘or
1961-62; and

(e) what is the suppiy of Sinura
Fertilizer for current year and how
much will be supplied to the Madras
State during 1961-627

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (e). A state-
ment is laid on the table of the Sabha.

STATEMENT

(a) The Government of Madras
have asked for increased allocation of
fertilisers in general for 1960-61 and
not Sindri material alone,

(b) It is the policy of this Ministry
to allocate fertilizers to maritime
States meostly from imports with a
view to avoiding cross-movement as
well as transport over long distances.
To the extent imported material is not
available at nearby ports to meet the
current demand, supplies are arrang-
ed from Sindri. Since the plant
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nutrient content of the fertiliser is the
same both in imported material aad
Sindri product, the source of supply
is not an essential criterion.

(c) The following quantities of
various kinds of fertilisers have been
allotted ‘o Madras State frem imports
during 1960-61:—

(All figures in metrictons)

Allotment
o
supplicd
durirg
1960-61
Sulphate of Ammonia 73,000
Calcivm Ammonivm Nitrate 2,000
Ammaonium ‘\L]phitt Niuszte 9,000
Uica . 8,000
ToraLin term: of sulphsic of
Ammaonia 104,700

(d) As the prospects of availability
of fertilisers during 1961-62 are likely
tn be better than this year, it is hoped
that the supply of fertilisers to Madras
will be at a higher level during 1941-
62.

(e) A gquantity of 12,000 tons Siniri
sulphate of ammonia was allotted to
the Government of Madras during
1960-61. OQut of this allotment 11915
tons have k-en supplied till date. The
quantity ‘o be supplied from Sindri
during 1961-62 cannot be decided at
this stage, as it will depend upon the
supplies available at the Ports from
time to time,
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Gliding Clubs

995, J Shri P. C. Borooah:
* Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Government of
Irdia have recently approved a scherne
frr giving subsidy to the gliding clubs
in the courtry; and
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(by if su, the details of the scheme
including the cost thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.

(b) A statement giving the requisite
information is laid on the table of the
Sabha.

STATEMENT

The Government of India have
sanctioned a scheme for the grant of
subsidy to the Gliding Clubs in the
country. Flying Clubs, which open
gliding wings will alsp be governed
by this scheme.

2. Under this scheme, the Gliding
Club will receive a fixed subsidy of
Rs. 15,000)- and a subvention at the
rate of Rs. 3|- per launch and charge
a launching fee of Rs, 1]- per launch.
In order to qualify for subsidy under
the scheme, the Clubs will have to
satisfy certain conditions, more im-
portant of which are indicated be-
low:—

(i) The clubs should enlist not
less than 100 subscribing mem-
bers before admission to the
Subsidy Scheme.

(ii) They should raise funds either
by private subscription or
through the State Govern-
ment for the initial purchase
of some of the equipment re=-
quired for gliding, e.g., Jeep,
parachutes, cables, etc,

3. Government will provide gliders
and winches to the Clubs on loan,
after the Club has equipped itself with
other gliding eguipment.

Government will also provide free
landing and housing or parking faci-
lities for gliders, winches ete., owned
by the Clubg or in their custody on
Joan from the Central or State Gov-
ernments, where such facilities are
available.

4. A subsidised club will be expect-
2d to do a minimum of fiftren hund-
Ted launches in a year.
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5. Assuming that a c¢lub performs
1500 launches per year, the cost of
the scheme per club will be as fol-
lows:—

Non-recurring (To be incurred in the
first year):

(i) Cost of two gliders. Rs. 35,000(-

(ii) Cost of one winch. Rs. 25,000|-

Recurring (To be incurred in the first
as well as in subsequent years).

(i) Annual fixed Rs. 15,000!-
subsidy.
(ii) Subvention @ Rs. 4,500-
Rs. 3]- per
launch for 1500
launches.
Rs. 69,500]-

Dredging of Ganges in Kanpur

*206, Shri S. M, Banerjee: Will the
‘Minister ¢f Transport and Comma-
pications be pleased to state:

(a) whether the UP. Government
have asked for technical help frem
the Centre regarding dredging of river
Ganges i Kanpur; and

(by if so, what help has been given
by the Centre?

The Minister of State in the Minls-
try of Transpor{ and Communicatizns
(Shri Rai Bahadur): (a) No, Sir.

(b) Does not arise.

Anti-Corraption Organisation on M.
Railway

289, Shvi D. C, Sharma: Will the
Minister of Railways be pleased to
-{ate the achievements of the anti-
~erruption organization on the Nor-
thern Rai'way since July, 1860 so far?

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): During tne
reriod July, 1960 to January, 1961, the
Vigilance *branch detected 55 cases
which prima facie merited depart-
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mental action and 10 cases were
veferred 1o special police establisi:-
wment for further investigation. Cases
detected related to bribery, other
forms of corruption and various types
of frauds, some of them involviayg
forgery, manipulation of records and
mmisappropriation of government
money., In surprise checks 27 cases
of under-weighment were detected.
Action finalised after 30-6-1960 resu't-
ed in dismissal of one employee, re-
moval of 8, reducticn of one, stopp-
age of increments of 12, and  other
punishments to 2. The Anti-ticket—
Fraud Section detected 111 cases ol
misuse of tickets, passes etc, out of
which 5 cases resulted in removal
from service and in 39 cases staff were
awarded other punishments, The
Engineering Vigilance Cell detected
six cases pertaining to acceptance of
materials and works below specifica-
tion, ete. As a result of the activitiez
of this cell saving to the extent of
Rs, 32,948'19 nP was effected by way
of recoveries of overpayments made 1o
the contractors.

Iron and Steel Allotment to Punjab

290. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the gquantity of iron and steel
demanded and allotted to Punjab for
agricultural purposes for the year
1960-61; and

(b) the steps taken to supply the
allotted quota?

The Minister of Agriculture (Dr. P.
§. Deshmukh): (a) Demand and allot-
ment of iron and steel to Punjab for
agricultural purposes during 1960-61
are 18,520 and 12,588 tonnes res-
pectively.

(b) Since agricultural quota was
not included in the ‘core’ priority, sup-
plies against this quota were poor.
In order to expedite supplies, the
question of including the agricultural
quota of iron and steel in the ‘core’
priority was taken up. It has since
been decided to include it in the ‘core’
priority and all concerned have been

1939 (Ai) LSD—3

informed to arrange supplies under
that priority.

Water-Logging in Delhi

291, Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether the programme to stop
water-logging in the Union Territory
of Delhi (built-up area) has been
finalised;

(b) it so, the details of the pro-
gramme; and

(¢) how far it has been carried our?

The Minister of Health (Shri Kar.
markar): (a) to (¢). A statement
showing the works recommended to
be executed in phases I and II of the
Reddy Committee’s Report and the
position thereof was given in reply to
unstarred question No. 2968 for 29th
April, 1960. A statement showing
further progress of the work iz laid
on the Table. [See Appendix I, an=
nexure No. 43].

The works recommended for ex-
ecution in phase IIT will be taken up
during the III Five Year Plan.

Per Capita Consumption of Fruits

292. Shri V_ P. Nayar: Will the Min-
ister of Health be pleased to state:

(a) what is the per capita consump=
tion of fruits as estimated in India at
present; and

(b) how many calories do the fruits
supply in the average diet?

The Minister of Health (Shri Ear-
markar): (a) About 1.5 Oz

(b) The calorific value of fruits
various accerding to their variety.
Juiey fruits supply about 10 to 12
calories per oz, fleshy fruits like
mango and guava supply 15 to 20
calories per oz. while dry fruits like
dates supply about 80 calories per oz.
Friuts are taken more for their valu-
able content of vitamins and minerals
than for their caloric value.
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Railway Dispensers on E. Railways

294, Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether the dispensers in
Eastern Railway running within the
State of West Bengal are to take
licence and to renew it each year
from Pharmacy Council;

(b) if so, whether the Railway in-
sists on such renewals;

(e) if the answer to part (b) above
be in the affirmative, the reasons for
the insistence;

(d) the cost of renewal, if any;

(e) who pays it, Railway or the
employee;

{f) whether the employee is re-
tained in service in case of non-pay-
ment of renewal fee;

tg) whether rule like this is en-
forced in any other zone; and
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(h) whether any empioyee in
Medical or Health Department of
Eastern Railway is to take and renew
licence likewise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir,
it is obligatory under Pharmacy Act,
1948.

(b) to (f). Do not arise.

(g) The provisions of Pharmacy Act,
1948 are applicable to States wherever
the Act is enacted and through which
the Railway passes.

(h) Doctors and Nurses are re-
quired to register their names under
the State Medical Council and Nurs-
ing Council Acts. They are not re-
quired to renew such registration.

Primary Health Centres in Rajasthan

295, Shri Pangarkar: Will the Min-
ister of Health be pleased to stale:

(a) the piaces where Primary Health
Centres have been opened during the
Second Five Year Plan period so far
in Rajasthan; and

(b) the assistance given to the
Centres during the same period?

The Minister of Health (Shri Kar-
markar): (a) A statement is laid on
the Table. [See Appendix I, an-
nexure No. 44].

(b) Under the scheme for the estab-
lishment of Primary Health Centres
during the 2nd Five Year Plan in
Stage 1 Blocks each Primary Health
Centre is getting Central subsidy to-
wards non-recurring expenditure upto
a ceiling of Rs. 67,500 made up of
Rs. 60,000 or 75 per cent. of the actual
expenditure, whichever is less, on
buildings (both for the Centre and
residential quarters for the staff in-
cluding suitable accommodation for
a family planning clinic) and upto
Rs. 7,500 for equipment, furniture,
bedding and clothing. Towards re-
curring expenditure, the Central Gov-
ernment are paying Rs. 2,000 per
annum for each centre towards drugs
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and upto Rs. 6,500 per annum towards
expenditure on staff, the balance be-
ing met by the State Governments con-
cerned. The Central assistance is be-
ing apportioned between the Minis-
try of Health and the Ministry of
Community Development and Co-
operation and the share of the Minis-
try of Health is limited to Rs. 52,500
or 2132 of the actual expenditure
(whichever is less) on buildings.

Grants-in-aid amounting to
Rs, 10,37,500 were sanctioned to the
Government of Rajasthan towards the
Health Ministry's share of the ex-
penditure on the establishment and
maintenance of Primary Health Cen-
tres opened in N.E.S. Blocks during
the 2nd Five Year Plan upto 31st
March, 1958, and with effect from
the 1st April, 1958 the grants-in-aid
representing the share of the Ministry
of Health are being released direct hy
the Accountant General, Rajasthan.
The Central Assistance for these
Primary Health Centres to be provid-
ed by the Ministry of Community De-
velopment and Co-operation is being
drawn from the Block Budgets through
the Quarterly Expenditure Statements.

Upto the end of 1960 the UNICEF
have released 23 sets of  Primary
Health Centre equipment, 60 sets of
sub-centre equipment, 23 sets of drugs
angd diet supplements and 23 wehicles
for the Primary Health Centres open-
ed in Rajasthan during the 2nd Five
Year Plan period. .

Passenger Amenities on Akola-Purna
Line

296, Shri Pangarkar: Will the Min-
ister of Railways be pleased to state:

(a) whether any suggestions have
been received regarding provision of
drinking water facilities and enlarge-
ment of third class waiting halls on
the Akola-Purna line of the Central
Railway during the year 1960;

(b) if so, which of them have been
accepted; and

(c) the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khamn): (a) Yes, in
respect of Basmatnagar station.

(b) and (c) Improvements to
Drinking water facilities have been
agreed to and a permanent waterman
is being engaged to serve the needs
of Passengers with drinking water
from the Station well. The sugges-
tion to provide a III Clasg waiting
hall is being considered.

Jaipur Station

297. Shri Pangarkar: Will the Min-
ister of Railways be pleased to state:

(a) whether remodelling of the Jai-
pur Station of the Western Railway
haz been completed;

(b} the improvemenis covered by
the remodelling; and

(c) the total cost of remodelling?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.
(b) Generally speaking, all the ex-
isting facilities in the old station have
been improved and expended. The
following are some of the main items:
(1) The existing number of re-
tiring rooms have been in-
creased and modernised.

(2) More refreshment rooms tio
cater for both non-vegetarian
and vegetarian—Indian style
and western style—have been
provided.

(3) Better facilities for booking
of luggage and passenger re-
servation have been provided.
Waiting room and concourse
have been expanded to deal
more conveniently with the
rush of passengers. Plat-
forms have been covered.

(5) Modern sanitation has been
provided in latrines and ad-
ditional bath rooms built.

(6) Additional waiting roeoms for
upper class passengers also
have been provided.

(¢) The estimated cost is
Rs. 18,52,955.

(4

—
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Nander Station

298. Shri Pangarkar: Will the Min-
ister of Railways be pleased to state:

(a) whether there is any scheme for
renovation and expansion of Nander
Station on the Central Railway;

(b) it so, the details thereof; and

(¢) when it.is likely to be under-
taken?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The ex-
isting facilities at Nander Station
are adequate to deal with the traffic
obtaining at present and there is no
proposal for remodelling of the
station.

(b) and (e¢). Do not arise.

Overbridge near Charkhi Dadri

299, Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
tc state at what stage is the proposal
to construct an overbridge on level
crossing near the Cement Factory at
Charkhi Dadri Railway Station on
Rewari-Bhatinda route?

The Deputy Minister of Railways
(Shri § V. Ramaswamy): The Muni-
cipal Committee of Charkhi Dadri has
since suggested the provision of an
under-bridge instead of a road over-
bridge which had been proposed ori-
ginally in replacement of the existing
level crossing and has also agreed to
bear their share of the cost of the
work as per extent rules. The pro-
posed sub-way will. however, neces-
sitate lowering of the existing road
by about 17 below the present
ground level which would cause ac-
cumulation of water during rainy
season. The Municipal Committee has
been advised of this position and have
also been asked to furnish necessary
plan for.the approaches together with
an estimate for the work to be car-
ried out by them. The matter will be
further examined on receipt of their
reply.
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Family Planning Centres in Orissa
300. Shri Kumbhar: Will the Minis-
ter of Health be pleased to state:

(a) the number of Family Planning
Centres opened in Orissa State dur-
ing the Second Five Year Plan period
so far; and

(b) the financial help given to these
Centres so far?

The Minister of Health (Shri Kar-
markar): (a) According to available
information 60 rural and 28 urban
Family Planning Centres were opened
in Orissa State upto December 1950
during the Second Five Year Plan
period.

(b) Information regarding the ex-
penditure incurred by the Govern-
ment of Orissa on the Family Planning
Centres referred to above is not
available. However, granis amount-
ing to Rs. 4,15,883 were sanctioned to
the Government of Orissa upto the
year 1959-60 and an allocation of
Rs. 3 lakhs has been made for the
family planning programme in  the
State for 1960-61.

Complaints in P. & T. Circle, Orissa

301. Shri Kumbhar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of complaints and
suggestions received by the postal
Superintendents and Director Posts
and Telegraphs of Orissa circle during
1960 and 1961 so far;

(b) the nature of the complaints and
suggestions and the action taken there-
on; and

(c¢) the number of complaints and
suggestions pending so far on which
action has not been taken and the re-
asons therefor?

The Minister of Transport and Comt-
munications (Dr. P. Subbarayan): (a)

Complaints. 10,449
Suggestions. 5
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(b) The complaints related to delay
in delivery and loss of postal articles
and delay in payment of money
orders, besides a small number relat-
ing to miscellaneous matters, like
delay in settlement of claims, die-
courtesy, etc.

The suggestions re’ated to improve-
ments in postal services. The details

relating  to these are not readily
available,
Complaints disposed of. 9,156
Suggestions disposed of. 3

(¢) Complaints under enguiry. 1,203
Suggestions under examination. 2

Due to the time gap in the receipt
and disposal of complaints, a certain
percentage of complainis must always
be pending.

P. & T. Employees

302. Shri Kumbhar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of P. & T. om-
ployees in Orissa circle grade-wise
and Postal Division-wise at the end
of 1960;

(b) the number among them who
belong to Scheduled Castes and
Scheduled Tribes;

(c) whether the reserved quota in
services for Scheduled Castes and
Scheduled Tribes has been filled wup
so far; and

(d) it not, the reason therefor?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
to (d). The required information i3
being collected and will be laid on
the Table of the Lok Sabha in due

course,

Supply of Wagon Floor Boards to
Railways

303. Shri Kunhan: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2371 on the 8th September,

1960 regarding the supply of defective
Wagon Floor Boards from Kerala and
state:

(a) the value of the wagon floor
boards found defective; and

(b) at what stage is the case against
the firms and the Timber Industry
Officer?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a)
Rs. 2,05,121 approximately.

(b) The case was fixed for hearing
cn  20-2-1961 in the court of the
Special Judge, Poona, but has since
been adjourned.

Cooperative Sugar Factories

304. Shri Rameshwar Tantia;: Will
the Minister of Community Develop-
meni and Co-operation be pleased to
stute:

(a) the progress made so far in
setting up co-operative sugar factories
in the country; and

(b) whether there is any proposal of
such sugar factories being set up in
Rajasthan?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) A statement show-
ing the progress made in setting up
co-operative sugar factories is  laid
on the Table. [See Appendix I, an-
nexure No. 45].

(by Rajasthan Government have
sponsored the application of one co-
operative for setting up a sugar fac-
tory in Ganganagar District. The ap-
plication is under consideration.

FuT 93 § ArET guiat
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New Railway Lines in Punjab

Shri Ram Krishan Gupta:
308.{ Shri Ajit Singh Sarhadi:
| Shri D. C. Sharma:

Will the Minister of Railways be
pleased to state:

(a) how many raiiway lines have
been recommended by the Govern-
ment of Punjab to be included in
Third Five Year Plan;

(b) the names of these lines; and

(c) the action taken thereon?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) and
(b) The names of seventeen lines re-
commended by the Punjab Govt. for
inclusion in the Third Plan are in-
dicated in the list laid on the Table.
[See Appendix I, annexure No. 47.]

(¢' None of the proposals finds a
place in the list of new lines approv-
ed by the Planning Commission for
inclusion in the Third Plan so far.

Flood Control Schemes in Punjab

209 [ Shri Ram Krishan Gupta:
* 7 Shri Ajit Singh Sarhadi:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Punjab Govern-
ment have supplied the details of the
flood control schemes which they in-
tend to take up in 1961;

(b) if so, the details thereof; and

(e) whether these schemes have been
approved by now?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The re-
ply is in the negative.

(b) and (c). Do not arise.

Panchayats in Delhi

310. Shri Ram Krishan Gupia: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
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state at what stage is the proposal to
entrust rural public works to Pancha-
yats in Union territory of Delhi?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S, Murthy): Rural public works
under the Development Schemes are
already being executed through
Panchayats in the Union Territory of
Delhi. A Committee is examining
the question of entrusting to the
Panchayats the rural public works
now being executed in ‘the rural
areas by the Municipal Corporation
in the discharge of its functions.

Departmental Catering on
N. Railway

311. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that no
departmental catering has been pro-
vided on any  station in  Delhi,
Ferozepur and Bikaner Divisions
except at Delhi on Northern Rail-
way; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
Departmental Catering obtaing at
Delhi and New Delhi stations on the
Delhi Division and at Pathankot
station on the Ferozepur Division.
For the present, no station on the
Bikaner Division is being taken over
for departmental management,

The policy is to introduce depart-
mental catering as need arises at all
important stations and action is being
taken accordingly.

Drainage Areas of Punjab and Delhi

[' Shri Ram Krishan Gupta:
312. Shri Nek Ram Negi:
t Shri Ajit Singh Sarhadi;

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to TUnstarred Question
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No. 1809 on the 14th December, 1960
and state:

(a) whether the three-man Com-
mittes appointed to report on the
schemes necessary for removing the
drainage congestion in certain areas
of Punjab adjoining Delhi has sub-
m.ited its report; and

(b) if so, the details thereof?

The D=puty Minister of Irrigation
and Power (Shri Hathi): (a) Yes

(b) The Committee has, in its
report, recommended the diversion
of Drain No. 8 entirely through the
Punjab territory, It was considered
essential that the interception of the
run-off from the upper ratchment by
this diversion channel should be full
and complete,

A cut with a discharging capacity
of 450 cusecs might be made from the
outfall of Drain No, 8 to the Najaf-
garh Jheel for relieving the drainage
congestion in the Jahazgarh area, but
the following works should be com-
pleted before opczrating this cut:—

(i) a diversion chanrel from
Gohana via Punjab territory
to river Yamuna;

(ii) the Najafgarh
Scheme  Phase II;

(iii) control regulators on the
proposed cut; and

(iv) further enlarging of the
Najafgarh drain.

Drainage

The additional waters from the
Jahazgarh area would be permitied
to pass into the Jheel only after the
water in the Jheel has attained a
R.L. of 688,
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Telephone Exchange, Jajpur
(Orissa)

314, Shri B. C, Mullick: Will the
Minister of Transport and Communi-
calions be pleased to state:

(a) whether the proposal for 25-
line telephone exchange at Jajpur in
Orissa State has been sanctioned;
and

(b) if so, when the exchange is to
be set up?

The Minister of Transport and
Communications (Dr. P. Subbara-
¥yam): (a) Yes, on 7-10-1960.

(b) Materials are still awaited;
steps are being taken to have the
exchange opened as early as possible.
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Rural Water Supply in Kerala

315 Shri Kodiyan:
N Shri Warior:

Will the Minister of Health be

pleased to state:

(a) whether any financial assis-
tance has been given by the Centre
to the Kerala Government for rural
water supply in the State during the
Second Five Year Plan so far; and

(b) if so, the details thereof?

The Minister of Health (Shri
Karmarkar): (a) Yes,

(b) The details of the financial

assistance given during Second Five
Vear Plan so far are:

(Amount
Year 10 lakins)
Rs,
1956-57 2-875
1957-58 6-60854
1958-59 9:00
1959-60 2-90
TotaL . 21-38354

Over-Loading of Vehicles in Delhi

316, Shri Ramji Verma: Will the
Minister of Transpert and Communi-
«cations be pleased to state:

(a) whether it is a fact that a num-
ber of bullock carts, trucks and
tongas are being over-loaded in
Delhi and New Delhi;

(b) if so, what is the total number
of persons convicted for over-loading
their vehicles during 1960; and

(¢) how many of these were
ownerg of animal-driven vehicles?

The Minisiter of State in the
Ministry and Communi-
calions (Shri Raj Bahadur): (a) Yes.

(b) 6,946,

(c) This information is not avail-
able, ag owners and drivers are both
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punishable for the offence of over-
loading.
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Pipii Konarak Roaq

320, Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the all-weather Pipli-
Konarak Road has been completed
by now;

(b) whether all the bridges on this
road have been completed;

(c) the total money which has been
spent so far on this all-weather road;

(d) whether the Government of
India propose to sanction any further
amount for completing this road; and

(e) if so, how much?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) No.
Out of the total length of about 28
miles, only 1 1/2 miles remaing to be
done, This small length has to run
on a proposed canal bank and there
is some difficulty about land acquisi-
tion,

(b) Junei Bridge has been com-
pleted. Works on the remaining 3
bridges and approacheg are in pro-
gress and they are expected 1o be
completed by the end of 1961

(e) A sum of Rs. 1290,700/- has so
far been spent.

(d) No.

(e) Does not arise.

Movement of Iron Ore to Stecl Mills

321. Shri Chintamoni Panigrahi:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that from
the 6th June, 1860 to the 19th Sep-
tember, 1860, the Railways supplied
2803 wagons for movement of iron
ore to steel mills from the Bansapani
sector on STC's account as against
the allotments for 5633 wagons;

(b) whether it is a fact that during
the same period 208 Wagons  were
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supplied for movement of iron ore
for export to the Calcutta port as
against the indents for 1165 wagons;
and

(e) if so, what was the difficulty of
the Railways to supply necessary
number of wagons indented by the
STC?

The Deputy Minister of Railways
{Shri 5. V. Ramaswamy): (a) to (c).
The information is being collected
and will be laid down on the Table
of the House in due course.

Rural Electrification in Orissa

322. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Orissa Government had asked for
more money in the Second Five Year
Plan for carrying out its rural elec-
trification programmes;

(b) if so, how much money had
been allotted to Orissa in the 2nd
Plan period for this purpose; and

(¢) the mnumber of new villages
included in the scheme of electrifica-
tion in the district of Puri in Orissa?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Orissa Government was allotted
Rs. 150 lakhs for rural electrification
programme in the Second Plan. The
State Government did not ask for
additional funds for this programme.

(e) 14,

Train Accident near Jasidi Siation

323, Shri Subiman Ghose: Wil! the
Minister of Railways be pleased to
state;

(a) whether there was any
accident involving the goods train
near Jasidi Station, Eastern Railway
on 17th December, 1960 or nearabout
that time; °

(b) if so, the cause of accident and
the number of injured, if any;
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(c) the loss sustained by the Rail-
ways;

(d) whether any enquiry has been
held in the matter; and

(e) if so, by whom and what are
his findings?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) to (e).
On 17th December, 1860, Down Crack
Goods train collided with a dip Lorry
between Tulsitanr Block Hut and
Jasidih Stations of the Eastern Rail-
way.

A Departmental Engquiry by the
Divisional officers was held to inves-
tigate into the cause of the accident.
According to findings of the Com-
mittee the collision was due to failure
of railway staff.

Thirteen cattle attendants and
eleven cattle were injured. Damage
to railway property has been esti-
mated at Rupees three thousand and
five hundred.

Khandwa-Hingoli Line

{ Shri P. C, Borooah:
324, { Shri Naval Prabhakar:
LShri Bhakt Darshan:

Will the Minister of Railways be
pleased to state:

(a) whether the Akola-Amlakhurd
Metre Gauge Section of the Khan-
dwa-Hingoli project has been opened
for passenger traffic;

(b) it so, when;

(c) what is the length of the track:
and

(d) what expenditure was incurred
on the scheme?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) Yes,
Sir.

(b) On 2nd January, 1961.
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(e) 73-67 miles ie, 118 66 kilo-
meters. From Akola to Amlakhurd—
Total length from  Khandwa to
Hingoli is 18795 miles ie, 302-55
Kilometers,

(d) The amount spent on the
Khandwa-Hingoli Project uplto  31st
December, 1960 is approximately
Rs. 11.75 crores. Total estimated cost
of the entire work is Rs. 12.49 crores.

Indian Merchant Fleet

325. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many ships had been added
to the Indian Merchant Fleet in 1960
and with what tonnage; and

(b) how many of the ships in the
Fleet had been turned out as obsolete
and with what tonnage during the
same year?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) 22 ships
totalling 139,434 G.R.T. were added to
the Indian Merchant Fleet in 1960.

(b) 8 ships totalling 38,603 G.R.T.
were scrapped during the same year.

P.&T. Employees

. Shri S. M. Banerjee:
326. \ ‘Shri Tangamani:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether disciplinary procead-
ings against all Posts and Telegraphs
employees who took part in the July,
1960 strike have since been finalised;

(b) if so, total number of employees
who were either dismissed or remov-
ed or discharged from service;

(¢) whether these employees have
made any appeal; and

(d) if so, the result of their appeal?

1082

The Minister of Transport and Com-
munications (Dr. P, Subbarayan):
(a) to (d). Of the 17771 employees
who were proceeded against in con-
nection with the strike, the cases of 72
have yet to be finalished while 12 are
upder suspension. 800 officials were
dismissed or removed from service as
a result of conviction in a Court of
La\_v. Their cases were subsequently
reviewed and 771 of them were reins.
tated. 171 officials, though not prose-
cuted in a Court of Law, were dis-
'missed or removed as a result of de-
partmental proceedings, All the dis-
mis._sed or removed officials appealed
against the punishments awarded to
them and 179 were reinstated by tne
appropriate authorities. In 12 cases,
the original punishments of dismissal
or removal were confirmed, while in
two cases de novo trials were order-
ed. Seven appeals have yet to  be
decided.

2. Precise information as to the
number of temporary officials who
were discharged under Rule 5 of the
C.C.S. (Temporary Service) Rules,
1949 for participating in the strike, is
not available, Thirteen petitions have
however, been received from such
employees, as a result of which orders
for the re-employment of five have
already issued. One  petition has
been rejected and seven are under
consideration.

Defalcation of Railway Funds

[ Shri Morarka:

327.  Shri Rajeshwar Patel:

Will the Minister of Railways be
pleased to state:

{a) the total number of cases invol-
ving defalcation or misappropriatior
amounts over Rs. 50,000 during the
last 5 years;

(b) how many cases sut of the abave
have already been decided and how
many are pending;
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(¢) how many persons have been
convicated and in how many cases,
the charges could not be proved; and

(d) the total loss suffered by Gov-
ernment?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Two.

(b) Both the cases are still under
enguiry.
(c) As the cases are still pending,

this part of the question does not
arise.

(d) The amount so far assessed as
having been misappropriated in  the
two cases together is Rs. 2,29,714.50nP.
The exact amount of loss sufferred by
the Government can only be assessed
after the cases have been finalized
and amount recovered from the dec-
faulters, if any are adjusted.
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Dining Cars attached to Mail Trains

329. Shri Hem Raj: Wil the Minis-
ter of Railways be pleased to state:

(a) whether there are no dining
cars attached to the Mail or Fast
Passenger trains operating in the
Saurashira area; and

(b) whether it is also a fact that no
preparations of ghee are available on
these stations?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Dining
car service is available on Nos. 37 Up
and 38 Down Mail trains running bet-
ween Viramgam and Veeraval and
Nos. 499 Up and 500 Down Passenger
trains running betwezn Bhavagar and
Mahuva,

(b) Edibles prepared in pure ghee
have not been placed for sale at sta-
tions in the Saurashira area, in view
of the poor demand for them.

Inlernational Telex Service

Shri Ram Krishna Gupta:
: Shri Pahadia:

Will the Minister of Transport and
Communications be pleased to state
the names of the countries which have
International Telex service link with
India at present?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
There is a direct International Telex
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Service between Bombay and the
United Kingdom. The Telex Service
via the United Kingdom is further
extended to the following 22
countries of the world at present:—

. Austria.

. Belgium.

Canada.

. Czechoslovakia.

. Denmak.

. France.

. Finland.

. Germany (West).
. Germany (East).
. Greece.

. Hungary.

. Irish Republic, i
. Ttaly.

. Luxembourg.

. Netherlands,

B 1 D L e 0 b e
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. Norway.

. Poland.

. Spain.

. Sweden.

. Switzerland.
. The US.SR.
. The U.S.A.

B B B e e e
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Supply of Rice to Maharashtra and
Gujarat Governments

331. Shri Ram Krishan Gupta: Wiil
the Minister of Food and Agriculture
be pleased to state:

(a) whether Govermment have re-
ceived any request from Maharashira
and Gujarat Governments for supply
of more rice during 1960-81 so far; and

(b) if so, steps taken thereon?

The Deputy Minister of Food and
Agricullure (Shri M. V, Krishnappa):
(a) and b). Requests for the supply
of rice received from time to time
from Maharashtra and Gujarat Gov-
ernments are examined in consulta-

tion with the State Governments and
supplies of suitable quantities are
arranged.

During the year 1961 so far, 25,000
tons of rice have been allotted to
Maharashtra Government and 20,000
tons to Gujarat Government. Besides,
6,600 tons of rice were released from
Central Government Sales Depots up
to 4-2-1961 for distribution through
fair price shops in Bombay City.

The question of wmaking further
allocation of rice to the States of
Maharashtra and  Gujarat is under
examination.
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Delhi’'s Water Supply

333. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) the steps proposed to be laken
to meet the shortage of water in Delhi
during the coming summer; and

(b) the details of the programme,
if any?

The Minister of Health (Shri Kar-
markar): (a) and (b). As in the
past the Punjab Government has
been approached to release water from
their “Western Yamuna Canal escap-
es” to meet the shortage of drinking
‘water in Delhi in the coming summer
season also.

Out Agencies on S. Railway

Shri Agadi:
334. Shri Sugandhi:
Shri Wodeyar:

Will the Minister of Railways be
pleased to state:

(a) whether any Out Agencies were
suspended since 1957 to date on melre
gauge sections of Southern Railway;

(b) if so, the mnames of the Out
Apgencies so suspended;

(e) the reasons for suspension;

(d) whether any cases of misappro-
priation are pending against the agents
of the Out Agencies;

(e) if so, the details of the amounts
thus misappropriation in the suspend-
ed Out Agencies in detail;

(f) whether any Bills are pending
due to be paid to the Agents of the
Out Agencies;

(g) if so, the
Out Agencies;

particulars of such

(h) since how long these amounts
are pending unpaid;

(i) the names of the Out Agencies
restarted since suspension; and

(j) whether there is any move 10
restart other suspended Out Agencies?
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The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) to (j):
A statement showing the requisite in-
formation is laid on the Table of the

Sabha, [See Appendix I, annexure
No. 48],

Railway Bridge near Vinay Nagar

335. Shri Ram Garib: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
road under the Railway <bridge near
Vinay Nagar Railway Station con-
necting Chanakyapuri with Sarojini
Nagar, New Delhi has been construct-
ed;

(b) if so, since when and whether
it is a fact that it has become dilapi-
dated soon after its construction; and

(c) whether this road strip has pro-
per lighting arrangements?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes
Sir. The road has been constructed
by CP.W.D.

(b) The road on the Sarojini Nagar
side of the bridge has been in exis-
tance for several years and it had
been surfaced about four years back
and needs resurfacing. The portion of
the road from the bridge upto the
first crossing on Chankyapuri side
was newly constructed and completed
on 15th November, 1960. There were
some pot holes under the bridge and
these are under repair by the contrac-
tor who had constructed the Road
for the CP.W.D.

(c) About 200 ft. length of road
ie. 100 ft. on each side of the bridge
has not been lighted. This work will
be done by the New Delhi Municipal
Committee.

Bridges on Imphal and Nambal Rivers

336. Shri L. Achaw Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that all the
bridges on the Imphal and the Nam-
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bal rivers within the Impha. Town
area are either out of commission or
closed to traffic as unsafe and trans-
port and traffic between the Eastern
and Western parts of Imphal have
been greatly hampered; and

(b) if so, whether adequate mea-
sures are being taken to repaid or re-
construct the existing bridges or com-
plete the construction of the new
bridges?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The required
information is being collected and will
be placed on the Table of the Sabha
in due course.

P. & T. Buildings in Orissa

337, Shri K. C. Jena: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to construct
deparimental buildings for the sub-
post offices at Jaleswar and Basta in
the District of Balasore in Orissa;

(b) if so, when such decision was
taken and how far the progress has
been made in both the cases sepa-
rately; and

(¢) by what time the project is ex-
pected to be completed?

The Minister of Transport and Com-
maunications (Dr, P. Subbarayan): (a)
Yes.

{b) Sanction for the proposed build-
ings at Jaleswar and Basta was
accorded on 27th July, 1960 and 14th
April, 1960 respectively. It will take
some more months for commencing
their construction.

(c) Likely to be completed during
1962-63.

World Meteorological Organisation

338. Shri Kalika Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the names of delegates to the
conference of the Climatology Com-

1939(Ai) LSD—4.
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mission of the World Meteorological
Organizaiion held in Britain during
December, 1960;

(b) the benefit derived from send-

ix::i the delegation to the conference;
a

(c) the particular advantages of
climatology to agriculture in India
and the efforts of the Ministry to co-
ordinate its activity with that of the
Ministry of Food and Agriculture?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Shri K. N.
Rao, Director, Regional Meieorologi-
cal Centre, Bombay,

(b) India was able to present its
views effectively and take part in the
technical discussions on the important
items of the agenda, such as, Prepa-
ration of a Guide to Climatological
Practice, Micro-Meteorology, Modern
Techniques of processing climatologi-
cal data, Humid Tropics and Arid
Zone climatology, ete, which are of
great importance to India in this field.
India was thus able to influence some
of the decisions made at the confe-
rence on these subjects. The meeting
also provided valuable opportunity for
the Indian delegate to exchange ideas
on modern developments in climato-
logy at international level.

(e¢) Knowledge of Ciimatology is of
grea: imporiance to agriculture in
India in deciding on the suitability of
different areas for different crops, in
introducing better crop varieties, in
planning of crop patterns for new
areas brought under cultivation, in de-
ciding upon irrigational requirements
and optimum use of water resources,
in locating susceptible areas and deter-
mining seasons for incidence of pests
and diseases and for working the
weather service for agriculture,

For the assessment of crop position
in India, an all India ‘Crop Outlook’
is prepared and supplied monthly to
the Ministry of Food ar.d Agriculture.
Close liaison is maintained with that
Ministry by supply of meteorological
data to deal with the locust problem.
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[Shri Mohiuddin]

All India Crop Weather Schemes are
functioning as a co-operative venture
between the Meteorological Depart-
ment and the Agriculture Depart-
ments of the Centre and States. Be-
sides weather bulletins for the benefit
ot agriculturists are also broadcast
ang are supplied to Community Pro-
ject Centres, etc.

Bahuda River Project

339. Shri Sanganna: Will the Minis-
ter of Irrigation and Power be pleas-
ed to refer to the reply given to Un-
starred Question No, 358 on the 23rd

February, 1960 in respect of the,

Bahuda River Project in Orissa and
state:

(a) whether any decision has been
taken finally in the matter; and

(b) if so, with what results?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The de-
tailed Project Report is still awaited
from the Government of Orissa.

(b) Doez not arise.
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Railway Lines

343. Shri Birendra Bahadur Singhji:
Will the Minister of Railways be
pleased to s.ate:

{a) whether Government have any
information as to how. many districts
in the coua‘ry are without an inch of
railway line; and

(b) whe'her there is any proposal
under consideration ‘!o start rail-
ways for serving them befoic extend-
ing new railway lines in the already
railway-served districts?

The Depu'y Minister of Railways
(Skri S. V. Ramaswamy}: (a) Rail-
way Statistics are not maintained on "’
regiona! bas’s.

(b) No.
Co-o_craiive Societies on N, Railway

344. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state the names and the number of
Co-opcrative Societies funclioning on
the Nor.hern Railway amongst the
staff, Divicion-wise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): A statement
is 1uid cn the Table. [See Appendix I,
annexurs No. 49].

Amenities for Passengers on N. Rail-
way Stations

345 Sardar Igbal Singh: Will the
Minis.er of Railways be pleased to
stale:

(a) whether any suggestions have
been received regarding prevision of
goods sheds, drinking water facilities,
parcel godowns, enlargement of third
class waiting halls and coyering sheds
on the passenger platforms on the
Delhi-Ferozepore Line of the Northern
Railway during 1958, 1959 and 1960
deparimenally;
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(b) if so, which of them have been
accepted; and
{c) the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The fol-
lowing suggestions have been receiv-
ed regarding provision of amenities
on Delhi-Ferozepore line of the
Northern Railway during 1958, 1959
& 1960:

(i) Improving drinking water faci-
lities at Maisarkhana

(ii) Enlargement of III class wail-
ing hall at Julana and Dham-
than.

(b) These have been accepted in
principle.

(¢) Detailed investigations are be-
ing made regarding item (i). As re-
gards item (ii), the works will be
undertaken in the order of proiority

. in consultation with the passenger
Amenity Committee and subject to
the availability of funds.

Extra-Departmental Agenis

346. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many exira departmental
agents are in Punjab (district-wise);
and

(b) how many of them were remov-
ed from scrvice during 1959 and 1980
(district-wise)?

The Minister of Transport and
Communications (Dr, P, Subbarayan):
(a) and (b). A statement has been

placed on the Table of the Lok Sabha.
[Sez Appendix I, annexure No. 50].

Replacement of Rail Track

J' Sardar Igbal Singh:
7 Shri Pangarkar:

Will tHe Minister of Railways be
pleased to state:

347

(a) the sections of rail tracks on
different Railways which were Inid
beiore 1910 and have not yet een
replaced by new rails, separately; and
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(b) the staga at which proposals
for such replacement of overage rail
tracks stand at present?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): {a) and
(b). The details are given in  *he
statement laid on the Table, [See
Appendix I, annexure No, 51]

Family Planning in Punjab

348, Sardar Igbal Singh: Will the
Minister of Health be pleased to
state: .

(a) whether the amount allotted to
Punjab Gpvernment for Family Plan-
ning Programme for the ‘ast three
years has been fully utilised; and

(b) if not, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) and (b). No, Sir, The
amount allotted to Punjab Govern-
ment for Family Planning was not
fully utilised due to shortage of tech-
nical staff.

Master Plan for Bhatinda Junction

349. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

® (a) whether any master plan for
Bhat'nda Junction has been prepared;

(b) if se, when it is going to be im-
plemented; and

(c) the time required ior compie-
tion of work?

The Depu‘y Minister of Railways
(Shr: Shahnawaz Khan): (a) Wo,
Sir.

{(b) and (e). Do not arise.

Forests
=n | Shri Wedeyar:

. | Shri Agadi:

Will the Minister of Food and Agri-
culture b pleazcd 1o state:

(a) how many square miles of lend
is reserved for forest in the country
in each State; and
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(b) how much of it has been taken
up for industrial, irrigation and power
Pprojects?

The Minister of Agriculture (Dr.
P, S, Deshmukh): (a) According to
the National Forest Policy Resolution
of 1952 one-third of the total land
area of the country should be cover-
ed with forests. It is also laid down
therein that as an insurance against
denudation a much larger percentage
of the land, about 60%, should be
kept under forests for their protective
functions in the Himalayas, the
Deccan, and other mountains tracts

during the Third Five Year Plan, the
Central Government is giving finan-
cial assistance (by way of loans) to
State Governments for advancing
loans to Market Committees for im-
proving the conditions of the regulat-
ed markets by providing amenities
such as approach roads, water troughs,
cattle sheds, auction halls etc.

(b) The number of ‘regulated mar-
kets' in each of the various States
and Union Territories where the
necessary legislation has been enacted
is given below:—

liable to erosion and in the plains,
where the ground is flat and erosion
is normally not a serious faclor, the
proportion to be attained should be
placed at 20%. The latest available
figures of area under forests is givem
in the statement laid on the Table.
[See Appendix I, annexure No. 52]

(b} The required information is

not available.

Wholesale Grain Market

351. Shri Ayyakannu: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether it is a fact that a
scheme to regulate and improve the
conditions of wholesale grain market
has been chalked out;

(b) it so, the number and names
of States covered under this scheme;
and

(c) what will be the outcome of the
scheme?

The Minister of Agriculiure (Dr.
P. S, Deshmukh): (a) The regulation
of markets falls within the legislative
and executive field of the States who
have to enact the necessary legisla-
tion and take ection under such legis-
lation. The need for such regulation
of markets has been brought to the
notice of the Governments of those
States where legislation for the pur-
pose did not exist. Under a scheme
included in the Second Five Year
Plan and which is being extended

Name of State/Union Teritory  No. of
marke

rtgl.lh!‘:d
upto

30-11-1960

Maharashtra 204
Punjab 128
Gujarat 102
Madhya Pradesh 86
Andhra Pradesh 86
Mysore 68
Madras 26
Orissa 54
Kerala 4
Bihar e
Delhi '3
Himachsl Pradesh .
Tripura ..
ToTAL . 718

fc) The regulation of markets en-
2s the rationalisation of market
= and stopping of malpractices
in the markets which have not been
regulated, This will bring an increas-
ing return to the producers.

)
i

Pantoon Bridge on Ram Ganga

352. Shri Ram Saran; Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the project of construc-
ting a pantoon bridge over the Ram
Ganga near Moradabad for eight
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months in the year has made any pro-
gress; and

(b) if so, when it is likely to be
constructed?

The Minister of State in the Ministry
of Transpori and Communications
(Shri Raj Bahadur): (a) and (b). As
it may not be possible to construct
a separate pormanent road bridge
across the river Ram Ganga during
{he third Plan due to paucity of funds,
a proposal for constructing a pantoon
bridge to serve during winter and
part of summer months is under con-
sideration, The estimate is being pre-
pared by the Government of Uttar
Pradesh. If approved the work is
likely to be undertaken during 1961-
62.

Supply of Wheat to India

353. Shri Muhammed Elias: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the International
Wheat Commission has made any re-
commendation to supply wheat to
India on concessional rate; and

(b) if so, what are those recommen-
dations?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The Wheat Utilisation Mission
has recommended the concessional
supply of wheat to India.

(b) A statement giving the main
recommendations of the Mission is
laid on the Table. [See Appendix I,
annexure No. 53.]

Running of Train Without Light

354, Shri Muhammed Elias;: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the 353
down train on Howrah-Azamgarh loop
line of Eastern Railway runs without
light at night very frequently; and

(b) if so, the reasons therefor?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Train number 353 runs during day
time leaving Sealdah at 622 hrs. and
termina.ing at Salar at 1436 hrs.
The question of this train running
without lights, therefore does not
arise.

12.03 hrs.

Re: MOTIONS FOR ADJOURN-
MENT

Shri Braj Raj Singh (Firozabad):
May I seek a clarifications? Our diffi-
culty is this. Sinece the beginning of
this Session, you have adopted a new
procedure for the disallowing of ad-
journment motions. You are not
giving the reasons as you used to give
formerly in the previous Sessions. of
course, you may not be bound to give
the reasons, but we are in the dark
as to the grounds on which the mo-
tions are being disallowed.

Mr. Speaker: The reasons for
allowing an adjournment motion are:
firstly, there must be urgency about
it, secondly, the matter must be defi-
nite, and thirdly it must be of great
public imporiance, I do not know how
these conditions are satisficd in the
case of ordinary matters which can
come up during discussion otherwise,
and for discu:sing which there are
other opportunities, An adjournment
motion is not the proper method for
disposing of such matters. Hon Mem-
bers will bear this in mind and apply
one or other of these conditions them-
selves to the rejected motions. There
is no point in my rejecting it saying
that I am disallowing it on a particu-
lar ground (x), because I have seen
hon, Members coming up and asking
‘No, no, why not under ‘¥'?, and I
have had to spend a whole hour with

.them to give a detailed explanation as

to why I had rejected. Therefore, 1
have found it not feasible to give the
grounds.

Ag a matter of fact, some time ago,
just as in banks, there is a cheque
slip in which the various reasons for
which a cheque is returned are given,
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likewise, I had prepared a list con-
taining forty to forty-one items under
which adjournment motions could be
rejeciad, I iricd my best to give the
grounds, But, hon, Members went
on asking ‘Why not allow under the
other items' and so on. I , therefore,
thought that in effect the rejection of
an adjournment motion was not actu-
ally a rejection, but it was actually
a case of an adjournment motion
being discussed on the floor of the
House, Therefore, on better consi-
deraticn:, 1 thought that I ought not
to give any reasons.

Shri Braj Raj Singh: In the light
of what you have said, in regard to
the pressnt adjournment motion which
has been given notice of today, about
the abnormal rise in prices of con-
sumer goods in Delhi during this
weck, we shall not b. getting any op-
portunity to discuss it. It is said in
the presg that this is due to the budget
that is going to be presented on the
28th February, 1961, Before that, we
shall not be ge'ting any opporiunity to
dizcuss it, So, Government should do
something about it.

Mr, Speaker: Sometires, instead of
quarreil’ng with the hon. Member,
I begin to laugh. So far as this
particular adjournment motion is con-
cerned, which I have rejected, I find
that the hon. Member js still persist-
ing; I think I have to laugh it out
rather than quarrel with him, There
is no meaning in the hon. Member
persisting in this manner. Al] that the
hon, Member has tabled is that in the
newspapers this morning, there is a
news item that the price of mustard
seed has gone up in Delhi......

Shri Braj Raj Singh: Not mustard
seed only; the prices of other con-
sumer goods also have gone up in
Delhi.

Mr. Speaker: The hon. Member
asks what is going to happen, and
he wants the adjournment motion to
be admitted. I have told him that
there are ample opportunities for dis-
cussing it. ..,

Re: Motions for 1102
Table
Shri Braj Raj Singh: When?

Mr. Speaker: Even in the course of
tie debate on the President’s Address.
An adjournment motion is not- the
only method, If the matter is so im-
poriant that he wants a discusion on
it, and if fifty hon. Members or more
write to me about this matter, and
there is such a conflagration in Delhi
that we cannot otherwise get along,
then, I would allow a discussion for
two hours, even putiing off other
matters. But, is th's a matter of such
great importance, which cannot be
taken up in any other manner? I am
really’ surprized at what the hon.
Member is saying.

Shri Tyagi (Dehra Dun): More-
over, the rise in prices is also a slow
process,

Discussion on an adjournment mo-
tion cannot control the prices.

Mr. Speaker: Now, Papers to be
Laid on the Table,

Shri Hem Barua (Gauhati): May
I make one submission about adjourn-
ment motions in general?

Mr. Speaker: There canont be any
general discussion now.

Shri Hem Barua: Not about this
adjournment motion, but with res-
pect to adjournment motions in gene-
ral. :

Mr, Speaker: He may write to me.

Each adjournment motion will be
decided on its merits.

12.07 hrs,
PAPERS LAID ON THE TABLE
InpiaN Post OFFICE * (AMENDMENT)
RuLES

INDIAN TELEGRAPH (AMENDMENT)
RuLEs

The Minister of Transport and Com-
munications (Dr., P, Subbarayan): I
beg to lay on the Table:;—

(i) A copy of the Indian Post
Office (Amendment) Rules,
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1961, published in Notification
No. GSR. 106 dated
the 18th January, 1961, issued
under the Indian Post
Library, office Act, 1898;
[Placed in Lib.ary See No.
LT-2646|61].

(ii) A copy of the Indian Tele-
graph (Amendment) Rules,
1861, published in Notification
No, S.0. 119 dated the 14th
January, 1861, under sub-
section (5) of section 7 of the
Indian Telegraph Act  1885.
[Placed in Ltbrary, See No.
LT-2647|61.]

DELHI DEVELOPMENT AUTHORITY (PrE-~

PARATION OF BubpGer) RuLzs

The Deputy Minister of Agriculture
(Shri M. V, Krishnappa): On behalf
of Karmarkar, I beg to lay on the
Table a copy of the Delhj Develop-
ment Authority (Preparation of Bud-
get) Rules, 18960, published in Noti-
fication No. G.S.R. 19 dated the 7th
January, 1961 under section 58 of the
Delhi Development Act, 1957, [Placed
in Library, See No. LT-2648|61]

NOTOFICATION UNDER MERCHANT SHIP-
PING AcT

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table a copy of each of the follow-
ing Rules under sub-section (3) of
section 458 of the Merchant Shipping
Act, 1958:—

(i) The Merchant Shipping (Re-
gistration of Indian Ships)
Rules, 1960 published in Noti-
fication No. G.S.R. 1549 dated
the 31st December, 1960;

(ii) The Merchant Shipping (Ton-
nage Measurement of Ships)
Rules, 1960 published in
Notification No. G.SR. 1550
dated the 31st December,

1860;
(iii) The Merchant Shipping (Ap-
prenticeship to Sea Service)
. Rules, 1960, published in
o Notification No. G.SR. 1551
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dated the 31st
1960;

(iv) The Merchant Shipping (Dis-
tressed Seaman) Rules, 1960
published in  Notification
No. G.S.R. 1552, dated the 31st
December, 1960;

December,

(v) The Sailing Vessels (Assisgn-
ment of Free Board) Rules,
1960 published in Notification
No. G.S.R. 1553 dated the 31st
December, 1860;

(vi) The Sailing Vessels (State-
ment of Crew) Rules, 1960
published in Notification No.
G.SR. 1554 dated the 31st
December, 1960;

(vii) The Merchant Shipping (Ton-
nage Measurement Sailing
Vessels) Rules, 1960 published
in Notification No. G.S.R. 1555
dated the 31st December, 1960;

(viii) The Merchant Shipping (Re-
istration of Sailing Vessels)
Rules, 1960 published in Noti-
fication No. G.S.R. 1556 dated
the 31st December, 1960,

(ix) The Merchant Shipping (Con-
tinuous Discharge Certificates)
Rules, 1960 published irff Noti-
fication No, GS.R. 1557 dated
the 31st December, 1960;

(x) The Merchant Shipping (Crew
Accommodation) Rules, 10860
published in Notification No.
G.S.R. 1568 dated the 31st
December, 1960. [Placed in
Library, See No. LT-2649|61]

NotiFicATIONS UNDER ESSENTIAL CoM-
MODITIES AcT

Shri M. V. Krishnappa: On behalf
of Shri A. M. Thomas, I beg to lay on
the Table a copy of each of th> follow-
ing Notifications under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955:—

(i) The Rice (Uttar
Price Control
Order, 1960

Pradesh)
(Amendment)
published in
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(iii)

(iv)

(v

(vi)

(vii)

(wviii)

(ix)

(x)
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Notification No. G.S.R. 1495
dated the 17th December,
1960;

The Rice and Paddy (Assam)
Fourth Price Control Order,
1960 published in Notification
No, G.S.R. 1560 dated the 31st
December, 1960;

The Inter-zonal Wheat Move-
ment Control (Amendment)
Order, 1961 published in
Notification No. GSR. 2
dated the 3rd January, 1961;

The Calcu:ta Waeat (Move-
ment Conarol) (Amendment)
Order, 1961 published in Noti-
fication No. G.S.R. 3 dated the
3rd January, 1961;

The Foodgrains Movements
(Conversion to Metric
Weights) Order, 1961 pub-
lished in  Notification No.
G.S.R. 26 dated the Tth Jan-
uary, 1961;

The Rice (Madhya Pradesh)
Second Price Control (Amend-
ment) Order, 1961 published
in Notification No. G.S.R. 27
dated the 7th January, 1961;

The Rice (Punjab) Second
Price Control (Amendment)
Order, 1961, published in
Notification No. G.SR. 28
dated the Tth January, 1961;

The Madhya Pradesh Food-
grains (Restrictions on Border
Movement) (Amendment)
Order, 1961 published in
Notification No. G.S.R. 29
dated the 7th January, 1961;

The Inter-Zonal Wheat
Movement Control (Second
Amendment) Order, 1961
published in Notification No.
G.SR. 35 dated the Tth
January, 1961;

The Wheat Roller Flour Mills
(Licensing and Control)
(Amendment) Order, 1961,
published in Notification No.
G.SR. 50 dated the 14th Jan-
uary, 1961;

(xi) The Calcutta Wheat (Move-
ment  Control) (Second
Amendment) Order, 1961
published in Notification No.
G.SR. 69 dated the 13th
January, 1961;

(xii) The Rice (Madhya Pradesh)
Second Price Control (Second
Amendment) Order, 1961 pub-
lished in Notification No.
G.S.R. 70 dated the 13th Jan-
uary, 1961;

(xiii) The Rice (Punjab) Second
Price Control (Second Amend-
ment) Order, 1961 published
in Notification No. G.SR, Tl
dated the 13th January, 1961;

(xiv) The Rice (Uttar Pradesh)
Price Control Amendment
Order, 1961 published in Noti-
fication No. G.S.R. 179 dated
the 10th February, 1961;

(xv) The Tripura  Foodgrains
Movement Control (No, 2)
Amendment Order, 1961 pub-
lished in Notification No.
GSR. 180, dated the 10th
February, 1961;

(xvi) The Wheat Roller Flour
Mills (Licensing and Control)
Sacond Amendment  Order,
1961 published in Noti-
fication No. G.S.R. 181 dated
the 10th February, 1961;

(xvii) G.S.R. No. 75 dated the 16th
January, 1961;

(xviii) G.S.R| No. 107 dated the 10th
January, 1961 rescindinz the
Calcutta Wheat (Movement
Controly Order, 1956. [Placed
in Library, See No. LT-2650]

Am CorRPORATIONS (AMENDMENT)
RuLEs

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): I beg to lay
on the Table a copy of the Air Cor-
porations (Amendment) Rules, 1960
published in Notification No, S.0. 118
dated the 14th January, 1961, under
sub-section (3) of section 44 of the
Air Corporations Act, 1953, [Placed
in Library. See No. LT-2651/61].
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At wwa fag watfear ( gz ):
qege Agmg |, 4 ¥@F & g 9
ATMFIOT & THAT F ACTT F OF
mfasrare grar gemwr far oF
aifem ST FETE )

1208 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CLosurE or HINDUSTHAN STANDARD,
DeLmx

Shri S. M. Banerjee (Kanpur):
Under rale 197, I beg to call the atten-
tion of the Minister of Labour and
Employment to the following matter
of urgent public importance and I
request that he may make a statement
thereon: —

“The reported closure of The
Hindusthan Standard (Delhi) re-
sulting in the unemployment of
about 350 workers.”.

The Deputy Minis'er of Labour
(Shri Abid Ali): The building and
the press where The Hindusthan Stan-
dard s printed is changing hands re-
sulting in the closure of the said news-
paper with effect from 20th February,
1961, Moreover, the circulation of the
newspaper has decreased by about 50
per cent, and the management are un-
able to run it as a profitable concern.

An agreement has since been reach-
ed between the management and
workers' union with regard to the
closure and payment of compensation
ete. to the workers amounting to about
Rs. 450 lakhs, The union has also
agreed not to raise any further dispute
about the closure and all their pending
claims were to be considered as settled
by the exr-gratia payment which the

U.P. Sugarcane Cess 1108
(Validation) Bill

miragement has agreed to make,

The said settlement has been signed
in the pre:ence of the Presiden' of the
Delhi Working Journalists’ Union. Ae-
cordingly, nothing further remains to
be dong in the matter.

Shri S, M. Banerjee: This closure
of the Hindusthan Standard in due to
the inability to repay a loan of Rs. 19
lakhs which the Anand Bazar Patrika
had taken from the LIC., The building
is being sold by the Anand Bazar
Patrika.......

Mr, Speaker: They have all agreed.
What is the difficulty?

Shri S. M. Banerjee: Is it not the
responsibility of Government to in-
quire into the mishandling of this
affair?

Mr, Speaker: Then Government
themselves must run the paper.

12.11 hrs,

U.P. SUGARCANE CESS (VALIDA-
TION) BILL*

The Minister of Revenue and Civil
Expenditure (Dr. B, Gopala Reddi):
On behalf of Shri Morarji Desai, I
beg to move for leave to introduce a
Bill to validate the imposition and
collection of cesses on  sugarcane
under certain Acts of Uttar Pradesh.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to validate the imposi-
tion and collection of cesses on
sugarcane under certain Acts of
Uttar Pradesh”,

The motion was adopted.

Dr. B. Gopala Reddi: I introducet
the Bill

*Published in the Gazette of India, Extraordinary Part II—Section 2,

dated 21-2-1981.

tIntroduced with the recommendation of the President.
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STATEMENT RE: U.P. SUGARCANE
CESS VALIDATION ORDINANCE

Dr. B. Gopala Reddi: On bshalf of
Shri Morarji Desai, I beg to lay on
the Table a copy of the explanatery
statement giving reasons for imme-
diate legisiation by the U.P. Sugar-
cane Cess (Validation) Ordinance,
1961, a:z required under Rule T1(1) of
the Rules of Procedure and Conduct
of Bus'ness in Lok Sabha. [See Ap-
pendix I, annexure No, 54]

BANKING COMPANIES (AMEND-
MENT) BILL*

Dr. B, Gopala Reddi: On behalf of
Shri Morarji Desai I beg to move for
leave to introduce a Bill further to
amend the Banking Companies Act,
1949,

Mr, Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Banking Companies Act, 1949
The motion was adopted.

Dr. B, Gopala Reddi:
the Bill.

I introduce

STATEMENT RE: BANKING COM-
PANIES (AMENDMENT) ORDI-
NANCE

Dr, B, Gopala Reddi: I beg to lay
on the Table a copy of the explana-
tory statement giving reasons for
immediate legislation by the Banking
Companies (Amendment) Ordinance,
1961, as required under Rule T1(1) of
the Rules of Procedure and Conduct
of Business in Lok Sabha. [See Ap-
pendix I, annexure No. §5]

*Published in the Gazette of India
Extraordinary Part II—Section 2,
dated 21-2-61.

12-13 hrs,

MOTION ON ADDRESS BY THE
PRESIDENT-—contd,

Mr. Speaker: The House will now
proceed with further consideration of
the following Motion moved by Shri
Bhakt Darshan and seconded by Shri
C. R. Pattabhi Raman on the 20th Feb-
ruary, 1961, namely: .

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both the
Houses of Parliament assembled
together on the 14th February,
19617,

along with the amendments moved
thereon,

Shri Vajpayee was in possession of
the House. He has taken 8 minutes.
He may continue,

st FEAR (IATFIT) o owae
TEIET, FF T T H FAT AR A A
@t ag awm F 2 R T ¥ o
qEHAT F49 FAT AT TS G
A wE s ATaA FeE
A A W AIE AT AL IS, K IT
ST FT ETT FET | FATL T
AT ot 7 fhegr ¥fFT 7 I F G99
# ot faofg fiemr 8, 99T 1 F T0dA
FOTE I FF AR AT AT H , A
¥ gfeewmm & wferd @ g, A
F 9 a|l 7 T AE arw
grm afer g3 ST s
FTT g f F guE A A F wrewr F
T T FT HIS IO< T @ 7 fF
W A owr #oAfy " T
HIHAY FY T FEET AT W ATOY Y
A Y 7w w1 F fog # § T
m«nagmﬁ:mmm
ET g TET & AT O§ F
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AT g Areaarfaswar afader & de
s | o safe wY weze 39w,

THT AR, TG AVHQ F AT F avg oy
AT ATE TTHIT | I UF A 7 AT
TR At 5w & sfafwar g, few
g fr qaaw, AR e uh faaw =%
T /X W qEAr F g F avaq
1 gEra e wfed g oawen | §
Faman g fF 3n 7Y %1 Ay v
¥ & wim sET srfEd 1 g gnTey
e fomaat & fazare 7@ aan
¥4 {2 gare gavT WA S 7 gEwae
# gieem avast &1 q T fa gz
foodam 3 a8 & a® & g
=1fed , ag &g &1 furd 78 2
femg zieet @ awafat & 5
frods g9 waas 59 & aqifF F
wifgs gfee ¥ fagd go £, =lss
gtz ¥ 39 F mg wena fam mn g,
T wAEE ® o X FoETa 5
oA g ! fEe wg o owmErs
ot o W AN A Wviar g
oF A g@d R A
AT AT T Oudt T 9% w5 &
G A A% fF wW At TeEd g o
¥ fagw g & s m faaady
Ffemat & wzat sy & a1 ol 7 3
TH WAE HI o1 FL 294 , IH T AIA
Ffm dam Fawg o fig
ariferar s & @ 8W AT
fa<ra gt snfig, 9 & =t s =nfza,
AT AT TF TIF A7 angafrsar
N A FCH, 7 AwAE

%3 994 { g7 a77 & ufeq vy
g @ & 5 anwafawar w1 9= fFar
AT W @ § FA A q@faw A&
w19 dEEgq fRgr owm g, 3z
arvzifasar ®wiz Y 93 wWr @
# o7 q91%: ! A FET oW w1 g fw
TR A F1 foamat & gak famniay
1 faarelt, Tmg T AR et F A 7
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TF 97 AAT AT AT AAET Fal
¥ qg orgr | gg WET @ oT @ O§
fr 5 ez & 15 fRamat 7 faere fad
wTq | F q@er g fEEm o amae gt
e, 2R, W faamlt gt wdm
g & a7 A fadft Aoz W A
agr & 1w w1 e Jg "
AEAT R AT H 43 AFAT §, AW
g4 FIAT WATIA gAAAT | AT AW
& FArT Ay, AL KAq T { A
A 79 BA F AT AT, W "I
g 7 fpdt o< 1 freomar a1 o
g1 Fgm wma ! oag S oAt §
fx 9z s a7 At =fed 1 g
aEFfas f@  gAA FAT FT W
¥ ? T IAT AR OF dcpfa 930
FLIFT Feg 9gT A AFT-TAT TEE-
fgi &1 TAET W 7|

M

o

T ZATG ganT g o Farfs-
oA a9 3, TAATAE G & iFaw
¥ qaarff 30w, 2412 azi AeAsfas
IXFAT TETH FT T AT CHFAT H
faafzr feat s 1 SITIT AT
Fmrgdqgrdaradsdroal 1 7
AMYC TR AT UF 3FT A £
|qTHA TEAT ATAT § | AT ATFFEE
A FT TTGT T AT T | ARG
ey 0 FeA & 6 I9 919 K7 9
F AT F1fZT 5 I Fiw ® rfe-
T F gt wan ga g ?

AT TEER T TAA AT A F
qger O fromit FRAITFI &

“Prime Minister Nehru's state-
ment on Jabalpur disturbances
does not differ from what people
may have expected of him. He
denounced the heinous crime
again-t the girl, and said that
‘events that had taken place later
indicated that “ourhealth is not
good" ",
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Violence is bad. It shows lack of
restraint and impatience with the
processes of Law. Generally
viewed, Nehru's reaction to the
events 1s, as it ought to be,

One would have, however, ex-

pected Nehru to be in possession
of more facts than are available
to the common man. But even
from what is now known of events
in Jabalpur, a platitudinoug dis-
approval of violence would not ap-
pear to be enough.
Stocking of fire-arms in the
mosques, attacks against the police
and prompt and detailed relay of
broadcasts from Rado Pakistan
about incideats in Jabalpur and
Sagar within an hour of their ce-
currence, are all facts which point
to planned fifth-column activit'es
in the very heart of the country.

There is no dearth of sermons
to those who have been humiliat-
ed by the molestation of the help-
less girl, We published one such
sermon in our letters colum::s only
the other day. But the main ques-
tion is, what is the Government
going to do about the Fifth Col-
umnists who ere preparing for
disturbances in the country and
have direct wireless contacts with
our unfriendly neighbours across
the border? The people would
very much like to have an answer
to that question from the Prime
Minister.”

sAwy< § & %1 faear g =Ry, awmt
F @i ww Ffauad s o &Y
wemwrar ¥ s afafy AT sfan o
fagia T ®1 wud 19 & fomr R,
fmrar g g Hr g, % 3 faman
=ifer 1w A gym ®A ST &
fidea wem f&  usim oFar &0
ST TET T NS ARl ¢ | 9w ey
& a8 OF Saee AF e T G
FX | U THAT F AT F AT A
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[=fr arerd)
e & 37 ¥ Frower #1 vaw &%
auET Y F7 ¥ o7 FT 3@ W AN,
fee  arwaferar | w7 fwlt &
oY g, I & gwray & faw W Aw
F AMT #E, @ro W IAET A@
F WET FOT | AfFT TR AR e
ifze fF oF 1 arwafawar & @
FYTAT AT 1T FAL FY 1 &A1 A0 |

ot Frgfaee ot & oF ;e ¥
srETa T § fa ot @fzd, 7, e,
wfeast w7 freama s &1 oeifas
IR g & 3§ 9T qF
T | FT FTUT  TE TH TEA F
W & faqdae g 7

it aqmit
g

=t ATy 0 W A g @ W
e w1 e Ffw | areartawar R
W s AP I Dfog i gaweF
g § 1 wfe  arewEfaear F AW AT
W OF ATAT F qedrEr 7 Afa
AUATE, TH &7 OIS HHT TEF W 0
s faaardy freft &t |mr e
ST TFH G a1 S9H1 FXaaae g |
gW 7t mea (5 agar ), &feq 7 aw
FAATL KT FEATHT FT F qAH ! FA
T fa ot wavE ggan 3 w@r fvoaw
Fg A8 T A% ! g9 9 g a¢ 45
T\ & argm g f g g #7 afdfen-
foor fec A dara @ 79 & fog o

oA w1 Arfgh | T

Shri Ranga  (Tenali): Sir, 1 would
like to repeat what the.Prime Minister
had stated, that the health of the
nation is not quite sound. But who is
responsible for this? It is easy to

(zogR ) @ &

blame the people. It would be all-

right if a great national leader like
Mahatma Gandhi had said so, But is
it all right for the Prime Minister who
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has been in charge of law and order
in thig country during the last 14-15
years to come and say that now and at
the same time take so little action.
Some years ago, there was a terrible
and tragic accident on the railways
and one of his own colleagues had
shown the way by setting an example
to the railwaymen and showed how
strongly the Union Government felt
about that matter and expected them
to live up to their own code of con-
duct and profession and sense of dis=-
cipline, We have not heard of any
such sort of thing on the part of the
leaders of the Madhya Pradesh Gov-
ernment or of this Government here
in that direction, As if he had nothing
to do with the administration at all
he goes and gives a historian's judg-
ment: the health of the nation is not
sound. That is a judgment which can-
not be accepted without proper action
on their own behalf—with impunity
from the Prime Minister.

Terrible things had happened there
in Madhya Pradesh, Just now my hon.
friend had explained all these things
in his own extra-ordinarily eloquent
manner, Something has got to be done
in order to prevent recurrence of these
things. It shows quite clearly that
there is some kind of connection and
conduct—may be wireless too between
the leaders in different places, not of
one community alone but of several
communities. Something hag got to ba
done by the Government in order to
severe these connections and prevent
a recurrence of such tragic events,

The President has asked the Mem-
bers of this House to give special
attention, vigilance and co-opera-
tion in respect of the many prob-
lems of our economic planning, our
defence, world peace and the strug-
gle of the still dependent peoples
on the last page of his Address. I
would like to take up this question—
defence. Are we quite sure that we
can feel quite satisfied or compla-
cent about the manner in which our
Defence Forces are being managed
by this Ministry? Not so long ago,
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there was that unseemly occurrence
of the Prime Minister himself com-
ing to this house and saying that
there were temperamental differences
between the Chiefs of Staff—or one
of them—and his own Defence
Minister., He was not able to make
any change in the set up of our
Defence in the light of that A
little later there was a furore raised
in this House as well as outside by
one of the newspapers which was
castigated by the Prime Minister not
so long ago as gutter opress and
vellow press, over the biography
written about our Army Chief of
Staff General Thimmayya, I have
read it with very great care and I
have found that there is nothing that

could be objected to. Of course
there are some interesting things,
as it usual with American biogra-

phers, as to how some of the officers
had drawn lots in order to exchange
their household conveniences, But
beyond that there is nothing else.
Yet they made all that fuss and
brought the Chief of Staff into so
much trouble and worry and gave
the impression to us also that there
must be something wrong with the
patriotic spirit of that great and
eminent General Not being satisfied
with it a unique thing has come to
be done establishing a very bad and
unwise precedent—of informing the
whole of the country as to how soon
and when the Chief of Staff is going
to retire. Is it the right way to do
so several months before he retires?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru: I am sorry to interrupt, Sir,
but may I say that it is the fixed way
of doing it; it has been done for
years past, every time., There has
been no exception.

Shri Ranga: If that is the fixed
way of deing it, I can only say that

my hon, friend does not seem to
have become any wiser than his
predecessors .

Shri Ansar Harvani (Fatehpur):

Probably, you are not aware that
our Prime Minister had no predeces-
sor as Prime Minister,

1939 (Ai) LSD.—B.
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Shri Ranga: Information of a
special event is passed on to the
aggressors on the other side. Are
we going to make a present of this

important information to them that
the Chief of Staff who is one of the
ablest living Generals anywhere in
the world is going to be made to
retire on a future date? I think
it was a bad mistake. ... (Interruption).

Mr. Deputy-Speaker: Order, order.
I have no objection to his criticising
the Government in any manner he
likes. But he should take care that
he does not bring in individuals or
makes any representation on their
behalf. It may rather give scope to
others to criticise: it is opening our-
selves to too much of criticism rather
than serve any useful purpose.

Shri Ranga: We would like to be
better informed than we had been
of the manner in which the Defence
Forces are being managed, Only
yesterday, Shri Asoka Mehta has
placed a very interesting proposal
before the Government; it does mnot
go far enough but it is good enough,
In addition to that, there have been—
we are told—some promotions and
some changes, We would like to
know, if not at this stage at some
suitable stage, which of the senior
officers are being promoted and why,
which of the senior officers are not
being promoted and why and whether
there iz any kind of a policy at all
in regard to all these things and
whether all these changes are being
made and all these decisions are
being taken not only with the full
concurrence but with the full know-
ledge and understanding of the Prime
Minister as well as the other mem-
bers of the Cabinet and the Defence
Sub-Committee of the Cabinet. If
they have not done so, then they
owe an explanation to the country
and also an assurance that all these
changes are being done with a view
to ensure a greater efficiency and a
more assured patriotic responsibility
from our Defence Forces,

Then whose duty is it to keep a
watch over our borders—Defence or
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the External Affairea Ministry? It
stands to the credit of my hon
friend, a socialist—at that time they
were all together—to have brought
%0 the notice of this House several
times about what they learnt in
regard to the incursions that the
Chinese were making on our borders.
Repeatedly, the other side, the
Treasury Benches, were unwilling
%0 give us any information, Years
afterwards, the Prime Minister went
to the other House and said: yes, it
was a mistake that we have not been
able to give timely information to
both the Houses.

Shri Jawaharlal Nehru: I do not
think I have ever said that.

Shri Ranga: If you have not said
it, it makes it even worse for the
Prime Minister.

Shri Jawaharlal Nehru: Maybe, 1
do not accept what is stated by this
hon. Member or any other in regard
10 thie matter,

Shri Ranga: It only makes his posi-
tion much worse. At least now, any
responsible Government should be
prepared to apologise—

Shri Jawaharla] Nehru: What for?

Shri Ranga:——to the nation for
having kept it in ignorance for such
a long time over the incursions that
were taking place, He would never
agree. Otherwise, he would not be
there! (Intesruption).

Mr. Deputy-Speaker: Order, order.

Shri Ranga: If interruptions are
made, that would waste my time.
Now, in addition to that, encouraged
by......

Shri Jawaharlal Nehrm: Would the
hon., Member repeat what he said,
so thai I may be able to understand
him?

Shri Ramga: I am speaking, I hink,
plainly enough so that my hon.
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friend can understand. We have
known each other for 30 years and

he should be able to understand.

Shri Jawaharlal Nehru: I know.
The hon, Member has been shifting
from party to party in these 30
years. I do not know what he is
after.

Shri Ranga: It is a cheap jibe: I
had the courage to do that. My hon.
friend never had the courage to do
that. (Interruption).

Shri Jawaharlal Nehru: I should
again want to know what he said. If .
the hon. Member makes charges, let
him be precise and definite and I
shall have my say. It is no good
making insinuations of the kind the
hon. Member is making

Shri Ranga: There are no insinua-
tions, We are making charges.

Shri Jawaharlal Nehru: Would he
kindly repeat that charge so that I
can deal with it?

Shri Ranga: I am coming to the
next question, The report made by
the officers is there. It shows that
they have done a very good job, to
which testimony has been given by
the leaders of the two other Opposi-
tion parties, and I agree with it.

Mr. Deputy-Speaker: One thing.
The hon. Member just now said that
he is coming to the next question.
If some charges are made against
any hon, Member—ang particularly
now it was done against the Prime
Minister—and if he wants them to
be repeated as he had not followed
them, and he wants that it might be
done more precisely so that he might
give an answer when he replies,
where is the harm if the charges are
made clearly, if really there are any?

Shrl Ranga: It only means a waste
of time, Anyhow, my hon. friends
from the Socialist side informed the
Prime Minister ag well as the mem-
bers on the Treasury Benches and
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pointed out repeatedly that they were
in the know of the repeated and
growing incursions thai the Chinese
were making over our borders, and
we were not given either definite in-
formation or satisfactory information.
In the end, ag my information goes,—
if my hon friend contradicts it, I
stand corrected—after a long time,
when the hon. Prime Minister was
accosted about this in the other
House, I understood he said that he
should have given this information
to the country much earlier but he
dig not do so, I thought he admitted
his mistake, But now he says he
has not admitted the mistake That
is all.

The next point is about Tibet, So
many of ug objected to the stand
taken by the Prime Minister at that
time, and yet he pursued that line;
you know the results now. Over this
long border of 2000 miles and more,
the enemy—I would like to call him
so now—or the aggressor certainly
has come up, and he has come on the
other side of our border, and he is
aggressing on our territory, This is
the result of that early failure of our
Government, and this repor{ of the
officers makes it very clear. Whether
people would agree to consider Tibet
to be a sovereign country or not,
she was certainly enjoying such
autonomy as to be able to send her
plenipotentiaries on a par to the
international conferences to discuss
and decide and put her signature to
questions and decisions or the
borders between Tibet and ourselves.
For over many years that has been

going on, and yet, the Ministry of
External Affairs was ignorant or
indifferent to all those facts. They

thought that they were or could be
very liberal and therefore they have
made a free gift of it, as it were, to
China, and we are paying for it That
is another charge.

Thirdly, was it not the duty of the
Defence Ministry at that time itself
%0 have warned the Prime Minister
and then strengthened themselves?
Now, they say that progressive steps
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are being taken in order to built

roads, and all sorta of dumps and

~ other stations on those high altitudes.

We have lost ten years with bitter
results,. They stand condemned. I
do not know who will have to apolo-
gise to the future, but certainly the
present Government has got to be
held responsible for this, It might
be said, “You were also then with
us.” But even though I was with
them, I was then protesting against
this, and my hon. friend used to be
very, very angry with me over this

Tibet. That question is not over &o
far as I am concerned, I do not want
to talk about it any further.

The next gquestion is about the

Congo. Bitter things have happened;
tragic things have happened, We are
all unanimous in condenmning the
murder of that nationd]l leader,
Lumumba.

Shri Braj Raj Singh
So many others have
killed now.

{Firozabad):
alsoc been

Shri Ranga: Yes; Lumumba was a
national leader; there are others also.
(Interruption). We would like the
United Nations to take more effective
action in order to prevent any more
such tragedies, There, we are one
with the Prime Minister. The Prime
Minister had shown some considera-
tion, and more than the Prime Minis-
ter, Shri Dange, the leader of the
Communist Party, had shown the
same indignation when Imre Nagy
was done to death by the Hungarian
Communists.

Shri Tangamani: You are justify-
ing!

Shri Ranga: Recently, 1 was rather
shocked at the alacrity with which
the Prime Minister criticised what
has happened in Nepal, We can hold
our opinions. The Prime Minister is
extremely anxious that the House
should be very wise and should be
very chary about expressing ite
views and yet, somehow or other,
he thought it it to go to the presa.
What are our relations in regard to
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Nepal and in regard to Burma?
Burma has been receiving a tremen-
dous attention and a lot of assis-
tance from us, and we have held
them more than our brothers. And
yvet, when it came to settling the
borders between Burma and China,
she did not mind allowing a certain
amount of uncertainty to remain over
certain parts of the borders which
are there between China, ourselves
and Burma. I hope the hon. Prime
Minister and his External Affairs
Ministry have protested against it.
They seem to have made some re-
presentation. How long are we to
continue to consider the Chinese Gov-
ernment as a very friendly ‘bhai-bhai-
Government'? I would like an assu-
rance to be given by the Govern-
ment, if they can, and if they would
like to, that we are not going to
sponsor her application in the United
Nations any longer.,

Shri Jawaharlal Nehru: I can give
an assurance that we will

Shri Ranga: “We will.” There you
are. That is also another charge of
mine. T can understand it, and I
have understood it earlier, that they
were making this proposal in order
to bring her within the four corners
of world order and world decency
and all the rest of it, so that she
might be made to behave.

Only yesterday, my hon,
Shri Asoka Mehta drew the
tion of the House to the impunity
with which the callousness with
which and the unscrupulousness with
which Communist China set at
naught any kind of document on
which she puts its signature. What
is the use of bringing her there. It
may be said, “The whole world has
brought South Africa also into the
United Nation™ We know the
results, and can the other results be
different? Of course, there would
have been some justification for
expecting or entertaining some hopes
after all that they have done. We
will forget all that, After the gentle-

friend
atten-
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man, Mr. Chou En-lai, had come over

here and gone back, he has added
an additional worqd “proper”. In
addition to this, the officers have

met each other; and from time to
time, they went on changing their
maps and were bringing out and
producing new maps as if from a
magician’s box, Are we to continue
our attitude towards China in blissful
taith in people’s China’s willingness
to stand by any of those agreements
or even the charter of the United
Nations? Let us make it very clear
now to the rest of the world, I think
the time has come that we no longer

consider peoples’ China to be our
friend,

My hon. friend Shri Dange was met
effectively by my hon. friend Shri
Asoka Mehta yesterday in regard to
China. I need not add anything more
than this. I am not quite sure whe-
ther the attitude that he has display-
ed is the presage of a kind of policy,
or non-existent policy of the Govern-
ment in the next one or two years—
we must continue to negotiate, we
must parley with those people, if not
at official level at some other levels
also. And in that way anyhow, let
the Ravaneswara kashta go on burn-
ing! And that is exactly what is hap-
pening. Let us be careful.

An Hon. Member: What is
proposal?

Shri Ranga: My proposal is, do not
recognise People’s China, treat People’s
China as an aggressor and simply re-
fuse to dea] with her in the manner
in which we have been dealing with
her till now.

your

The next point is planning. In re-
gard to planning I would like to say
that God gave me the power or the
moral courage to oppose the First
Five Year Plan itself when we had
to walk into the lobbies nearly eight
years ago. And at that time the
Communists also were not in favour
of the plan. Now wisdom has dawn-
ed on them, but we have not achisved
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mow all in armg with the Government.
Well, I wish all good luck to the Gov-
ernment with their two bed-fellows,
whether they are straying or com-
fortable, or whatever it is. It is their
own concern.

Shri Dange is all in favour of the
plan. I wish to tell you that I am
opposed to this very general approach
of this plan. Their priorities are all
wrong. There should have been the
first priority for agriculture. It is not
given that way. “Secondly, they have
upset the sense of security of our self-
employed people in our country. They
have been persistent in dealing with
all th self-employed pople as a kind
of a private sector and giving the im-
pression as if, as my friend Shri Dange
put it, these people are all profit-
making people.

Shri Harish Chandra Mathur (Pali):
My hon. friend is the only one Mem-
ber representing a particular view in
having no faith in the plan. So we
would like to have a little clarification
from him. When he says that the
first priority should have been given
to agriculture, that clearly indicate?
that he wants a plan. Priority means
plan and nothing else,

Shri Ranga: My hon. friend should
go to an elementary school to get him-
self educated. I will tell him why. It
does not mean that I do not want any
kind of planning. Mahatma Gandhi
wanted a plan, he believed in plan.
One of our friends who wrote a book
on Gandhian Plan has gone over to
the other side. I also wrote one book;
Mahatma Gandhi approved of it.

Shri Harish Chandra Mathur: I
think you are forgetting all that.

Shri Ranga: My hon. friend
Acharya Kripalani also wrots one
book on certain aspects of that plan,
and Mahatma Gandhi approved of it.
One of those books I may refer to my
hon. friend for his better education,
The Latest Fad of Mahatma Gandhi.

PHALGUNA 2, 1882 (SAKA)

Address by the 1130
President
Shri Harish Chandra Mathur: I am
always a student.

Shri Ranga: There was plan, we
wanted a plan. But we do not want
this plan. I was responsible like my
hon. friend also—and he was the
Chairman of the Standing Planning
Committee of the Congress of those
days—we wanted a plan, we wanted
a Planning Commission also. Yes, but
then unfortunately the plan came this
way. I even warned at that time the
other side of Parliament that this is
a Soviet plan, it is not a Gandhian
plan, it may be a socialist plan but it
certainly is not a Gandhian plan. And
I said, it might be given the stamp
of Nehruite plan; but with that name
also you cannot very well push it
down like sugar-quoted quinine.

And therefore I say that all these
tens of millions of self-employed
peasants, for whom it is not necessary
to exploit anybody, and most of whom
work on their own farms, by their own
labour and family labour and carry
on their non-exploiting self-employ-
ment activities, those people should
have been given the necessary assu-
rances.

Now they have passed a Ceiling Bill
in various legislatures, and here also.
What is the consequence? Not only
those few lakhs of people who would
come somewhere near the ceiling but
millions and millions of others would
also have to be afraid now that possi-
bly the ceiling would continue to be
reduced stage by stage and when my
hon. friends come into power, from
the PSP or the Communist Party, or
even the ginger group provides an
overwhelming majority to Pandit
Jawaharlal Nehru, then the ceiling
would be reduced. Where is the
guarantee that it is not going to be re-
duced? They have already fortified
themselves by amending the Constitu-
tion, article 31, as the House knows,
in regard to property. And therefore
they have given themseltes the power
for the legislature as well as Parlia-
ment. And in this way they have
created a sense of insecurity among
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sur peasamnis, the great bulk ef eur
People. They are mot profiv-making
psopls, they are not exploiters, they
are small entrepreneurs, all in their
ewn, indepsndent fresdom-loving
people. They are ithe peupls who
should be cherished as forming #the
back-bone, the very base indeed of
our national development and socia-
list economy. Unfortunately it is
those people who have escaped the
attention of the planners.

And at long last, now, after tem
years of this bad planning they say
that they are going to provide all
these wvarious facilities. Did we not
suggest then? I myself sent a report
to the hon, the Primg Minister—it was
published too—that fertilizer, credit,
#o0il conservancy, improved seeds, all
these wvarious things should be pro-
vided to our agriculturists. Now, in
the Third Plan they are thinking of
providing thesg things, and for that
too they want to make an experiment
by having what are called package
plans in a few disiricts here and
there, It has taken them ten years.
It they had only gone about it the
right way all these things could have
been done and our peasants would
have been able to produce very much
more than what they are able to do
today.

The hon. the Food Minister is tak-
ing pride in the fact that the condi-
tions of the crops are very much
better. But they were bad last year.
They are better today, not because of
the Minister but because of. ., .

An Hon. Member: Swantantra
Party.

Shri Ranga: ..., .the seasons. Yes,
Swantantra, you may not believe in
Him, but the swantanira of God is
responsible for these things. There is
no good taking any pride in it. What
we have to do is to show the country
the irrigation potential that has been
developed. They themselves eadmit
that 25 per cent has not been deve-
loped. If peasants have been able to
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make use of this water to some extent,
they have not besn supplied with
the necessary credit, so much so that
the land is not fully exploited and
cultivated to the maximum possible
extent with good crops and so on,

And then they say that they are
@oing to ificreass employment. I
warned them then, and I warn them
here also now, it would not be possi-
ble for them, as they themselves ad-
mit, to provide employment for all
the new entrants into the employ-
meni market either in the towng or
the villages. They themselves admit
it. And the unemployment problem
is going to grow more and more. In
spite of it, look at the fool-hardiness
of the planning. They want to intro-
duce power looms in place of hand-
looms, so that lakhs and lakhs of
weavers can be thrown into unem-
ployment! They want to do it in such
a light-hearted manner. They talk in
one breath at one moment and talk
in another breath at another moment.
They appear to be Adisesha with a
thousand breaths!

I cannot congratulate or thank the
President for having given wus this
Address in this manner only based
upon the failures of the Government.

Shri Harish Chandra Mathur: I was
really a little amused to find how my
esteemed friend, the leader of the
Swatantra Party has permitted him-
gelf to be swept off the rails like this.
1 have been his colleague in the Rajya
Rajya Sabha for four years and we
are now here together for another
four years. Though I am prepared to
read any books and volumes that he
would suggest, I have always tried to
understand him and tried to learn
from him, and I would have no hesi-
tation even further to have any sug-
gestions from him for being consider-
ed. But I was simply surprised. What
we expected from the leader of the
Swatantra Party was that he would
give us some of the basic ideas on
which that party was built, where
they differ, what they want and that
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he would deal wisth the basie pro-
blems rather than to start with cersain
personal digs here and there by raking
up old issues of an absolutely per-
sonal nature which the country had
completely forgotten.

Shri Ramga: Question. Thers was
nothing persom, nor are they eld
iseues,

Shri Harisk Chamdra Mathur: Now,
as matter of fact, let us understamd
what are the important problems,

13 hrs.

The President’s Address is of very
great significance to us at this junec-
ture both from the view-point of ex-
ternal affairs as well as from the
view-point of the domestic affairs. We
are living in a very crucial period.
So far as external affairg are con-
cerned, the entire world is in & very
great ferment and certain situations
have developed which call for momen-
tous and bold decisions. In so far as
our domestic affairs are concerned,
we are now completing ten years of
our planned economic development and
are launching on the Third Plan
which we consider to be of very great
importance in shaping the future of

this country. I thought my hon.
friend would have dealt with these
important basic problems. So far as

external affairs are concerned, natu-
rally the President has devoted consi-
derable attention and time to it, be-
cause it affects wvitally most of us in
the world and even our domestic
affairs are very much influenced by
what is taking place all over the
world. '

Sir, as I see the situation, we find
the cold war at its worst. The situ-
ation in the Congo is such that it de-
mands real and serious consideration.

Mr. Deputy-Speaker: Hon. Mem-
bers should not be seen standing in
the passages.

Shri Harish Chandra Mathuor: Every
body would be deeply distressed at
the shape events are taking in the
Congo, and inspite of the world opi-

PHALGUNA 3, 1832 (SAKA)

Address by the 1134

President

mion being voiced so strongly, what
is happening there is shocking. We
sannot but eondemn in the strongest
possible terms the role played by the
two power blocs. In the ultimate
analysis, let us understand what it
somes to. The whole situation boils
dowp to this that all this is happening
simply because we have two power
blocs shat mutually distrust each
ether, Becauss of these complica-
tions arising, the situation in the
Congo is deteriorating like this, The
only right course for these power
blocs to follow would have been
the one which had been suggest-
ed by our Prime Minister at the
United Nations General Assembly.
Now at least there is a better realisa-
tion of this position, and the United
Stateg of America is drawing towards
the right course. But because of their
past ties, it has not been possible for
them to take a completely fresh stand

%0 ease 'he world tension. In this
situation, the only solution for the
problems facing the world is our
policy of non-alignment, If these

tensions are to be eased, these power
blocs will have to be liquidated and
the Summit Conference which was
summoned earlier was a big step in
that direction, It is only through
these conferences, by bringing the
nations of the world together, we
can reduce these tensions. I will not
deal with this si‘uation at any great
length. We are very much concerned
particularly with the problems which
directly affect us.

Here, Sir, I would like to refer to
what may be considered to be the
smallest of the problems, that is the
problem of Goa. I have not been
able to appreciate why we here in
India should not take a different atti-
fude than the one we have taken so
far. So far as Goa is eoncerned, it is
recognised now—we were all the time
very clear in our mind except for
certain suspicions which had been
created—that it s a colony of
Portugal, and those who have been
holding on to this colony should be
definitely thrown away, We have a
right to throw them away, ~: we
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threw away the British rulers. I
think every Indian living in this
country has a right to throw away the
Portuguese rule in this part of India.
It ig not merely the responsibility of
those people who are living in Goa.
The attitude of the Government will
have to be revised in this particular
context. Even the United Nations
now recognise that Goa is a colony
and that like all other colonies it must
be freed. They want a report to be
presented to the United Nations about
the State of affairs in Goa. In the
existing context, possibly our Govern-
ment wanted to educate world
opinion before it took any particular
attitude; it wanted that the whole
world opinion should go with it. It
is now quite clear that the entire
world opinion is with us on this point,
that Goa is a colony of Portugal, that
Portugal has no right to stay there,
the people staying in Goa are Indians
as w. are Indians and Indians living
in Goa have the right to self-determi-
nation. I, therefore, think that our
Government should revise its attitude
and go in support of any movement
which is launched not only within
that area but also from outside.

I now come to Pakistan, I think
no country in the world could have
paid greater tribute to our foreign
policy than Pakistan has done. You
must have read in the papers that of
late there has been a change in the
utterances of their leaders, though
they are all against India., Let us
realise what they say. They say that
India has taken advantage of its
foreign policy, that it has received aid
and assistance from both the blocs and
they are also going to follow the same
policy and that they are not going to
get themselves tied down to a bloc.
That is the sort of utterances which
one comes across from the wvarious
leaders and the President of Pakistan.

An Hon. Member:

Do they mean
that?

Shri Harish Chandra Mathor: That
is the greatest tribute that could be
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paid to our foreign policy. They are
smarting under a feeling of anger
against the successful policy of this
country. 1Tt is only out of that feeling
that they say it, not that they believe
in it. If they do believe in it, that
would have been entirely different;
we would have very much welcomed
it. They say that they would like to
follow this policy, not because they
have any faith in it, but because they
want to take advantage of it and want
to have -assistance from both the
sides, which they are never likely to
get until they have real and basic
faith in that policy. Well, they have
no faith in that policy. Their
expressions are clear indications of
the fact that our policy has been
remarkably  successful. All  the
African  countries which  have
emerged independent during the last
few years have with one voice
followed this policy of non-alignment
and they find that this is the only
policy which could be adopted. I may
mention also with certain pardonable
pride that there is much better under-
standing of this policy all over the
world. There may be certain vested
interests, which may throttle their
voice, but in spite of that there is much
better under-standing of it in the
United States of America. What the
Kennedy Government ever since its
taking over has done is that step by
step they are coming closer to our
policy. It might be mentioned that in
his inaugural address the President
hag made a reference only to two
great statesmen of the world, past
and present. It was Mr. Churchill
and our Prime Minister, Shri Nehru,
from whom he says he is drawing
inspiration,

So far as the China border is con-
cerned I am in cent per cent
agreement with the policy followed
by the Government. There could be
no other policy that could have been
followed. Certain objection was
raised against the words used by the
President in his Address that they
have hopes that Ching will feel
persuaded to do so. I think . that is
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the most dignified way of mentioning
a thing. What else are you going to
say? We do think that China will be
left with no other alternative but to
adopt that course. 1! China does not
adopt that course. We are not entirely
depending upon China adopting that
course, We are all the time
strengthning our defence and seeing
that there is no further encroachment.
We are not reconciling to any other
policy, but to the one in which the
entire aggression is vacated.

1 think there can be no other policy.
Let our friends suggest certain
concrete steps that may be taken. We
have an unequivecal statement
regarding this position that this
aggression must be vacated, that we
will try to get it done through negotia-
tions and we are getting more and
more friends on our side; the entire
world is raising its voice on this issue
and China is completely isolated in
this matter., But we are not just
content with this; at the same time,
we are fully strengthening our
defence. That is the best that we
can do in this matter.

Coming to domestic affairs, I will
refer to the third Five Year Plan. We
will first take an appraisal of what we
have done during the first two Plans.
During this decade, it can be said
with definite satisfaction that we have
truly laid down the foundation for a
planned economy and development in
this country. That is the surest way
of going ahead. In matters of basic
industries, we have steel which is
important, coal which is no less im-
portant and oil and gas. We. have
given topmost priority to these basic
things, so that our development goes
ahead and our dependence on other
countries is reduced to the minimum.
We have also made remarkable
progress in the manufacture of
engineering goods and machine tools.

Our industrial preduction has gone
up by 66 per cent, our food produc-
fion by 42 per cent and our mational
income by 40 per cent. While we
fully appreciate all these achievements
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and the basic soundness of the policy,
let me say with absolute frankmess
that 1 am not satisfied with this - on
two accounts. This achievement is
not to be viewed in isolation. Let us
see how other comparable countries
have fared in the world. There can
be no better friend of India in this
matter than Mr. Kennedy, who wants
that this country should go ahead
from success to success in material
and developmental achievement. He
took an appraisal of the entire
situation and there is a whole article
based on this under the heading “We
want India to win the race”. In his
appraisal, he feels constrained to say:

e
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“But the harsh facts of the
matter are that in the last decade
China has surged ahead of India
in most sectors of its economy.

Its gross mnational output has
expanded about three times as
fastt In terms of industrial

capacity, investment, education
and even household consumption,
China has slowly pulled up and
now moved ahead. Its food
production has nearly doubled,
while India’s has increased by
less than 50 per cent. By the
most authoritative estimates, at
present levels of agricultural
growth, India will have by 1965 a
food production deficit of over 25
million tons....” ete.

Experts have examined the facts
and this appraisal has been given by a
real and sincore friend of this
country, who wants to help this
country to go ahead. Let us not
forget this.

The most important thing is our
exports. T am not satisfied with our
achievements in respect of

our
exports. During this decade, our
exports have not gone up even

by 20 per cent. When we examine
it analytically, we fing that our
exports have fallen. To say that in
1950 we were exporting goods
worth about Rs. 500 crores and
now it is Rs. ‘600 crores does not give
us the real picture. In the all-India
context, let us examine the world
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irade figures. In 18530. In 1030, taking
trade with the western countries
India'y percentage of the total world
percentage was 2'0 per cent; it has
now come down to 1'3 per cent
This is a very clear indication that
our export trade with the western
countries has not kept pace, although
we might have made a certain pro-
gress. Not only it has not kept pace
with the world trade, but rather it
has gone down very much. That is
a thing which needs examination by
our Government,

About panchayat raj, the Presi-
dent has made a very deserved re-
fereive to the ushering in of pancha-
vat raj. and has hoped that institu-
tions of panchayat raj will be intro-
duced in the warious States. Rajas-
than and Andhra have come for
special mention, Rajasthan deserves
particular attention in this matter.
It hag attracted a lot of attention,
because it has gone the whole hog
in this matter, because we have
covered the entire area. There are
certain people +who felt that it is
only because of our immaturity and
backwardness that we have rushed
into thig scheme. They {fel!, fools
come in where angels fear to tread.
But our achievement during the last
year has proved that it is not that
way, but it is just the other way
round.

Various observation teams which
had been sent to Rajasthan have
given commendable reports. Rajas-
than has also got the fullest support
of the Prime Minister, who is never
tired of making reference to the
panchayat raj and the achievements
of Rajasthan, But certain doubts
have been raised about our success
because of the recent Panchayat elec-
tions that have taken place in Rajas-
than. It hag been stated that reac-
tionary forces have come up, feudal
forces haye come up, communal feel-
ings have been aroused and they
have seized power. There is a certain
amount of truth in this etatement.
But still, I am not in the least alarm-
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od o worried about it, What has
happened is moi becauss the health
of ihg people is not sound, but be-
sause of cermin dirfy noses poked im
by #hoss im authority and because
of the abuse of administrative machi-
nery.

It is abeolutely mecessary that a
frus assessmeni must be made of the
whole situation. These recent elec-
tions have got certain lessons te
#%each not only to Rajasthan but to
the entire country, at the cost of
Rajasthan. Those lessons and pro-
blems which have been thrown up
because of the recent elections will
definitely have to be borne in mind.

I wanted to say another word about
administration but, as my time is over,
I will resume my seat.

e Mz amm  (F@EgR)
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TRl X I WY FTART G ) g
st wAr oY X W o waT F gg A
e w7 & s o 7% i g T
Y AL SN, AT X CF AT W IV
&1 @ 7 wwar | A Fawar § ywrT 0
ST &Y gw oy A 3§ gy G
faemm, ot ww @mwE g o

73 a8 ara fafaarx @ fa gl
el #wR aEd 99, 999, 95,
g 79 #7 AT, €7 99 w7 9, OF
ara T frie &, W 98 @ gard ot |
e g s Qferfan e
W g dwE A, Ak g aw §
g #1 g9 26 a1 1 g 98 saard
wrez Ffezmiae §idt & 1 9= e
T EATE 3T 9T AR FHT IH A9A
qf¥gdIaT § OF A T2 "I
fem &t ™ fawee =1 @rE T
# far | 9= Z0 F gW 9T WTww
9T I5 FHg FITF T FT T5q 9T
A e dovrq 4, gafan @Y T gon
FYwEz & | 9 [EAHT TgA TEA TgT
o1, WX F 39 a9q fa3af 4, 99 awg
= F 3w = fgn, St H@ael
# @ & ¥ faw ot d s
HIC T 7% ¥ aga safe faa ad

g9 g FAA & osoft o
HAF AL g faardt 3 s § 1 o W
qigH TA  FAFT AgEAT ATy A A
AR I9% a1z qfeq saga™ EE A
aafaF W § g v 5 &
aga 9o frar oty Wit aF ar Iun
g1 A Ag1 et § 1w fgg W
qEwaT qey §, A fae w7 fgmgwi
w7 FIE T &, Tl fgg W o avd
& 1 f saT ® F fae e o A
g T8 & sl Imw WK s,
F franfagt =1 e 97 1 & G4 =
5 & A 9, FA TS e F AW
qrat Ft A F A AR §

PHALGUNA 3, 1862 (SAKA)

Address by the 1142
President

o wrwmrarsy it oft oY g
¥ ars @ & | I AT Iow B o
§ | I wAF oAl ¥ W oox 4w
freay w § o I g
w1 T A ¥ s g g qfew
Wt X R ¥ gATT A7 GEATT gur
I mafy § sy qod ara qg0 AT,
X 37 ATATT ¥ gAY QTR A=
ary qEewEl B I A IH
qHRYT AT ¥ ATHAGA WEET IEAT
iz & | sl 9 F g IF AT
T OF AAAT §AT | FHaT Tef) sear o
faear 28 T3 A9 9T WER &Y 4Y | 7R
o<ty Feq 4t | AfET A% wET
¥ @ sfadaa ¥ Aol #) I 7T AT
§ %7 w7 mar fF AT # W AEE F
WO F3 Z F | T FATH A
#F A 3 ww oy IR 4 0@
@rar | IR ST B OF qEAT aqrdt |
IeEtH aw F awl & $g TEman
g T e # e F 1 o 7 A
AT TEaT § fF O 59 A o g
fF FA-A T Tl A W@ E
445 9z wrd 7 # g 9 FvE-
mifzar a3 @ ¥ 1 T ATEA WA WA
wT AT A QBT FAT A AT AT |

ot AT § N FF ZA, AR
§ Faerg ¥ wren g, v facad A gF
T 3| AR § ¥ FiE a9 wfaw
WTTATT FTHE FHE BT FAFH AT T JX
syeaTa v T 3, IO A g & |
w@Tg | R Aamaw i & e
@ &% O T w3 F g oF
gv% =im e e fgE
¥t 1 A A T ¥ AT ¥ ey
frnfedl ¥ FEAT A g, TH AR
% Franfarai ¥ FEAT wTEAT § WK §ER
A ¥ Fg AEA § oW aw W
wier R F FE 7 07 Id W Tw R



1143 Motion on

[31e Mfax zm)

O HY G FT R | §F AiF F9E &
w ¥ & gt qft wgrmar € W
e A F S ot fog @ e
@FR FT Taw 2w A T,
FHOH FW AT TL-TF FT, FOG
g afen

9%g W A9y ¥ fewwr 3w @,
g 7A@ & | WHTOW Fwal g @i J
T A g | W IR A UG
Fowrr gk fedi # & 1 wu™ WA
oY 7 aga 3w Far & 5 wft g faw
TTE G & T ATHET #, IT FHATL HT
Wt @ fat @eT & & wRT 95 g,
R ad gifa gt 2, SEET B WA
qgar & fafet &1 0

frg T # agaw # & 1 W@ oF
#Y T F7 g4 § q97 Io@ETA §
feegel X AvmaT § | a7 ITREfEE
T aigfas fegml & sran o)
stfir® ag ST 2 1 gATe mfw i A,
AT e ¥, g At ¥, gt
il A, 39 one fe Fow aw &
w0 41 8w 7oA AR g
gfee & fat & #rf g @ ara |
AT A area @1 afedl aw, T aw,
a9 d9 FEEF | FATL I & IFET
SeATdY @ gy WA # frda-
Y g oy agt g | T AR S
F1 9 Ay frdreaaddy & 1 ag o @5
oA | WR o depfe v afx @
TET F AE FY, 7@ TFC F L W
e g AT iFE
SUTET dsem AT a1 wW ¥ &w gl
¥ fog R A€ @) G | g T &
3 ¥ | SN WEIRd, g s ¥
e At & | o/l aF S W g
WaegL AL AT form, &
HeqyRa, I FY IAAT GAREY AT
R | g ¥ o T A E A

FEBRUARY 11, 1961

[

Address by the 1144
Pregident

TF 19 1 A § | 37 99T G-
arfen gwrdt s w2 #E weT A
FTT | g aw T gHeor falt @t
&1 g7 &, § wran g fF 3@ vy
fpromr ARy fr
9 AT FY AT WY LA FT TASA
F | I ¥ A F FTA 9 A AT
g I X FN TG & | FH A FW
A AT § 9| gary §T g Al
FAAAT FTAA TG A AT WIT T I
TH T F1 TTAHT 9 FAAT T6 T
¥ FTH FL qg FAdl F FH T@GI§ |
U U Fd=4 74wy ¢ (% g0 a1 1
™ T § gEAd 9% 38 & g
# oz w9 & fades s =wgar g fs
AT H AN GRS F AT ARG E |
Srgl % (I F1 qATA § TG T AT F
TR A TR IO A FFAT 2

IF TET A SEER A S §Y
g NG AR A APA G I F
TR T A §F FEAT AgAT | AL
# qg I E g T FEL F Y T
#1 T IR §F T g% | R fam a%
saaR # ¢ mfe <, T gw
&, Y TIAT ag TG gE | o qE
FT TFITF T34 Y€ g4 | ¥ TG TFATF
R € §Y | WX TG AFEAF TS
T T4 OF G &7 99 4 9= aF fw
Faa) ®1E Q@ qro 7 aar st ag
wam iy §fe gafe v ode
& @z ofew § af R ¥ g ¥
firar #faw ¥ cWE wT gaTRl SWIEA
a7 ATST FT 947 FEATL A Yo wréo
¥Yo @ &a ~gl &9 | e S § s
g 39 # FHWQ & wifs ovas
%23 T3 AT 8 g9 4 W ax fw
v Fif dard 7 gl g | T IR
1§ 7 Fro wfo € o Frooaw



1145 Motion on

Frar aifzu a1 1 gafac Jgr 7% gy
dre Wit Ao HT ga79 § FAAY-,
TA AYL gEY 49Tl 7 IEFT FE
ST F2EY & @14 wH FAT Ao )

oo § gferg qT AT | AW
frag« forar [ o ad@ & 3.8 Fa99R
7 ot g7 gu ofem T 2t 2 F a7
F1q fFay 1w A wAdi @ frow
gfemr Tt a3 ¥ A F A A
GEREEEES FAECIERIECS D
qz+ gfeg #1 FEaq & gfew wwadl
F1 FAAGL FT WANG qGA FH 4T |
QAT UF Fraar @ fF aawey, faen
afoeses ag A1 g1 4 9t 7ga faa a%
fay Fordy a7 fopely s W @ THA T 1
gfere Fr ag AW g F W fae
forer ar faedt arge # aga oAl aF @
¥ g9 9 R fadt Faaa 77 T
g & ifF 9% R 7 fedt A fedt
SEECIEE CRE o NELE
TF UF AT &1 AT GAT AT | TF F
a@ & A{HT @ AT AR F Al &
FE T A F | ggi 9% § fF OF
wha? faga #1 faeet adl Fa e,
ga w3 AT & fwa § 98 7 I
a8t ® % f§ g § @ §9
JaAg ¥ A AFEL § qg TAAIL
AT aF T AG AT G FgH AT AT
Y &g d WO & | &9 T 1% &
= @A gom fF gn O Seaa #1
forerr afwdz & &7 # o1 Fa9 F
®q ¥ a7 gf e et sqan fed) Fraar
¥ ®7 ¥ & A% I9 s Y A
AFFTC W@ & | TF T qged #
O UF A6 #7 A€ 0F UTF ATHT &1
e &

AT FT AT F AT T AHFA
F e T fear T wr g 1 9y
sfera TAAEAAT, Tg WO £ T ar

PHALGUNA 2, 1882 (SAKA)

Address by the 1146
President
oY gg T7 #1 FAAAT GART TG AT

& ST A awaA d Agh mr | TEn-
AT ¥ W ¥ qg ¥ AFC qgw AW
Faamw fFar o wr @y £ 93
At safeaa ®9 & WA aFL
TET I BT G FT QI E | AIAIL
7 FA-FA Tzami #1 @A wfaF
wfeifas &1 & oFf ¥ anar ™ 0
qa A F1 7 g FFW, FF A F Frow
TA( | FEE( AGT WAL 97 KT WHAG
BT 1| @@ ardE ®1 A §F TG gHI
FAFAFART  FET AAL H AT AR
& w1 ¥ A SArA T Y T ) EH
Gt et ot govd AT & oAt F A
o1 7z wHATE S § 9aF faw ot
TP T TG II@ T TG | IT FT
g frareor &t arena wgRa T
¥ 1w i @t g awary L L

Jqrem WEET 9T AFAAT T3
HAT A FH FL |

o Ttfarg I @ T WG |

gw aa & fe o gy & frafor
ag 74 { afas waws aa 3 | a4
o gzt § fgewe AR qafadt &
g 7€ TR #1 79 gwe fwior fea
m ar fF agr & A€ A At
s wifaeae o 1 Wt TRdw F
T aY | g% oot 7 S w g ww
frafor w<m afew 5 #1 72 7 @wg
fF gw fog & W @ q@ew= § o
gw fowa & o< Gt € afew @a &
aud 6 gw wrEg § o

TF ara 7 qifFer & g §
wg S
IqTENR AR . HAATT G K

a7 g g1 IF § Wy &Y sfem
T qETE | .



147 Moven on

¥io Wifex ww : F WIUST wrwr ¥
&t faaz & oot ard wwT FTEA |

# gz #1 sara arfeea & S
v sz &t ¥ 3@ wrYor W frmrn
wrgar g form ® g w1 fF s@aqR
1 TF TIAT T K GeAT & GHIA §,
QHT SAFT AT FEAIZ § W LW
gHrT F1 oo 70 @ 9w 7 Al
HAT | T Weqq "qga o alw @
Tg 19 Fg GF 7 AT F gAY OF WA
s g AT g AT 1 T3 G A
e 7 gt e T & wom
W1 1 gl e gt W gEemaEt
¥ #1€ 42 7l FwAdt | ofeerr T
T AF &Y aw gk R &g 1 qmw
@ STt # a@ 2 a1 T QD
FHdT W AA SATAT A qAGAH
FE W AR WE AT TE@T AG R
39 B g afFeEm 7 @ @
wifgq 1+ d%el, T # dEnm ®
qifrem & fog g AR &
gl § AT @ §, THF AT SO0 BT
FEI T T ! WA HIgT oA
ATYOT GO T TF qwr wwor gy fored
gare 2 Y gfvar § FEw w0 &
et Y favan Y wrar wg &Y g9 aI@ W+
ot gt gan fF gwTe FWOH AT g
& o2 Ffera Fd W gwan g
I+E TUIA GIEA H1 A FIH THBAH
grar wfgg |

w=r # § 9z Fgm e gura e,
EATC FETH F AATHAET T=AT AR
gart quadfa gl # EwEar
mifz wa 9 I9 oFA 0T i 2
FimFaR N s o g #
i fat sgm f 3 9| o € 9 W
T fae ® P &FT € | T QFar
¥ foq wa 3=l ®1 FATT ATAWE §
#1T au w1 %1 o9 FT 19 oFar
XA WIAT WEY |

FEBRUARY 11, 1981

Address by the 1148
Presideni

Wt qo fgo wam (wdEm)
st fedt wiwe, GdEz ¥ O§q 9T
9 & amdm g W g1 felr o
w7 A & T ® W wow www &
AT g% TF IO T G §

gl aF AR T AHAT & F FAAA
t 5 39 & qarfeas qeafaw adsi &
Fea A g am T agm gt ¢ | 9
qF o+t g€ gerwa & for & Y i &y
ToRe AT & 1 vg A= o qanfeas
fegeam & g7 AfFw a7, 7 5E07 AT
CAF 9 T % F 39 %0 a7 feaw
w9 ¥ 7, I A gEEG A, D
¥ £t =fae gewa 7 fegem &
arg aga 3w #1 W gfagrd owa
& firdy g€ forrY Wy feam

gl % ATET FT 7EAT &, gL
QF al A} AFATE Mg AL
TR S A A FE2 &, N eE R
Y T aF & | T $T T ¥ G-I
FAF AT G *T AN &, T Faw o
arx & form & fegem & avaw AR
T FT TFOT TG | §7 §35 ® [AAL
F IAA & W aF a7 e geew
¥ fegmam a0 ggz Wi A @ 0 oW
FTAF AR T Tgw Fon AR e A
FHIA 9T ATATT F=qT FA FT Frizm
For o fom fged av 9w & Ay
FoaT foar ¢om 8, 39 &1 A [oF AT
feear aam, @ oY 1 &, A ag arfee
Fat @ e g &, famalt § 917 s
7 g1, sgifaa A gy, fad wrfeaa €
mfzga G@-a9< g1, ot foa A 5
AL

G A 9T THE SqET |7 owe
ST eFAT § FF e mma Al EA TR ®
g1 § wiF I Ew T s AR AT
WL oWt ¥ A AREE e 5O
't w1firr ¥ wror gL Ay fafre



1149 H'“'ﬂml _
qYT 2T % WETHE SIEAT g grear
tfegar & yaw & ag o7 &’y
gfaat & o Fr wwr B WK
A T P ¥wR g awdr #
tafad oF ol A0% ¥ IEE g®
T KT FIfww w oy G ) mETE
T a® arfereft 1 gw A9 w1 £ WR
gt % ¥ whaww-uw s@ §
foF ag wq oy 9T 9w {r ¢ fFoaw
79 g Ao & T OF ¥ THH
ft et gat & gw # At o
M AR g® T ATE IEA FUA FL @&
¢ & wre frdt qeF F1 aw & o
STTRIAT FIEAEAT g€, AT FEET ATHAT
e smim A S FERat 7 G-
faar & g I &, I9H ga ¥ A
wifrm F smad | Y @Er 6]

17
i
2
4
£l

7 § A o St S & A ¥ gw
It aTw §, sEr = H=F FiOwHGH 2
gt 9% dwfoaw # aow ¥ sEnfaa-
foa #7 S 974, waE WY G
warfew frar o <@ & 98 qiwfaE-
aeiem & | q@ 9¥ UF HOEA AT A
T & OF feeh & gat foew #1 qamg
FATT Y wiftrw 771 2 7 34 el
# fro qpar W 3% ¥y arfaai
! Fear w¢ fagy mr )

11 Wl % qafeas, srafw
T ¥ qfead Sua T & ganfeaw
w57 ¥ fag agar ¥ 7% &, w3 e
T § W wgT owmEr w0 Nfew
TF W AT e ¥ ATy sv

PEALGUNA 1, 1882 (SAKA)

Address by the 1150
President

7€ & W wr wifze o 0 F of 3w
Y EF FEA NE F | AW &€ AW
w1 2w w7 wger gE fr oy arler &
WHT ¢ ATCE A wAAYLT, FTAT, T
adtg, wdfagy?, Qo A fraa &
AFAE T A U N a@r g
Wi i, W T g W gnA
werf W WY a1 A A AETEA
o7, #fFw ¥ arder w1 §fy3e @i
F ST Oy WA 2, IEHE OF
amq W g faafed § gmry omma
AFT o€ ¥ | TEH @ A w1 H1E
fa® 787 e m fF g a2 & &
FOwT-u-FT¢ wieggre fear @,
fam® 1@ fFew & ardma 6T a &,
sqife fat dgac e & fad oo@
SRl TEmT W) s &1 a
ara 781 g1 vt fF agi angarfosar,
feorredt, @ g g W a9
<@ 9 = § mfEaw sga frafaan
w& 7 741 At @ WK gE ITw OF
TR

FEAAYT A OF AwAr gEr—uE
fefagee awar, oF ¢ogre o
arwar gon, feast aar fedme oo
w1 foadt =ifgn, afes oFma o'
quasa &1 7z "AAAd ®AT AT qY
goar fF uF sfefagwe 7 oF am
w1 gy, ar gt WAl v qag /7
@ & faar @ | 48 AOH-GHTC
et a% & 5% ¥ WO A 98 8,
afer ag gt TR & o
faar 9¢ ag am aga Flae-aasg §
i fager foat & 5ot wew w39 & wivarer
% At fmrz g ar, @@t 97 e A
aar At ey, et qofor &1 Sa=
A T T g, e e
TWETEE w) G ) a&r
dr ¥ 1 T g § genfaw g
# wAET qq £ Wit & A mwer
2 5 oo o faw ¥ "ol w7 A



TISI Motion on

[# 7o fzo Tgma]
o1 3 wg 7 799 § gEAT AR
ATEA ¥ Aaq & AT G AL FT aF4T
grgarfaarga T s amAdi 2

# famert 7 g a%ar § 5 @A
FaEE ¥ fFg-afem ear@ saar
fegei s qraaEt 7 A =
g1 7 s fegmg oY qEEEE A
FI E | X WIIH TR F A Fam
g % agi %t ofeaw, faadt fag o
HAAAA AT wifea & wwr dr wFt
9% g &7 @1 § % 9g aan, a¢ qadaq,
Ig WA Fg A ANA AT | 7 fFr-
Aqfem AT AE F 1 g6 T
arAr ®312 FgAr WY JTT {0 g
H TSR] 3 OF S FqTE
¥ W 37 WY F A19gT § 99 A
qd BAE FW@ F | TERHT ZOF
Fr¢ aw afi & 5 93 owaad Fo,
a1 72 aa A Fr w T F gefafigaa
T dAAgE FT IAN TOAIA F7, av
wred 9 & % 7 9 I Tach
FOA A KT FT1 I9 T gawew
A, §wa gewm 7, wsfafigam i
AT FHATE W frand w1 ga arfaxm
# g% fegear ot feamd ¥ 20
TEYT 55 Y F 3, ¥ arira 71 a8 awar
T A@T 41 AT IFET % AT Fr
axdt Y, ¥fFT g3 § afi a
e e ofrw & ot 7= gt 13 4,
& aqi T =wa v, fagd adrd i
$ | W s arde w5t g
AT F T w2 PAE @y g€
AW FT UF AEE I @ ACF
& Fadl #0f 9@, 17w adF
¥ ot forgeara & fad dar A€ &0
& afFam s wge & faems
TAUT FY | AZ BWU FF & | wE
TR AN H Tme 7 3 gw

FEBRUARY 21, 1861

|

Address by the

1152
President

1

_5§ﬂ5

:
3
.
%3
:
i1

1
&)
]
®
i
22

Afeew T FY aFaATE F1 AT 7,
1 H@AT a1 R A, BV arfer
F A 2 fad 9, orfeeara ey
F A 3 far o A1 gy anfag w3
* Fiferw 1 9@ f gEEr afeee
¥ 912 91, THET HAT AT ¥ AT 471 &
7z F3 AEA g 5 g a0F ¥ gwra
T IAAT AT AT FHAT 2 W AT
T TF T gFFa &1 g7 17 Hfaw
®1 ST, F THG qoF T H1E ofr AT
W SRl Ag g awa, afew qow
F1 TAQTE AT g FHaT T 0

9 Zre # g0 I9 a9 F AT 6%
¢ 5 &% 771 Fga1 § W wfee
¥ @a AEA w1 IFE W@ o
a1l & | gW 5% fadrs o= s
FBA | T FT TG 69 KT TN
FrY AT S ad A F qaem
s faelt ava =1 w3, O 78 7 #1
Faa §g =< fx faar sma fw arfs-
=T & g 3, wfewm Weat ¥ oig
2 ¥ TRE A FFFA S A W@
ST WEAT § | TE AT F1E AT AGE
T & 19 0% ¥ 59w WA
w1 T AT W B IF 1 07 2@y
%1 a1 & fF sEwgR § uw A S
W T @ wogh | aqey] A



1153 Motion on

%t nfaa & wrf ava gd &1, WAL T
#1é q17 7} frwar 1 AfFa At AT
T W fF fem g & am T
AR, FeAY, T, AUaEIT, ;I
wt7 amrm AR qETArs 0T arE ¥
T TF A% arfAT T AFG AFA
AT T A w27 ag & gfaw
wrr nrfafesos & AT g9 0
®IE Tq AOF F FLIET wC /FAT 2 7
gedTA & oama wEw fgwr owa,
T F oWg Wy aE TE A1
9 79 feargan gAarm = (AR
FTETE | UF 0T A A A
g TCZ ATIg AT T OTFAT AT |
FAd qIRT AR T B FE WAL
W g 47 | T ari ard §T AT
IAF ATNA G T ) IFF AN
1 {57 € | 97 TRAAE F G4
T g7 | 3ITFT FTFEAR TT AT I
Fenz &% fom aq ) gz §
Fleai &1 Frarm & 1 33 qo=aH]
A wAwad-fgeRT 1 a9 fAmn )
T FF (AT T A AE A
F far & o 5 790% 57 & qaawAl
1, W AYgT gEAiTEn AT -
wifsrs % 9% F%@T 8, 39 qoF K
faeg 7 7a1g FT ¥ Tnard A1 $H1T
] FLGR T AT T FET IIT G,
FMIEL TG T A HF, T 79 &
9T, At fF5v 37T T gEr R
AT THE 918 97 FU, 93 $4 | wiET
TAAT @37 arar g1 &4 Jar 7 dm
fasi & «reg FZ TH AFAT FHH
7T 7 gEAT W T 97 0T FAT
=rfEm |

AH [T T AT T AFEH FT @M
¢ fF g7 wmA1T § 9 a5 aneawd
I AT 3 g2 frgena w1 I
# ais {990 a1 oAy &1 19 o
gg frs7 4 97 afl IaE I9 o,
Afpa 921 ¥ frg 70 wawmA, &
1939 (Ai) LSD.—8.

PHALGUNA 2, 1882 (SAKA)

a

Address by the 1154
President
A, A AR @A E 9 AR TA A

T T FT AT AT AT T AR
ferg Arei & =W, o1 47 A9 4,
W A &1 &ifa F1 fF g awa
FT AAAT AV 97 @H T TR0
feft 0% ¥ A T T390 f&Ar 9
# 7z qaavn g g fo o
ATHA, W7 HI7 7T qACAGN G, 79 q
TH qOF F ATAA #1 g4 5L 954 8,
A usfafedsm, gama * A9AE,
aET warfE WL 9g, a1 |
uAA wAA T &1 Awa ! FEAA
Faw aF wAt 7 AR g TEE
TS 7 F7 wrEA & FT A F oo
a9 ARt § IR qACAET FA F
AT IAGT  FAT AERATE FT AT
21 AT W F Ag Az A oazar
Fgr W g & feeeTar w1 fa
At 77 # avEEd A A Tl
Fiw g1 #|ar T g 7 AfeAW weAa
Farg 1 g1 T & Wi F7arg A1 gt
TEr & 1 T AR fOOETT & A 9%
FOTATTE T AT AR § A S
GE | gA A AT A g A fEEr
derqw =1z F faq qaofes aff &
S AL FFAEN
F qgar svgan # {7 qfean sfwmaa
F GIFATH A7 A F? AT AT
F ot gvar azdrea A 8 fv g
ofysofi &t 90 450 frr I wr E
s awfaadl F faad o =7 §
qaeari T T = §, e
afagiFg A M =i 7 917 Y
ararrE g 1 2 Fr 24% frg g &
@ ¢ | BT mAden § Tz 9% g1,
Tz HrE ifear & e e g ¥,
Famr a7 fF g4 frger stag et ®
gfimaat 3 5517 =¥ Avwll #
froam &1 =T AT gAR TR &Y
& T AT § AR o A A
fermr W 2 A1 IawT Fg AT TE



1155  Motion on

[t 7o feo &mm)

gt &1 F g AR AR g @
F aree £ 6 ag fordem &1 aare 7@
2 afer mae w0 gew #
e @t & wgar 8, foEwa
FT AT F1 2T ¢ a1 I feweae
w27 omar g W T faAr a7 g e
2 T 3o frord s &1 = 74t ¢ faam )
g ygar e g fF derer 22 § 3
0T T fRTFTIEa a2 § 9 A ag "
¢ fF wamwHl &1 garfewa § e
AT, FAH! Fa1Z WX a¥a4E fwar o,
IFHT THAATRATE, IR AUF AL
w1 wew faam wmw ¢ wfesw snfeaa
FT AT TF FFgfeEl #1 qam § faw 7
weros W famramr @ @ aenka
7.7 fedT TET & 7 SHET HOAT gaETEr
ety w1 ST A w18 famr snan 2,
Troaef # S ar o g, o waw
Fifsmm g evararfizmsfaus
qure Adf & | # 9@ g g fE
grawdl 2! IO WT Haad 2/ F
ug AgT Fger (& wHpataa & T A
q% &, a7 913 37 & T fag
wEaE ¥ w1 ga A g, fag

HAAHTH T F 7% ST 7@l &, AT A

frery & fam dre & 1 A /2 0T
Rz d9 wEeleaa ¥ oy & 91 f
sfgadi ®1 76 T& ¥ 914 &1 Friaw
< § | e sEE gow 7 off yeefas
i ¥ @ee TwaTe ®1 A0 a1 Fm
g, &% aTw S ¢ R g 22
dmyert 13z aw aaat ¢ omfeT faga
w@z ¥1 yodw 3w § 7 fad dwwe
@z Fg 39 § ag d9geT =2 @
ardt 7 T gowd g & fF e
F7 W1 fareelT 2, SEF1 AW FA F
1 1 gF grafa g, qATawe a6 A
9 FT g% &, aeTE F<A FT WAL W

FEBRUARY 21, 1961

Address by the

1156
President

T gate g o T # fE o
wafaaat w1 Treraar =df frea §
A Y TREfears ®, qema ¥ wifwe
T8 faed ¥, wrew A em ®
Fromfer FEEIE &1 A7 Fag fAeT
ge 2, Sa% 4r¢ ¥ sAET AvE F1 {E
FEAT ITAT 2 1

ZHT &g I g9 KV A9 F 0
% A ¥ gwy mw foarem #v o4r
7 i a1 0F faara feard
4t w1 sEH gwr fowma @ aEr
e famr a1 M a@ ar fv 5=
faer FY farmmg =gt qzrf T =nfed
waTT 4g =1 ¢ f* & fv et a7 s
wi fors faar = @, et a1 =37
fors faman mur 8, TIE F7 @i fk
farm 21 1 7 =2 frrge s F AmT £
faalt 1 70 9 F1E THCA FF AT SFaT
2\ &g et wwafas & sl
1 % % aer qeawmr F 91 A1
2, 2 2, QT 2, 79 AT § o1 HEH
& ar feal % AT £, $eTedl ¥ ame
£, gt ot 3%% s gren ofem a7
o 57 fenT T g A1 g J47A%
e ¥ o F o oo foT g 5
¥ axfa=rs o7 78 . 4@ ©F [FamEm
¥ foelt g€ Fmrdlt 2 P sl sl
WA TOT AT T OFY | T AGT
fe gemwml & a=w 43 #F 337 )
W 3O #1 qar fEg a wwy d
e rvers, (o, frd &% a7 a6
#1 F g@ar A g fF 5 o &
419 93 7 wEfmaar § avA &1
st a7 2 U1 @ | gEantT T
qE-4% T ¥ waEm A9, few
oo §O0% ¥ F9d § Wi iAo
FO% T A sASr 9T 09 5% anfas
2wt faw § ogF fem f fr oA
ZaT wogEl #1 Al FY, g2 T WA



1157 Motion on

Fr ¥ #¥ o 7 TR AL fE § a9
T a<g wY AA B TG | HOHD AGY
wfed ar (& M7 fwmaf ¥ ow T@ &
waTty faerand |7 o 72 7 faaEi
#1 3% qaw § wE 20 | w0 fwe
F FHIT 7 a7 fan A 9EA o AR
FT faerai €1 41 | 7 wrAw R Fe wew
a1 fisaaTdl &, 4T 799 AIAA AT
¥ | qw@ €1 AT fomn 47 S w
T &1 fart o sl ol o, A A9
FY faar av A Frelt o sfew A1
arfmaa #1 weg A g § 49
u famd avd & 39F v § gar Wi
Taq A5 anrar fa & wEm F At A
st /3Y a7 gefary gan dY (e fon
¢ I Zamzaw wd) ® (el oA
#1€ frsdre e o wuT &1 9% fawfen
¥ 7g foaTT Z9v2 3% § W 0 ) oA
fd wdt o =rfed 9 1/ A9 A
ST R woH g 747 faeer At |
T YR R AT F (GATE g7 AR |
&g €22 & v o7 (e w0 fawnd
AT A1 T IfEw TARTA F w= AR
iy wrdne & wer gfua 2 frer A
qdt wifed, =& azed A afzr

s oft 7 wAGd IAAT H AL H
21 fo 97 ave arst & #wi g
fergrarm &1 st # Aqwar feem
frrat @ Afs gosty o a4Y aw 0¥ £ af
fam &1 977 gTEI EET & 1 F FzAT
g e oY & et 72 @1 g A€ §9 Fwt
Fa1 ar & | & g ard & fav fawdare
g & gawy qudrat W1 TR and
& fau ferhme g | 99 & #15 A1 419
quaafadt ® faers, dw@fey &
faems @ #d 1€ @ 1 AT 9T W@
forraa #1 wE 8 f5 wfean wfvema
FT graTan A1 71 &, FEswrae S
ST R AL GERAT FATERAT AT |

PHALGUNA 2, 1882 (SAKA)

Address by the 1158
President

& awerar g 5 37 a9g #1 a9 Faq
Fi7 & waOd &1 999 g7 gFAT g |
N $g F21 T & ITF AT 0 F | W
oS £ amat & fau ofema & ev |
75 o AEY A &, a1 AT fag o
A A &, 7 gare ferg ek A A
¢ a1 v woae 2r fawerigmna &1
FTAAT TFAT 2 | SHH TAT &1 FT &TA
2 1 g a1 ag wfrr ar 5 awata
qz 71 A1 F1 F2AT | Afr W A
T FEAT & M 7H Fgn ovar g
sFfaaq aFTE 0 2, 39T 7 T 7-
foat & 7 &39 £, a1 fee 39 av 1
TS g ¥ 7 I 5§ @ w
ST F1 avre a7 AT s awar d
FoF TEAT wEw 2 f5 gl g
oY gre AW AT T 1 AT
wefnfregas # g Am @% 7O
foeiETe 2, T T &7 &, a1 3761
o faedt wrfzd | orw ge@ WA A
A G EE Y | WA T HFT
o7 % F AT AFAT § TAH1 T99 g0
7z %z =ifzx v 39 wif gw i
g1 & gEHA 0 A1 1 3 A0 J Jqg
AT FT FT&, T7A1% F0% 9 TE @
ST AT AFAT A1 9T g AATLSA
=g wg foeed | § ftwT a1ET AT
fedt 9w mEg ¥ aTEavE aEAD
& F F1¢ AT qrferer ot 7d faww
oI HIT A0 & ATHATE 7, AEAET
SHTEE & faar 9% 99 agi ag7 g
w3 wifeardzd T 720 A1
qET &, 49 g1 Weg WA F BEVAA F
T #H oy azm g1 | o uFe qro 7,
FE gagaar 7, wefaee adff A
A F A 7, T F A & o aga
&€ aamdy sné & i foreit & qEfA®
feesit #, wit 35 o0 a2q g1 Wfed
AT qA FT g4 g1 T0feq, 199 £
FFA A g W 7 T gl At

FEE F FT AT ATHATT AT AT |



1159 Motion on

[ 7o fro Tzwm)

A1 T oY waw T A F ¢
ﬁa.t{mmﬁaﬂ:mg%‘rﬁm
fort sraremer &1 &% forr frmr 2 %
m?:ifh;ti’ra:gzrrgﬁrmfaraﬁw
BAT ] AT AT A9 4G 79 &, 98 77
mfawrfm&:msamm,
ﬁrﬁ“fﬁﬂt‘hﬁt%waﬁamgﬁﬁ
AMYT agF § 7z famr 2, e qar
T 24T H A1 guT 3, T @
&, fergeana arerm & ot gar 2, vt
T ], TeET A $fear ® o g 2,
AR 937 & 7 Wy Afz 41 fF g
ITHT WY BT Forgia war 2 f fad
UF 5 &1 F1 J7aw foqm mw g
1 TG g & IaF A ar fr aw
FrEfHET wKT A ) faw a A
AT g E, AR F1é o aared @
THTATR | 72 T gzt #1787 2\
T 9 F q9FT ®1 a3 i H
HET AT Aqqafren w1 AT g )
T A F T4 gO s@ATEY A< A
AqIfTIT F1 AU Fom ) & A 4@
mgfqrw«mﬁ'ﬁﬁqq'}mit
& 3333 | aafas # o feraoa
# 7 Frwrdart wF &, gravr A,
qA TF AR A g A 7 3,
Wl asfad & svwr ghem @
ZA1T A Fifer % 9y orfeears w51
FA1T T F7, IAFT UF 290 F A1 I
AT F7F, T4 frew A ged ¥
FU AT, TART AT qTETA g A
FTAKAT & | TTRI FF TGS FT H
foq dare 41 &, o amm AR ¥
faw &are wgi 2, a7 arfeam A
F9 F fom vz Adt & | i 1 39%
faars o aawz w7 & o 3
Frfeer FAT & fF 721 94T ¥ 3g) 9%
FFgAfsn F1aw g1 |

FEBRUARY 21, 1961

Address by the 1160
President

SISty yhae] | TE U ]
P e el o B il S
ol Ay e e - oy
» Blas Sl gl af oS e
-alyy S s Sl

ol Tl ol ST G W
Ciltde lake S wl &S b Ligmme
Sy b b o iyl
SIe-2a Jp e e
Ut e & edlgia LS
R - & pae Al S gl g0
4 GUeydlh Slaie S ur by
R Er oy sl ppn e
o W el K ol a gy
Rt T T e
ek Baudyeal S by Ve
R e R
R R
Sl e VY Sad
- E O SN N
WV rlalae Al g S oa
oo ¥y S yeaS Shb ul g
daye S el 85 2 e
Mol e Shl iy - v SO
& e S e o b LY
o e e S ) pod
Geati o5 Kyl sale S lale
ey & plie oS Ogoa ) - 24
FAE T [N SV PR € I
- AL Ul spa S egale



1161 Motion on

U et e e S ) o
i Sl gy gy S Reysle
fan gyl UpS gudyS )5 3y
ol S wdd Pl 5 Wl g
o] 22 ULty 2ann K Sle 2l 4K
ot Y s & e e
G e b SN e Wi
wegola Cipo = on & zapilagy - g2 &
oo sl A el

m2 S A e Uy

LS ol w (ol pp adipe

$ Hue ol S 2Lk o U
— s dyb a0 £ 05 s
ey byl ¥ Lo 2 gl
S aF Jola saie W o iyl
ke oy aglen o - o jaiyS
Uage & ool shalis SJ 2 o
Ko & e Sy S TS
A F g Sy S W g
e gp Sy el o3 o1 )
deyl apmyd S Dl - e
A S A e S W e
W S ey - a
o 3 Spee o o aly
Ut 3y JWl e dyb oyn
Sa e il wly s
P P e P A R )
WS gyt oS g
Syl g0 ] L0 Sl ey i
=5 S Ay S wl)
Slafa S = S S e

PHALGUNA 2, 1882 (SAKA)

Address by the 1162
President

W Wale 8l 95 adpn Jlay¥
o debe o Gk a5l el
A e S e S
Wiy e 'g“"'-‘!- o syS

ot dale £ oldas £ Yy

e I i
€ oyplae yl 2 pf pliae
st s - wad Ll Weo xpil.
L ply o -2 wole gl )
SRR e oyl e ey 3y
o Db ol e e delas
2oy -2 pleay Ky Jla
7 Kl o G S mlu
o LS valle Ugle 5l (Olap ble
Uty - & edloy UL 5 a b,
S lle el gl S g
Wo S s ey o
ooyl A S kS S dlyS
S oy b R e dul
A LS QoS B o5 eaeile s

Pl - Glate Syl

S gh Pl -5 &b
2wz A S AS Glase
Bl LS o 2 Wy Lo LS - e
o i e S <) - K
ooyl A KT A S et
“@S el o g - D
fwbw'aﬂ‘-'"ur'ml?uis
Gub & I eple S 4K



Motion on

1163

lu)"“‘) i Lsr':]

TR s
! Logyw g3 &Ry =0 S
I e 25
Ha ot o - P e
ek e e » Spr Ouy
o -l e ¥ Ty 2 »
g § mnle =il R L
I e Gl pezySd
Aol gler e die ! s
wly (e o _(Ji o
ol 8 LS LS e S8 S
LS yadl W &l L o= )
wlly S i ) = e W
St pyae o WKigs B € o
yl ealai WOl {1
i 3o pe e S S S
R
ol By ¥ S e e
peS Kale 8 ol G 53T 2
S o ooy &t o

- ke & Sy

— I adly S e el

Sl S - adly Syl S
Ty R
R ety ile o ety
T P I
L Jpnsl S S ey
oS gy Sl
- S GO 5 oly gyl SIS
L S o dyle g8 S Bpb

- lgn &adly SUeyd

FEBRUARY 21, 1961

1

Address by the
President

1164

Sl xy &l 2 ag e alie
wh g g -2 w0 ylal
oy iy & 2 Gy JU
Juger pam A28y aande ol (yae
S 32 UMy W Iye olud g e
S prma =S - le ond Bie oS
s - WS gag B g W 5
S e fim oS Sha eyt gl 2 OM
ehalie Cilldae yae oWla ol - K
Sl ny gyl - gk Sy emlolad yae
g a0 5 em & yab JJgPaw
¥ ale 45 g ppe He ) Jle
i dlie b caaglan 2R alhw
- e S a4 oyl B e
—a g P2 S oyeyd fye &l

oyt ke &S = gloladd e

wlolud plue 9300 oS wlolwi g &
ey g8 ppftelen yl fpale s
Gabun gl goke olu & - 2 US
L‘-’"'-"“—"*’in.ﬁ"&"éysuoé
- Sl S ey S oy Ui 4l S
ursd Glea gl g3ke e e
ey oY s -G.f - oan eld
- eabas K- L G &S A g0y HRO
o kg -l SN e S 2l &
S o —use pbp Old e
ekl g U L &
(3 S 5 ydihang iyt oyl LS8
o eatle S ke (ol 2 S
S ur 2y S o aly o



Motion on
I

o L ‘37,$ o J..] eRaianyd

1165

a2 95 - e oyl &S 2
oiniaiiedd 6 Lily yo Sl ol
st pda gae el 58 dege e 2
8oyl 5 esly =emle b S
aES S GNS ol b 2o agla
B 1S I N
S M gtaRadiedy) - S
o ot Bite o g WS e
-2 e
-l L GRae i

W W s il a
S 8 GEe gl Sy Kal
oty Jtape S ag pae emem
i vy o Kl o &
ET SN VS - B SRC L S
s el oh gyl gl v
sl SWer 8T S @
S &S cap gl - S
- s LS U o ek ] S
pbgs ¢ o dyb S
o Sl e - a g by D
hlas 3y - oS shrel SIs & ol
ot delae gl S - 2 5
gﬂbduiwﬁ-cad‘_}io
wllabur A3l oo ARagodn Lof o iS
2 e -t X S e S
[ g0 i g“lif ¥ egls
Ge bl =SB e S gl e
2SOl 8 e e iyt
L e I
o - o R gL Sla D S

o 5'.‘5..\ o e K

PHALGUNA 2, 1882 (SAKA)

|

Address by the
President

R oales = e LS WY
I o' - e e - e
e &8 Likagh gagi 53 JpS o e
st o sl e e

il S ] e =y S @l

1166

ot o L opladl g 2wl o
ovla e a0 e 5 sty Ty
otle oo codhm £ gede; 3
da s S 5y el wy
o Wi o Il €l oS
Ul & gae -6 3 o o U
sl o doyb pl &5 v Uals
g 2Lk Ls g Wl o
AL S ol mipia o duyb
P FSe ol P8 e S
il - Bk g2 yayd 383U 0 @ @
-éLt.C..,:.wl.aiJJIl;J!,S Kl
Kl gl U b =Jla (J"

o2 S G S LS
U IAGS K g ple S sl
i eps s Sl o 2 Uy iy
o4 gl pB e R W S el
ot e & ol 8yl Sy (ye
P e of Sl S ol lalun
Kefla Lo 58 ol &ehe K (] 58 2
seity Sl - 2 392 o hSSy &S
P odain o dpb el - 253 &
I e -kl g o
= dnb w8 IS i S
S A S dls Sl
s 8 Aol S Ak & - Ja
s o ol S S S gre



Motion on

[ - - p st
wla 90 i el - (S e
P 6ol R gp S el Py
Wkt & ot 55 oo ke gl o
-yl 48 e.‘,b'q o o S
ol gyl Lagpe =ppaefihay —gas = A
LGl o By oldlis )00
S e O ) o a8
i phadadel ygl | pudys LS - 2 e
dol ol S dys Gpp Spaye S
S bl - 2 Wkl S by o

1167

Fl S el 48 Spa | Ty gl
Walb g5 g | 8 S80S
S - g S IS s
PO AN ATIPIRWL WU S0 B) i @1
Cigia damie & K - lys aki ¥
(O = o8 bt o pere S S
o owl -4 e w‘..ai.is..l!{'ﬂr,b_
Utdan ¥y - (65 @y S g
o ohatd] gl - 8 i s6la S
oLljpad = LS Lo 4S5 oy oS e
oy o8 enlad S e e
a5 g8 mdha g ke S pililes
& yolhs mauyy Gy gpS LS - LS LS
«binb u & 24 S Loy
e
Lo Ja 31 0ga | yae capdlaid] gl
S 55 1 O e Sl ]
gk &yl yeogeen S ki gl
SeeSyl -anlag - g
s e - Lo
o Sl gl agm Syr oy S

FEBRUARY 21, 1961

Address by the 1168

President

oo &adly fyy U1 HAT = gyS 3y - g8 &2
£fa B i pald g - 8 sS
P Cangln = Kyb pansS wiladly o]

o Laals Uy yd g ot

[CNPCRERWEN By JET TIPS e =
Jobas LG S yae wlalne ) 65 2
oS oRegdin g3 WS - Kaky ls
[ Jeel - Batla Loy ) e L_"’!
o ¥ ot R0 de o g
yohe & oy ) - @ sl Sahce
bt iRy By e I e —aleay!
o S ghe Uy S =hau )
e S pyds) pie ] 2y 6 o0
oS 2l el - e oy
o a5 axly ol 15 S oS
e dnl S S ] S e
Wy 2 e - Sl dup & S
- eilb -l J g &S e Lty
o & e pl Ole oyl S5
B e delae (] @ Syl ol
Caghan < yiyRuisadal o s4n Sl
5 ool 8 a3l S - ol S
- g g G0 gl LS S

P B R
Sl 4SSyl S =yl gl
- o S S e

S o ot e e
doga 8 ) S £ 5y eaidline
Wl Syt yi- 2 Sl S S
S a2 Ua Sy o addl



1169 Motion on

SL it W J‘I"“ $en gy
2 o) - E e WS g eatlon
o ot W gl s - 2 Ly LS
nl & (ohygn or Ol yl - 2 oy
eyt U & byl o
b 2y e Zela g Sy Sy
dp ¥l S ok ol - o
S kil gk oS U
= 2Bl s i ol & cigficondliia
plan & yn Gale Ugags yae
-2 Mo S yae eEeile ¥ ..—.:e.l?l
S osdhkl Sl e AT S
Ut onS 58 Oyiell e ol S
e 5 ekl W -a by W
= 8 ppteles - e e e
S Ustke g pppienss ab 2 W
9o G By e o e
&k ‘_95,5 5 ull"‘ e &
S iy kel - 2 e o8
S ind - e Dy oo S5
Lisy = yed Jpb cper 58 5 LS
Ute ol 10 dey o S 2
N e oSy Y A S yralil
wpkl oS W P o - &
AU Wb g b e
PSS BERF A N Uy TR |
U R
S yp Wle yae - yan 8y 9» Oy
M k) = 2 g Sy § oSy &2
o u.r_“é»'m gt il ad S
S el S otaiy b & &S el
& Ula LS ey Oy ol 5 2 U

PHALGUNA 2, 1882 (SAKA)

Address by the
President

il S Al LS nu Ly
e = Lo i S WK tug,
kel Yilae &S ym Laly Ugpye
AR a meeyy dpd LS Sy S
oS piladan &S oan gala & &g
R e
pl slolasd] S - Sl LS oy,
- dla 1S s oS Sl a5
T R T JRES L plan G?
il & 2 5 élgd,sdéjﬂs
Lo gy elms & 2 Ul ) e
ceolasil ol oS ol 6 gl 4 Ut
Ula Ls 3o K &S,  ola )8 S5
SR8 ot A Sy - 2
wtt o O el 2 S5 S gl g
Ut T Uk bl By S Ao
¥ 9 e ] En Laly Uy
m A R g gD S 5yE 5yS
Ob & b - A e LSE )
e SY e & et S aS
SR ey el e b el - e
Ty $5 8 lalan yoia yae ]
I F5S § gladun saln - & aed
otk S e B i0 2 e
EanylS] Sy sday wifyd ka4
ol S e e
S S AU e bl S
e S A - e 3
ilogn oo iyl ilide | g g
e -l o5 Ja] S S8
UTSURPLIN 0 e Y e P
Pk AT - L el

1 70



1171 Motion on

_ B R I
e -2 LS b KR

Jplem By a a0 &4S Eagkul Pyl
£l -2 oo g g &t
SV S i & 26 Clle
¥t 838 e S e e
85 e aille - a2 Jela i
QxS w/ai - gp lela ga ¥ gL
o) m g ela G 5 e K
LSy gl oS Latell S o amy LS
._15 Sl = e e gl
Eamyy e eglmd - e wlpalais)
e oyl U - e e g
ol g S il RapS
PRNTE BET SRR R RS [ R

-2 Uy U the € gl

wly S e et b

Sl Arbgy.-_)'-!éu-l'a‘!
ool gyl - S e
8 el yl e SHSo Ll LS
l&‘-a-‘,nai-ﬁ.:w !S“"{'ld)“‘
ot S e u] &S W LS
e - pela Jla Jun e
ot o B el &Sy &
oS K o - 2SS S5 s
$5 S € ape - 2 L LS 50
S sk o k-2 WS
NTRT R v A
R T Y
255K fws 5 el e
ot g g £ piliea ey
lisw’ﬁur-é-éﬂe‘)iléét‘

FEBRUARY 21, 1961

Address by the 1172
President

ot ke S ek b - 2 sy
o 8 o e gl S giless
LELS ¢ of] A dale Lon 18 yae
Oyl 8w aRel glfae ar 43 Uga
S ] oY Uye Gilbe s S
o ot & e el SRy
Ut Fe Gh 6K e S
e L
S opllan 8 s @ - ey
o URe - S S w s
ok par Il S goix Ly S
P s SN JEPPTS S NPT IR N
S g lily Uy ae -y o
¥ odbn e S b o
a8 e S el
adglas ¢| e e R VI TN
o m ot 3)5 wdlas (S ey
s - e Gy dpb gl
Jy2 € (ol o8 oyl = iyl 2l
o d oS el - a Jela 5o
S o gy ol &S 2 L
wtry S Uy g 02 - oS ary
e By & oS oy &yl 0
-otR F o o o ol
O 8 6 Sele e S o
gtelde Sl ] pae optS
¥ oonS 5l ]yl dhed
o RS Mo e ek EankS
O ool U5 & 5 RS K
uted Ua oS oS (S oyl ol 4
Ol &5y Any AT &S 2 el



1173 Motion on

S oo =y e a2
ani aayfl g - el e
-l ) g W S
g ol e g g W S o
L Ry O e
PN PR Pt L & T o
il oyl lap e s 5
Rl . ;l-’ ore & Lo
o bl Dl B g W
Kt ekl gy - > b O
Joudy SV S e RaS
S & e i S S
d-—gf-._;\.‘ i TSRS SRR Y
ool okl T e e
Sx e ] g S ok
& o o Bl A ed
S IR VT T SO TS
oS ped el gl S eaied lyCam
L I = T e
peld il gyl 8l £ gty
ule (M e 3 e il S
“ovle o Sy e
S L cnpear S o Rpm
Moot H S e ol
U S R T SR
wﬁl w‘é’ - &l ean ""L"\J*‘
095 or O U e (o e
O® RS i - a gga s S
st ey &S Ly ciu-k‘ﬁi’-‘ 9> &
O -2 WS ey oS oy
Db - o s B 8 S )
NI R T EE S S |

PHALGUNA 2, 1882 (SAKA)

Address by the 1174
President

ot~ o o hEed S s
ST SN N VIt P
N BT T T T I S R e

2 M Seusd g o oa

bla Wo o call Jan O
ot B gl gy GY -2
S e e
o LBgmen  gam -2 ony ln
ote de el S b ol &
e gp =l 5 glyre] e S
Wled 2 LS 5 g2 -2
Sl DS ot o - ol
Ot & e g 8 e Ga
P Hlady b pae Sy
g 2 ey b a0 Kyt (yaed
Pt o Pe gt P o8 Hpt ed
ol ¥ 2 Up Wy S Juay) bia
Uyp - ol LS 5 oyl | yae
W 08 capdS] & g Jala &y
IR N T
Up U “ppr gyl 2 & e
Stk e S il S
ot Y - e Jlgpae @ (S
DAlexel Sy el e 4T e
& P ool ey -2 Lp
b WS iy edlop of e
& wyyd Sl Sap - 2 ke
I
Ut oinRededd Ml g gyl
- ot heed N5l Sy oS
Sy a S Lo
a0y pse o - Jaly e fie



1175 Motion on

[y - 2 - p ]

= UoH -2 S gy K S
waulﬁﬁzﬁgrr‘é
& Jdela WS g b XS0 oS
Srka 2 e el o S
S o Byl ] -k S8
e gk 55 ol - 58 as
Erlppb Jaiy 5K L,
ot — & a0 ey sl P
ase] 3l ale  yLaye)
b S ByS eaide o cale
I R PO X
wholan £ ML ) LT o s
ea o WS el L
et LI T S RESECTg B
oy = o2 Ukids e, oSaRlS
S el 5 s Lade b
st T A e e ol
2 - bl epan o2 -
& oumRE -4 Gl s
Wﬂ‘séUL‘iw—éuﬂﬂl
ol o8 2 I oy
o onl - e Cilaa 8
PUE oy s S ey,
R T
Oogp aan off gl B el
wilpess oyl gl S e

- S ol Al
d o o e Ry
oal e 55 S el B S e
din K oldlan o oK) 8 GyS
e b o £ a9

FEBRUARY 21, 1961

Address by the 1176
President

<o dip 8 Jausly S g S
Qe Fe o et S
C ol fe & Jousy & 5 &
A e o K- 2 5l
Ut el el & 2 WS LS &
ETSTS S R [ U D W
¥ ol 2 L o e
ot w0 sl - Ly
-2 lm S 2 e
Pl 2 b o e LI
W S dala S of - 2 Ly
25 e 2y e S L)
¥ Sl ) O oS
2he 5 - a LS oy
S5 SN ey S L Ll € Ll
S e R S
Ot wedlop e S oS e
b € A gl @ - ik S
Wor ff yieyle S yle (ol -
P e pdae e gyl e
U S el K WY S
W o 5t 5l Jlaas  SIR) Jye
S B e &g - e
SO en Y e e )
B e gy Dy gn e el
e monS A gk e
el A O S
el ey Léull o eali]
o s atpa S ) e
e Wi K ety ) oS Al
nonk & UGS (S g - S



1177 Motion on

o S pud ol - 555 Jlased
endion 5 S ol pafle 3 1
- AUkl S ey

M5 M S S oy pb 58 (gl
N S iy nilop (pwis - s i
cadlog guale prae - & i sl
e m o op ol e A S0
ol @ oy okl i G Sl S
Uy pame 5 A S alS &
- o0 WU 5paKae gy Sl e

Shri A, K, Gopalan (Kasergod):
I do not wish to refer to those points
that have already been referred to
by the leader of our group.

The President referred to the
efforts of the Government to enable
our democracy 1o share and partici-
pate at all levels in the great eco-
nomic and social developments in
this country. I want to point out that
the experience is to the contrary. At
least in some parts of the country,
parliamentary democracy is function-
ing in such a way that the opposi-
tion is kept out of the important com-
mittees. In Kerala the Home
Guards Committee has been formed
for recruiting home guards, in which
not even one opposition member has
been included. If there are many
opposition parties, and if at least one
of them is represented, we can say
that the opposition is included, but
there is only one opposition party
there, and not even one member is
taken from the opposition in this im-
portant committee. I want to have
an answer from the Government
whether parliamentary democracy
is functioning there and whether it
is enabling our democracy to share
and participate at all levels in the
great economic and social develop-
ments. 1 could understand if this had
been the case which only one commit-
tee, but in several committees, the
Opposition has not been represented.
For instance, the opposition is not
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represented on the Lok Sahayak Sena
Committee and also on the Develop-
ment Committees. Even if this be
only in one part of the country,
1 want to know, since  the
President has expressed his desire
that the Opposition should be
taken into confidence why in the
Development Committees and ihe
other committees, not even one
Member from the  Opposition has
been taken in. I want to have a
clear answer from Government on
this point, and I want to know whe-
ther they think that parliamentary
democracy is developing and whether
the spirit and essence of parliamen-
tary democracy is being observed or
is being violated at least in some
parts of the country. I do mot want
to go into the other controversial
questions, since I do not have much
time.

14 hrs.

As far as appointments to Gove-
ernment services are concerned, it
is not the qualifications which are
important but it is the police wverifi-
cation that has become important.
If the police officer says that a cer-
tain person who is to be appointed is
associated with certain ideas, then,
certainly that man will not be ap-
pointed. Even if the public Service
Commission recommends a person
having the best qualifications, still,
it the police officer gives some
adverse report about him, he
cannot be appointed in the services.
This is continuing today. Though
the Public Service Commission is
there, it is the police officer’s report
that counts most.

I would also like to point out that
the President has not given a true
picture of the development in the
country, because, after the two Five
Year Plans, even though the produc-
#ion has increased, both industrial
and agricultural, the national income
has increased and the per capita in-
come has also increaseq the gap bet-
ween those who hold the means of
production and those who produce
has widened. The goal of our plan-
ning is a socialist pattern of society.
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In a socialist pattern of siciety, if
there is more production, then there
should not bg more profits but the
oonsumer must be able to get his
good at lesser prices and the pro-
ducers also must get some benefit,
and there should be less of profits. I
would give just two or three instan-
ees to prove how even though the
national income has increased, the
disparities have widened, Actually,
there are two kinds of disparities,
mamely class disparities and regional
digparities.

Take, for example, the case of the
handloom industry. In the report, it
ig said that the production has in-
creased, But what has been the re-
sult? The prices of goods have gone
up; the prices of yarn also have gone
up; and unemployment has increas-
ed. But, as far as the wages of the
handloom workers are concerned,
they have come down. So the result
of this has been industrial unrest. In
some places, due to the increase in
the price of yarn, there is also unem-
plovment. In Kerala and in Tamil-
nad and also Andhra Pradesh where
there is concentration of handloom
weavers, huge stocks are lyving there,
and they must be acquired especially
the ‘Bleeding Madras' variety. If
arrangements are not made to supply
yarn at reduced prices then the hand-
loom owners will be in difficulties, and
the workers will have ‘o be sent ou!.

As regards the rebate of 10 nP
whith is given, it should be given for
three weeks instead of 5 nP and 10
nP for two weeks, Unless the rebate
is increased and the yarn is supplied
at reduced prices, the worker will
not be benefited though there is in-
erease in production.

Then, I come to the conditions of
agricultural labour, that is the agri-
cultural labourers and the small
peasants. It has been stated in the
Report of the Second Enguiry into
the conditions of Agricultural La-
bour in India that 69 per cent of the
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population, according to the 1950-51
census belong to this category. They
have included also those who culti-
vate about 2 acreg of land in this
category of agricultural labour. The
repor. of the enquiy shows that the
condition of this rural population of
69 percent has not improved from
1950-51 to 1956-57; on the other hand,
it has deteriorated. Since we shall
be discussing this report, I do not
want to go into details, but I want
only to point out that the percentage
of agricultural labour  households
with land in 1950-51 was 4993 and
428 in 1956-57, while that of those
without land was 50°07 in  1950-51
and 5713 in 1956-57, That means
that the number of the agricultural
labourers and the small peasant's who
have got households without land
has increased, while that of those
with land has come down.

In regard to the wages, at page 135
of the report, it has been stated:

“The broad conclusions that
emerge from a comparative study
of the agrarian wage structure
in 1950-51 and 1956-57 are: a
general decline in the wages of
the agricultudal labourers, a shift
in the emphasis. payment of wages
entirely in kind or partly in cash
and partly of kind, greater depen-
dence of agricultural labour
families for wage income, a ten-
dency towards widening of wage
differentials as between the
wages of men and women and a
pronnunced decline in the wages
received for ploughing, trans-
planting and harvest operations.
While the agricultural wages in
1950-51 were generally higher
than non-agricultural wages, it
was observed that in 1856-57 the
position was the reverse™

This is the conclusion to which they
have arrived at, as far as the wages
are concerned.

As far as the debt position is con-
cerned, while the percentage was 43
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in 1950-51, it has increased to 63 per
cent in 1956-57. The average debt for
indebted households was Rs. 138 in
1956-57, as against Rs. 105 in 1950-51.

Therefore, 1 would point out that
ag far as the 69 per cent of the popu-
lation in the rural areas is concerned,
though the national income and the
per capita income have increased,
the report has come to the conclu-
sion that not only have the wages
not increased bui, on the contrary,
their debts have increased. Further,
ug a result of the land reform legis-
lation and distribution of waste land
what has happened is that 7 per cent
out of this 69 per cent have lost
their lands and they have not got
any land today. I want Government
to take note of these things and see
that some.hing ig done to amelioraie
their conditions.

The President has also referred to
the Government servants. About 700
Government servants are even today
victimised, and new notices are being
given, though ‘here is a definite or-
der of Government that absence from
duty without authority during the
strike period, organising and lead-
ing a procession, addressing a meet-
ing, instigaling the staff to join the
strike, not of a coercive type, using
of slogans, issue and circulation of
leaflets etc. do not come under gross
misbehaviour and no action should
be taken against such  persons; in
spite of this order, we find tha! even
today, for saying Ordinance murda-
bad' or saying ‘Change the vanity of
Government’, notices are given say-
ing that the employees must show
cause why they must not be dismissed
from service. I would suggest that a
commitiee must be set up to go into
this question and see whether the
ordergs have been implemented pro-
perly. In spite of the fact that there
is a definite order that certain things
will not be considered as gross mis-
behaviour, even today so many are
being victimised, and new show-
cause-notices are also being given.
This will not certainly help
in the smooth functioning of
Government. 1 would repeat that a
committee should be set up to go
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Then I come to agricultural produe-
tion. The President has spoken about
increase in agricultural produc ion.
He has saig that there is already an
increase and we want more insrease.
Bu! as regards land reforms, how is it
that they are implemented? What
about ceiling? What about security to
the ryot and the tenant? What about
the laws which were passed on this?
As far as these pieces of legiclation
are concerned, they have not helped.
I also zay that the matter of ceiling
has become a farce—in many states
this has become a farce. Not only that.
has become a farce. Not only that.
The Kerala Legislature passed a law
saying that after December, 1957, that
is, after the passing of the legislation,
no land above the celling could be
tran:ferred and no land should be
sold. But in 1960, the President issues
an order saving that all those lands
ithat had been transferred or sold
would not come within the purview of
this. Those whe okeyed the law
which put a ceiling on land and also
prevented the sale or transfer of lands
above the ceiling are punished and
those who did not abide by the law
are helped. That is what has become
of the recommendation of the Presi-
dent himself as far as this legislation
is concerncd. In many places where
a ceiling hss been prescribed, there are
loopholes. There is no restrictiton put
that land over and above the ceiling
should not be sold or transferred. So
it has become a farce.

As far as the stoppage of eviction is
concerned, legislation is lhere. But our
experience and reports ave to the
effect that even though legislation is
there even today in So many States
the peasants are evicted with the help
of the police. So unless Government
are very careful and see that the legis-
lation is implemented and the rightful
owner who is in possession of the land
is not evicted—unless he is protected,
not the landlord—certainly this legis-
lation will not help.
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As regards increase in production,
there are certain other things that
have got to be considered. In Kerala,
about cne lakh coconut trees are to be
cut because of the root and stem dis-
easc. For the last three or four years,
they had been told to use some pesti-
cides ete., but now the Central Coco-
nut Commiites has said that one lakh
trees should be cut and there should
be new plantings. On the one side,
they are cutting down the existing
trees; on the cther, they are told to
plant new trees. I want to say that
this is a national wealth. If no re-
search can be done here to find out the
diseasp and treat it, then some help
must be got from ouiside.

This is not only with regards to co-
conut. Arecanut, pepper and all those
agricultural producis are affected and
there is destruction of production due
to ceriain diseases. This has been
happening not yesterday or but for the
last =0 many years. When lakhs of
trees have been affected, the growers
are 10ld to cut down those trees and
plant new ones. If this is the position
with regard to agricultural production,
the posi-ion will not improve and we
will not have increased production,

Next I come to prices. If the culti-
vators do not get even the cost of pro-
duction—the expenses of cultivation—
how can they continue cultivation?
Take for example tapioca. About two
lakhs of agriculturists are cultivating
it. They say that they do not get even
the cost of production. Such is the
price that they get for their produce.
Starch is exported outside India also
and we get some foreign exchange.
But if a starch factory is established
there, starch can he made here out of
tapioca and they may also get some
minimum price. Also more tapioca
<an be produced. T hope Government
will see to it that as far as this is con-
cerned, something is done so that we
<an earn foreign exchange as well as
give a higher price to the cultivators.
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Then I come to the quesion of regio-
nal disparity. There is increase in the
national income, but there is disparity
between one zone and another, bet-
ween one region and another and even
between one part of a State and ano-
ther part of the same State. For ex-
ample in Kerala there is an agitation
in which all parties have joined. There
is disparity between the Malabar part
and the other part. The agitation has
come as a movement.

So this must be looked into. We have
to see that development takes places
on all sides. If one part of the country
becomes less and less developed and
the other goes up, certainly tha: will
give rise to all sorts of tendencies and
troubleg, Those iroubles gre there in
many places.

As regards unemployment, this sub-
ject has already been dealt with. [ do
not want lo go further into it. But it
is increasing. The internal and exter-
nal debts also are increasing. As re-
gards wages, at least in some indus-
tries, the wage level is that of 1939.

There is a defect in our planning.
There is more production of coal and
steel and also wagons. Here so many
questions have been asked almost
everyday. The Minister in charge of
production of steel says that production
is there, but wagons are not there. The
Railways say that wagons are there
but steel and coal are not available to
be transported. As far as industries
are concerned, at least in some States
they are not getting steel or coal. In
places where they have them, wagons
are not available. The result is that
they have to stop work for 15 days,
one month and soon and then continue.
In that way, they are suffering. When
the production of steel, coal and wa-
gons is increasing, there is this situ-
ation; it affects the working of indus-
tries and so affects the workers also.
There is unemployment at least for
some days. In some States, some fac-
tories in industrial estates have been
closed for two or three months because
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of no planning or defective planning
with regard to the procurement of
steel or ecoal or availability of wagons.

Then there is another point. The
President has forgotten about a most
important thing. This is about the
linguistic and religious minorities. So
far as the linguistic minorities are
cor: rned, 1 have no time to go into
detail for want of time, into what hap-
pened in Assam and West Bengal
What has happened in Punjab? The
movement for the formation of a
State on a linguistic basis cannot be
crushed because that is the feeling of
the people. When in all other parts
of India there are linguistic
States, you cannot deny such a State
to people living in one part of the
State. That is why the trouble has
come.

Then again, in several parts of a
State there are minorities. In my
own constituencies, there are linguis-
tic minorities. They have got cer-
tain difficulties. This is as far as
education and appointments. are con-
cerned. There can only be two solu-
tions to this problem: either you
solve all the difficulties of the linguis-
tic minorities, or in places where they
are in a majority and in a contiguous
area allow them to leave that State
and join the other State. If there
is discontent, if the linguistic minori-
ties feel that their education is ne-
glected, there will be quarrel between
the linguistic minorities and the maj-
ority. That is what is happening.

So this problem of linguistic minori-
ties in all the States has cerfainly to
be looked into. The more the delay
in looking into it and solving it, the
more bitter wil] be the feeling of these
linguistic minorities, and that will
only create trouble, as there have
been so many troubles,

Ag regards the religious minorities,
the latest incident ig that of Jabal-
pure. What has happened there? If
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there are anti-social elements in cer-
tain communities does it mean that
the whole community must suffer for
it? Why is it that the police did not
interfere? @ Why is it that certain
communa] papers wrote articles and
instigated ceriain communities? Why
is it that quick action wag not taken?
I want to have an answer to these
questions.

This question of the protection of
religious minorities, in Jabalpur, ia
Bhopal and also in some other parts
of India, must be taken up. A Com-
mittee must be appointed to go inte
the question. They should study the
problem and report. We should see
that protection is given to these re-
ligious minorities.

Whenever some such incidents takes
place, due to certain anti-social ele-
ments, how is it that they turn into
communal clashes? All patriotic ele-
ments and communities should be
called out immediately to stop that.
The anti-social elements in all com-
munities should be isolated; then only
will we be able to check this. This is
a very important question, the right of
the religious minorities—their protec-
tion. I hope Government will look
into this,

I also come to the question of re-
servation for backward communities.
That has also come out in the clashes
in some places. As far as Kerala is
concerned, I can say, there is an agita-
tion by all the backwarg classes to-
gether. In the matter of appoint-
ments they had been given certain
rights, By changing section 11 of the
Education Act they have been affect-
ed. They are really backward; and
some reservation is really necessary
for some time to come. All of them
have joined together and they agitate
and there are likely to be communal
clashes between these backward com-
munities and other communities.

L]

Another point I want to make is
about the long-term prisoners. There
are so many long-term prisoners ia
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the different jails in India, in Andhra,
in Bengal and in Tamil Nad, political
prisoners whose cases have noit been
considered for 10 or 15 years. Their
cases must be considered,

The other point that I want to bring
up, because the Finance Minister is
here, is about the moratorium to
banks. The other day when I said
that there was a serious situation the
Finance Minister sajd that there was
no serious situation. But I have seen
s0 many Malayalam newspapers and
other papers which say that the situa-
tion is really serious. Why is it ser-
ious? Because things are lying there
in naval dockyards and at railway
stations. Merchants and traders are
not able to lift them because it is
only through banks that they can do
s0. Due to that so many people are
unemployed. So, there is a crisis so
far as the merchants and small bus-
inessmen are concerned. The Finance
Minister said that he does not know
what to do; the State Ministers do
not know what to do. Something at
least must be done so that there are
not these difficulties.

When the Palai Bank liguidation
question came up—and that is over
now—during the last session, we ask-
ed a question whether any action had
been taken against the directors of
the Bank. The Finance Minister said
that he would see to it that action is
taken against them. But no action has
been taken against them. Why is it?
It is as a result of that the banks are
coming up, one after the other, for
moratorium. The depositors and the
business public suffer. So, what I
say is that there are certain things
which could be avoided. We must
see the reason behind them.

Now, there is an agitation in Madras
to name Madras as Tamil Nad. Why
should there be an opposition to this
when the majority of the people want
to call it Tamfl Nad? Why should you
insist that ‘Madras’ should be there?
This is unnecessarily creating trouble.
‘What is the harm in calling it Tamil
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Nad when the majority want it? So,
1 say they are creating trouble where
there is no trouble. There are al-
ready sp many troubles facing us, the
linguistic minorities, the regional min-
orities, the disparties as far as in-
comes are concerned and all that. Why
should there be a new thing, about
calling Madras as Tamil Nad?

Mr. Deputy-Speaker: No new thing
need be said now.

Shri A. K. Gopalan: Sir, I do not
want to say more. I only want to say
that these things that have been point-
ed out may be considered by Govern-
ment. And, regarding the two or
three things which 1 mentioned first
I want also an answer from Govern-
ment,

= gafew (Fwar) . FrAEm
g, 9F A 7ET wOA 2 ¥ qra
FT T A TEIAT & AT X AFT AT
T 3 F19 20 FT O & A o By
Tegaft wEem ¥ amwa ¥ oft frs
%, 99 1 W A g wrwr @ fr
7 1T A, A o ged # A o,
IR qEF A A w7 3 § 6w o
FTH W F ZEIT qeF W 7 2 9w
& fa & a1 a<fuar 27 & o
R IpRAR AN Nmag s
i A afes & g w9 w9 axwr
2 33w o & g e
FaAT A ¥ 7Y Y @y & Faat Ao &
fF & wfed g9 A oW
magfFamsmn A amg i,
& AT 71 a7z oF fewdfam qen
1 # W zw & om gmfifes
927 ¥ oI aF TR & fad w A
A I 93 7 29 2w & wfaw &
wfer wefmdl 91 ooy g & |8 )
sarar Al w9 8 A7 Bas A
oiferlt 7w F T F ¥ 3 I oy
v 3w 73 § | TEE v 3w i
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1 IIFAT 92T | AT FAHAT BT R
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[Sert MurcHAND Duse in the Chair.]
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ToF R G A a7 S ndr ey
faai AR gU & M| F g JEgE
AT | WL FlegA X 7 GF 7 U
g &Y & g d°r gu d¥ s
e @ T AT W G g
# T AR N F O™ T @ ar
& w=an 91, 48  9{A | A qwGAT
q A Iy & B, 98 oF qeA I S
g & forg f ST € 7r 7o AR
&P WEFT H, 98 W @ § qIHIG-
few 9 § I g @ ffaeefess
¥ gg¢ < faar s Wk 7 freder
@ qo GHo ¥, at #E TIAH g
#T H24AT A WA | WR | fwar
T A HATET F AN WIAT RIATE FT
qO qTE | IBNT FT 397 |

Shri Maniyangadan (Kottayam): Mr.
Chairman, Sir, I am happy to asso-
ciate myself with the Motion of
Thanks to the President for his Ad-
dress to both Houses of Parliament.
One of the most burning and impor-
tant problems that faces us today is
the Chinese aggression on our bor-
ders. Almost all hon. Members who
have taken part in this debate have
referred to that, and I do not want
to deal with that in detail. Anyhow,
the intransigent attitude, as expressed
by the President, of China, has caus-
ed a lot of confusion in different parts
of the country. I may say that the
people were looking forward to the
President's Address to see what steps
are being taken to vacate the aggres-
sion. There is no specific mention
about that in the Address. I may say
that all steps possible are being taken
and, as one of my hon. friends said,
there is no other possible policy that
can be adopted. The President says:

«,...my Government is well

alert to them and to all their im-
plications. Defensive arrange-
ments, including the opening up
of areas by: better communica-
tions and development, receive
their continuous and careful at-
tion.”
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So, itli.s gratifying that the Govern-
ment is doing all that is possible for
making our defence stronger and
stronger and to get the aggression
vacated,

Coming to the internal matters, we
are now on he threshold of the third
Five Year Plan, and the President in
his Address has given the achieve-
ments that we were able to make dur-
ing the past years, and specially in
the last year, as a result of the work-
ing of the five year Plan. In several
respects we can be proud of the ac-
hievements. Especially in the indus-
tria] sector, production has gone up
and now, we can say safely that we
have created the basis for our indus-
trial development. In that sphere
also, of course, much remains to be
done, but having in view the difficul-
ties that we have to face, my submis-
sion is that our achievements are cre-
ditable, and in a democratic set-up
that we are having, there cannot be a
paralle]l in any other country of
nation, where, in so short a time, gsuch
great achievementg are attained.

In the agricultural sector, of course,
we have not yet reached the stage
where we can say that we have got
over the difficulties., Still, there are
difficulties and we have to depend oa
the vagaries of MNature at times, Yet,
it is gratifying that there also steps
are being taken to improve the condi-
tion and there is every hope for a bet-
ter future. It has also been mention-
ed in the Address thus:

“Under the third Five Year
Plan, agricultural development is
being given a high priority, so as
to provide a strong base for the
economic development of the
country. The aim is tp achieve
self-sufficiency in foodgrains, and
to increase considerably other
forms of agricultural production.”

So, every step is being taken, and we
have to be thankful to the Govern-
ment for the steps that they take.
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In this connection, I may refer to
the second Five Year Plan and the
third Five Year Plan and try to im-
press on the Government the neces-
sity of removing the regional dispari-
ties that now exist. I may be par-
doned if I refer to Kerala, the pro-
blems of which are known to every-
body. Unemployment problem is the
most acute in Kerala. The intensity
of population is another thing which
faces Kerala. There is no other part
of India where the density of poula-
tion is so high as in Kerela. Several
Ministers and other eminent persons
who come to Kerala say that they do
understand the problem, and re-
cently also it has been stated that
the problems of Kerala are national
problems which have to be tackled
on a national basis. But apart from
this pious platitude, I may submit
that nothing much has been done to
retrieve these difficulties.

It we look to the second Five Year
Plan it is seen that in the industrial
sector nothing has been done for the
improvement of Kerala. In the third
Five Year Plan—of course it has not
yet been finalised and even if it is
finalised it is not made known to the
public—I hope the Planning Commis-
sion and the Government will give
due consideration to this factor, Some
heavy industries, I believe, will be
started in Kerala in the third Plan
period. Unlegs that is done, it is not
possible to have an industrial base
and the development of Kerala on a
scientific basis. These things must
be looked into. as I submitted earlier,
on a national basis.

Another thing which I want to
bring to the notice of this House is
the necessity of giving facilities for
the migration of people from Kerala
to other parts of India. There are
areas in India where large wvacant
spaceg are available for cultivation
and other purposes. If the people of
Kerala where the density of popula-
tion, as I mentioned earlier, is the
highest in India and ijs perhaps one
of the highest in any part of the
world, could be given facilities to
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occupy those areas, I am sure this
problem could be solved to some ex-
tent. I don not think anybody would
object to that. Before the formation
of the present Kerala, people from
Tranvancore-Cochin migrated to
Malabar, now a part of Kerala, and
the Government of Madras—Malabar
being a part of Madras at that time—
and also the people of Madrag were
welcoming that. So if such a thing
could be done 1 am sure the result
would be very good.

1198

Another thing which I want to refer
to at this time is regarding the crisis
that has recently arisen in Kerala
as a result of the crash in banks.

Shri Tyagi: Anybody would wel-
come him if he wants to come out of
Kerala, but we cannot have communist
friends in our States,

Shri Maniyangadan: I am not a
communist and I do not subscribe to
the policies of the communist party,
but I would like to say this. To say
to any Keralite, “here is a communist,
you cannot have a place in any other
part of India”, is not a correct out-
look on things. Maybe in India any
citizen has a right to hold communist
views, but he cannot be denied a right
to go and occupy any place. Because
there happened to be a communist
government in Kerala, to say that all
Keralites are communists is ignoring
facts. My friend has the audacity to
say, “you are wlecome but not the
communists”., It is not a question of
communist or Congress or PSP. It is
the people of Kerala, it is a part of
India which fights for its existence.
We have to face realities.

I was referring to the crisis as a
result of the mortorium given to the
banks. The Finance Minister said the
other day that there is no serious
crisis in Kerala as a result of the
closure of the banks. Coming from
Kerala I will not be exaggerating if
I say that the whole financial struc-
ture of that State is now at a stand-
still. Think of six or seven imper-
tant banks, perhaps the only impor-
tant banks in Kerala, being closed for
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a period of three months. Practically
all business has stopped. BSeveral
business concerns have thrown out
their workers. The Kerala Govern-
ment is also facing difficulties in rea-
bieing revenue. Development works
are being stopped. So there js a very
serious situation there. If the Fin-
ance Minister is made to understand
that there is mno serious situation
there, I am afraid his advisers have
not made the facts clear to him. At
the time of the ligquidation of the
Palai Central Bank it was stated by
us that it ig going to lead to a crisis.
It was not very much heeded. The
question of the liquidation of the
Palai Bank is not a point to be agita-
ted now: it has been justified by the
judgment of the Kerala High Court.
But I may submit that the people of
Kerala believe that they were let
down.

It is reported in the papers that
according to the Liquidator’s report
o the Kerala High Court there are
assets, realisable assets, and accord-
ing to the wvaluation of the Reserve
Bank about twelve annas in the
rupee could be paid now. If that is
possible, in the interests of the de-
positors I must submit that steps
should be taken to see that the liqui-
dation expenses are avoided and the
Palai Bank is either amalgamated with
any other bigger unit or with the
new bank that is said to be coming
into existence as a resu’t of amalga-
mation. Some such thing must be
done. Otherwise, people who are in
the know of the financial aspects in
the State say that if the Palai Bank
ig allowed to go into liquidation, then
whatever steps are taken by the Gov-
ernment will not create in the public
mind a confidence in the banking
structure there.

It is true that the Reserve Bank
and the Government have it in mind
1o make the banking structure there
stronger. But the steps hitherto
taken by them have created newer
and newer problems. 1 submit that
the banking system in Kerala was
under special circumstances where
small banks were in existence
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there for a long time, and they were
doing a lot of good to the publie,
to the businessmen and % the
industrialists there. If that is going
to be stopped in order wo bring some
better system into existence, I must
submit that it must be done with
caution. That caution wag lacking
and the result is this most disastrous
one.

It was only the other day, after the
Finance Minister's speech, that one of
the State Ministers stated that specific
suggestions were given to the Central
Government and to the Reserve Bank
regarding the revival of the banke
there. The Finance Minister stated
that the State Ministers had nothing
to say ag to what ghould be done, But
one of the Ministers has stated yes-
terday or day before yesterday—I
read it in the papers—that specific
suggestions were given and that they
were no! heednd,

My submission is that without
standing on the question of prestige
the question must be gone into
thoroughly and the banking structure
there must be allowed to stand on a
firm ground. Otherwise none of our
plans would succeed there. This as-
pect must be borne in mind and I
hope Government will take serious
note of this,

As 1 submitted, if the depositor's
interests are the most important
thing. then the avoidance of the liqui-
dation expenses as regards the Palai
Bank will go to the interests of the
depositors. All the amount that is
available there could be paid to them
it it is merged into a bigger unit or
allowed to amalgamate with one of
the units. I cannot say what should
be done; it is for the financial experts,
But the expert action must be to the
good of the people and the State. That
is all that I have to submit.

Acharya Kripalani (Sitamarhi): Mr.
Chairman, it is good that our Rash-
trapathi, our comrade in the freedom
fight. gives us his darshan once every
year, Unfortunately in this land every-
thing becomes ceremonial and symbo-
lical., The President’s inaugurating the
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Parliament is an elaborate ceremony.
To that there could be mo objection.
Even his address to the Parliament,
which should be factual, has become
ecremonial and symbolical, From year
%0 year the pattern is the same. We
are told how in the last year, in spite
of the great strains and stresses of the
times, we have progressed very well,

15.00 hrs.

We are also told as usual the great
tasks that would be accomplished the
next year. The Address is full of
aliches; and general propositions. Thers
is nothing which one could grasp and
mothing that would inspire the people.
The picture that is given is very rosy.
The Government are sitting on the
heights of Himalayas and they think
that everything is all right with the
people of the country. But the picture
that is presented to us, the optimism
that is breathed by the Government
iz not shared by the masses of our
people. They feel that everything
is not all right and they express it
wherever they meet, whether in their
komes, clubs, kacheris, buses, trams
and trains, in the market-place and
in the bazaar. Everybody thinks that
there is something wrong with the
management of affairs.

There is no clas; of our population
which does not complain that every-
thing is not all right. Wherever peo-
ple meet, they talk of the things that
are happening. They talk of corrup-
tion, favouritism, napotism, ete. that
exist in the administration, They talk
of high prices and increasing un-
employment. Yet, we are told that
our national income is increasing by
leaps and bounds every year. I am
glad my colleague, Shri Asoka, Mehta,
analysed the increase in the national
income. He pointed out that the rich
are becoming richer, but he did not
say that the poor are becoming poorer,
That was left to a former President
of the Congress to say.

In a sense, both the Government
and the people are right. The Gov-
ernment are looking at one section of
the population, a small section, that

PHALGUNA 2, 1882 (SAKA)

Address by the
President

has become rich and that indulges in
conspicuous consumption. The people
are looking to themselves and to their
starving stomachs and bare bodies.
It is certain that a section of our peo-
ple have gained very much in these
years when we have been ppending
large sums of money on our Plans,
and it is quite natural that they
should gain. But who are these peo-
ple who are gaining? Generally they
are the contractors, the manufacturers,
the merchants, who have made tax-
dodging into a fine art. They are
also the administrators who are cor-
rupt. Beyond that, the condition ef
the people is no better than what it
used to be and with soaring prices
any every-increasing unemploymens,
it would be difficult to see, how the
condition of the poor can improve, It
would be a wonder if this ware so.

1202

It ig officially admitted that so far
as the masses are concerned, the real
income of those living in the willages
and those who have no economic hol-
dings of their own has decreased and
their unemployment has increased.
Also, their indebtednesg has increased.
This is given out by the figures that
are supplied by Government itself.
After all, the condition of the masses
can improve only when they get some
gainful employment. This is dimini-
shing. Every completed Five Year
Plan leaves a larger back-log of un-
employment. Official figures state
that 21 millions of people in India
work only for one hour a day. When
I was in America, 1 asked some of the
Labour leaders what they are going to
do if automation comes. They said,
“We will work for one or two hours
a day”. I said that millennium has
already been achieved by our people.
Forty-five million people are working
not more than 4 hours a day.

It is said that the wearer knows
where the shoe pinches. But our
Batas hold that not the wearer, but
those who have made the, shoe know
where the shoe pinches. They also
tell us that if the shoe they have
made pinches, the fault is not with
them, but the fault is with our feet.
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We are always reminded of the
gigantic river valley schemes, the steel
plants, etc. However, here too the
President’'s Address is clear that the
distance between conception and exe-
cution is great. The President has
said:

“My Government will constant-
ly endeavour to initiate and pro-
mote efforts and schemes to
shorten the time between their
decisions on policies and the im-
plementation thereof.”

So far as the drawing up of the
Plans and their execution is concern-
ed, there is a great deal of difference.
There is a kind of dichotomy between
conception of plans, drawing up of
plans and their execution. Qur Plans,
as they are presented to us, read very
well. The accounting is perfect. The
two sides of the ledger square beauti-
fully, The fulfilment also, so far as
the monetary part of it is concerned,
is quite complete. But the physical
targets lag far behind.

To give one instance only, it was
paid that we would produce at the
end of the present Plan about 4 mil-
lion tons of steel. But our accom-
plishment, after the completion of this
Plan, I am told, will not be half that
amount. It will be vrey much less.
A few months ago, the furnaces in
the three steel plants were ready,
but they could not go into produe-
tion. Why? Because iron ore which
we gometimeg export to ether coun-
iries was in short supply; coal was in
short supply and transport was in
short supply. In some places, even
water was in short supply. There
are dams and canals made. They
are ready, but something or other
is wanting and they cannot go into
action. Those who are charged with
drawing up and executing our Plans
fail to realise that every day's delay
in these plants costs the nation more
than Rs. 10 lakhs. It is much more
than that. It is about Rs. 15 lakhs a
day,
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Our failures are, in my opinion, due
to the miscalculation of our plan-
ners. They are due to our inability
to create an adequate, honest and
efficient administration and our de-
ficiency in the know-how and the
proper discipline and the necessary
co-operation and coordination among
the departments charged with the
execution of our Plans. That our
plans are not properly made and
there is no proper coordination bet-
ween the departments that are
charged with the function of carrying
out our plans are clear from the coal
position now. The Minister for Coal,
Mines and Fuel says that the coal is
lying at the pit-head but there is no
transport. Our Railway  Minister
says that he has supplied all the
transport asked for and even more.
The people are, in such circumstances,
inclined to believe both the parties
when they blame each other.

Shri Tyagi: Because it is conveni-
ent,

Acharya Kripalani: It is more in-
convenient for the Government.

But supposing we are able to ful-

fil the physical targets, with the
amounts of money that we have
budgeted for will this solve the

question of our colossal unemploy-
ment? In the 19th century in
Europe production went on increasing
apace but unemployment was also
increasing and wages were falling.
This was the phenomenon observed
by Marx. He described the capita-
list system in the 18th century and
he said that under the capitalist sys-
tem, as he saw it then, the poor will
get poorer. So, even if we fulfil our
plan there is no guarantee that our
unemployment position will become
easy. A Plan that makes no claim
to catch up with the new labour
force that arises after every five years
is, in my opinion, defective in some
essentials. It is not meeting the re-
quirements of the situation and the
unemployment continues. We were
told sometime back that our future
plans will be labour-intensive but
we are not able to make them labour-
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intensive. Wge could encourage de-
centralised industry in a scientific
and a systematic manner and, in ad-
dition to that, we could take wup
schemes of road construction, irriga-
tion, flood control, land reclamation,
afforestation, soil preservation and
such other things. We would have
liked to hear from our President as
to what his Government are going to
do in these directions.

In agriculture let us see what has
been the result of our efforts. Has it
increased due to planned economy or
has it increased merely because of the
kindness and mercy of nature? I
know that I would be told that pro-
duction of foodgrains has increased by
80 many million tons per year. But
the question still remaing whether that
is due to our planned production. I
know that about a couple of years
back monsoons did not favour us and
our food position became critical
Year before last our cotton production
went down to the level of pre-Plan
era. The question, therefore, is
whether we have insulated agriculture
against the vagaries of nature and the
uncertainty of the monsoons or are we
still to depend upon these uncertain
factors? Have we worked out and
carried into effect any scheme of crop
insurance done in other modern
countries? Many agencies created for
helping agriculture—community pro-
jects, intensive areas, co-operatives
and village panchayats do not co-
operate with each other and they are
not coordinated.

The outlook, as the people and not
the Government see it, iz none too
rosy. But supposing that all our Plans
arg fulfilled and we become a rich and
prosperous nation, what will it avail
us if we are divided among ourselves
as at present? In the 18th century
before the country fell a prey to the
imperial rule of England, our country
was the most industrialised country in
the world. It was also the richest
country in the world. After 100 years
of foreign rule, what was our condi-
tion? We dissipated all our accumu-
lated wealth through the centuries. It
disappeared. Not only that, the very
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source of our income and our wealth,
the industrial apparatus which gave us
gainful employment was destroyed
and we could not replace it. The
increased population, therefore, had to
live upon an impoverished agriculture.
There was pressure on the land froma
the early days.

The conguest of India by foreigners
has been made possible only through
interna! divisions. It was so when the
Rajput rule fell. Individual Rajputs
were no worse fighters than the
Pathans and the Moghuls. If anything,
they were more reckless and desperate
fighters. It wag again on account of
the divisions in the ruling classes that
brought about the fall of the Pathan
and the Moghul empires. There was
a kingdom in the north which had
been created by the Sikhs. What
happened to it? Sardar fought against
Sardar and betrayed his country to
the British and that kingdom fell
Again, there wag an empire built by
the Marathas which had almost re-
placed the Moghul empire. But the
princes and the Peshwas fought against
each other. They betrayed the country
and their empire fell.

India has never fallen a prey to
foreign rule except when it was
divided, It always lay prostrate before
foreigners self-defeated. We, as it
were, handed over our couniry on a
platter to the foreigners. The men
were ours, the materials were ours,
the fighting forces were ours but
because of our disunity our country
fell into the hands of foreigners.
Today also history seems to be repeat-
ing itself. Would it be said of us, as
it has been said of many decadent
dynasties and kingdoms that they
neither learnt anything nor they forget
anything? We seem to be forgetting
even our recent past. It was our
disunity that brought about the vivi-
section of our country. But, at that
time, we could conveniently blame the
foreigner. Now we cannot blame
anybody but ourselves. We are divided
into castes, into classes, into com-
munities. We are divided province by
province.
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We fight abous river waters that
eash State should get. Wae fight about
where a particular indusirial scheme
is to be located, We fight abuui a few
villages which have no importance at
all and the language that we use im
fighting for these few villages is the
language that is used ir international
dsputes when one country sakes
possession of another country. We do
met use same language against those
who have invaded our country, name-
ly, the Chinese. All these divisions
have been increasing as years have
relled on. Even the enemies on our
korders do not seem ¥ give us wis-
dom. We are not unived. We even
forget that there are sections of our
population which are friendly to the
foreign aggressor and those who dis-
pute our claims on our own territory.
There are yet, I am sorry to say, im
shis }Jand plenty of Jaichands and Mir
Jaffars against whom we have to be
sareful.

To cap it all, the ruling party is a
house divided against itself. Not
belonging to that great party, I have
no right to criticise what goes on in
the Congress. But in the absence of
an opposition which can replace the
party in power it becomes the duty of
every patriotic citizen to see that the
party in power maintains its health
and vigour. Moreover, I had the good
fortune to serve in my humble way
for many years, almost for half a
ceniury, Lhis great organisation and I
claim in its ranks many friends who
have a sneaking regard and love for
me.

Shri Harish Chandra Mathur: No-
body here denies you that right.

Acharya Kripalani: It is very
kind of friends to say this. Therefore
I think I am justified in pointing oat
the signs that are written by the
times. They are written on the wall
and anybody who runs may read them.
If the organisation only remained true
to its tradifions before independence
and remained united, it will not have
to seek money from capitalist sources
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or sirike doubtful alliances with caste
communal and linguistic  groups e
win the elections.

If India is to advance in any divee-
wen, if e borders are w0 be effeciive-
ly defended, if the large territory oc-
cupied is to be vacated, it can only be
done by a united India. If that unity
is mot there, we shall not only fail at
home but in the international field
also depite our high-sounding princi-
ples of peace, justice, disarmament,
ce-eXistence, panchsheel and she salk
of defending all the lost causes ihe
world over.

In this the greatest responsibility
lieg wiith the Congress organisation
and the Ceniral Government. Where-
ver there is corruption, wherever there
is sectional injustice owing to caste,
community, language or locality,
wherever minority rights are violat-
ed, the Ceniral Government must act
quickly, firmly and efficiently. It must
not he misdirected from its straight
path by considerations of power,
prestige or the necessity of winning
the next election. It will gain more
in prestige if it executes justice imn-
partially and punishes crimes com-
'mitted in the name of caste, com-
munity, language or province. Iis
impartiality, service and patriotism
will be a greater guarantee of success
than any expendiency and short-
sighted and shortlived  advantages.
Let Assam and Jabalpur open the
eyes of the Central Government. It
is many mon:hs and yet even now
there has been no enquiry in what
happened in Assam. In Jabalpur, I
am glad to say, some kind of an en-
quiry will be held.

Shri Hem Barua (Gauhali): May I
point out that ome enauiry iz over
about the Gauhati incident. It has
completed ite report. And another is
in progress.

Acharya Kripalami: Government
had thought in some other terms than
my hon. friend is willing to admit. I
thought that this controdiction will
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from the Opposition.

Shri Hem Barua: But truth is truth
and I have to point it out.

Shri Tyagi:

How many time does
he want it to

be enquired into?

Acharya Kripalani: I do not know
when the Government Benches ars
silent, why Oppeosition should......

Shri Hem Barua: They might be
silent. But that does not mean that I
too should be silent.

Acharya Kripalani: Sinners need
not talk.

About Chinese aggression I com-
pletely endorse what my hon. col-

league, Shri Asoka Mehta, has
emphatically stated yesterday. I
do not know whether ‘I agree
with him or he agrees with me
in what I have been saying since
1950. Along with others I congratu-
late the officials who have drawn
up this report. But this report, I sub-
mit, should have been prepared just
after 1950 when the Chinese invaded
Tibet and swallowed it. If that had
been done even our Communist
friends at least some of them, would
have been convinced about the right-
ness of our cause and also neutral
people would have had the opporiu-
nity to know that our cause was just.
1 do not know if there were any
difficulties in preparing this report

earlier, There could not have been
any difficulties because what our
officers could produce today they

could have produced it ten years back
also., But ten years lost is a  great
loss to the country.

Another point that the report nas
made clear and on which I had been
clear even in 1950 is that Tibet was
a free country. It was a free country
not only internally but also interna-
tionally. It participated in interna-
tional treaties along with China with-
out any protest from that country.
Whatever nominal suzerainty China
claimed but could not exercise was
finally repudiated by Tibet in 1911 as
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1s powerfully
report.

It is all very well to speak in heroic
terms today. But the taste of the
pudding lies in the eating. We were
told a few months back that Longju
had been vacated by the Chinese, We
would like to know whether it has
been re-occupied by us or whether
our own territory has been occupied
again by the BgETessor.
If we could not occupy even a vacat-
ed portion of our own territory, no-
body will take our heroic talks seri-
ously. The President says that we will
be firm and will be peaceful. May I
humbly submit that those who mean
business in internationa] affairs cannot
be firm and always peaceful? A time
will come when their firmness must
drive them to action. We see no
possibility of action. We see no signs
of action. The Prime Minister was
very generous to offer to the U.N.O.
armed combatants for fighting in the
Congo. But, here, we say that we are
not prepared. We say, everything
must be settled peacefully except im
the Congo. In the Congo, war will
solve many problems. But, here it
will not solve any problem. This is
something which passes one's com-

prehension. It lacks at least logic
and sense.
Shri Manabendra Shah (Tehri

Garhwal): Mr. Chairman, the debate
that I have been hearing today has
been primarily about China. I wouwid
not like to take up its international
aspect, but I would like to take up its
home front aspect, and .in the home
front, primarily the area which is
concerned with the border disputes.
Specially it is important because the
Prime Minister holds and rightly holds
that the real defence that a country
can put up does not lie in the armed
forces only, but it lies in having a
happy, prosperous and contented
population. This, unfortunately, is
lacking in the border disfricts of the
Himalayas. It is not because the
pople are not patriotic; it is not
because they do not want to live up te
the traditiong and integrity of the



1211 Motion on

|
[Shri Manabendra Shah]

country; it is because planning and
development of these areas have been
lopsided.

15.32 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

I would like to refresh the memory
of the House of what I have been
trying to persuade the Government
and this House for the last four years.
I would like to go back right to 1957
when eleven Members of this House
who represented or are representing
the border districts of Mid-Himalayas
sent a resolution to the Prime Minister
and the Planning Commission. The
Resolution reads as follows:

“Having regard to the peculiar
economic and geographical condi-
tions of the Hills of the Himalayas,
particularly of the hill tracts of
the Punjab, Himachal Pradesh and
Uttar Pradesh, we the Members
of Parliament representing these
areas suggest to the Prime Minis-
ter and the Planning Commission
that a separate Hill Planning
Committee under the Planning
Commission with Members of
Parliament  representing the
acove Hill areas and financial and
n'anning experts be formed to
farmulate and implement the
Second Five Year Plan for the
Hill areas.”

This resolution of ours was preceded
by a resolution which M.Ps. M.L.As.
and Gaon Pradhans of Tehri Grahwal
had passed on the same subject. Both
these resolutions had been sent to the
Prime Minister who, in his trun, sent
them to the Planning Commission. The
Planning Commission called us to &
meeting which was held in April,
1958. It was recognised then that
each State should give adequate
attention to the needs of the different
areas which had special problems.
They further 'mentioned that, for the
Hill Dirtricts, the plan should be pre-
pared on the basis of local conditions.

I have also been raising this issue
from time to time on the floor of the
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House. Three years have passed, in
fact, very important three years. Qur
meeting with the Planning Commis-
sion and the outcome of that mee‘ing
are still, I am afraid, in the form of
paper recommendation. The Draft
of the Third Five Year Plan is ready
and the final Plan will be submitted,
I understand, during this session the
plan, I hope, is what we expect. Until
we see what the Plan is, we are not
in a position to say anything. But,
what I can say is that whereas we ex-
pected the Government to actively
associate us Members of Parliament
in the framing of the Third Five Year
Plan, they have not done so. I think
all the Members of this Parliament
would agree with this. F

I would say that it is not only at
this level that Members of Parliament
have not been consulted. They have
not been consulted even at the district
level or at the Commissioner level, As
an example, I would like to point out
that a meeting had been convened on
5th January, 1961 by the Commis-
sioner of Kumaon to discuss plans for
the Third Five Year Plan. We four
Members of Parliament representing
four districts of the Kumaon division
objected to it. We sent a written ob-
jection that we are boycotting this
meeting because they had not sent us
any literature for the Third Five Year
Plan and we are not prepared to be
mere rubber stamps. In fact, I had
sent a copy of this to Shri Nanda be-
cause we received a letter from the
Convener of the Standing Committee
on Planning that if we have any pro-
posals to make regarding the Third
Five Year Plan, they should be sent to
Shri Nanda, I sent a copy of that
letter, Unfortunately, we have not
heard as to what he has done about
it,

Co-operation is emphasised by the
President in his speech. He says:

“Your understanding, wvigilance
and co-operatica ‘n respect of the
many problems of our economic
planning, our defence, world peace
and the struggle of still dependent
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peoples, will, T feel sure, be avail-
able to my Government and help
to reassure our people.”

He further went on to advise us,

“I am confident that wisdom and
tolerance and the spirit of co=
operative endeavour will be your
guide.”

Co-operation is there from our side.
But, I am sorry, from the Government
gide, there does not seem to be much
co-operation, Even in such funda-
mental things as the creation of border
districts, we Member of Parliament
were never consulted. According to
us, the creation of border districts has
been done in a very artificial manner,
and probably with no proper apprecia-
tion of the situation, I have been
again and again bringing to the notice
of the Government the undesirable
reactions of this move and the reper-
cussions it has created and the poten-
tialities it hag to create in the future
in these areas which have been re-
moved from the border areas.

In this respect, I had written a let-
ter to the Prime Minister and a meti-
culous man like him replied, “I do not
quite know how we can go about
changing districts or refashioning for
every short while”, This was a reply
which greatly disappointed me. In a
recent tour of my area, I found that
though re-fashioning was not no easy
as the Prime Minister says, they are
considering the adding of some more
areas to the border districts. If that
is the position, I might again suggest
to the Government that if re-fashion-
ing has to be done, let it be re-fashion-
ed in a manner that the whole of the
district becomes a border district.

1 also crave the indulgence of the
House to refer to another aspect of this
situation. The purpose of creating
border districts was with a view to
administer them, launch proper deve-
lopment schemes and to give them ade-
quate defence. That is @ multi-pur-
pose work. The way it is being work-
ed today is the same as it is worked
all over and therefore it is bound not
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to succeed. It is not possible to have
dual control of the State and the
Centre, and it is not possible or proper
to have control of various departments
which run the various schemes. There-
fore, I am to suggest that a warlike
basis should be adopted and for that
purpose, a Ministry of Border Affairs
should be created. If we could create
a Ministry for Kashmir Affairs, I think
the China problem is a much more
serious and the Government should
have really no objection to creating a
Border Affairs Ministry,

I would now like to touch briefly
the position of Pakistan, In this, I
would like to point out that Pakistan
was getting arms aid from America.
At that time, it was said that it is be-
ing given to help them in facing the
communist onslaught from the borders,
This position, according to me, has
slightly changed, because the Pakistan
Government is now trying to court the
Communist countries, by entering into
an oil agreement with Russia and pro-
bably for having some discussions
about the border with China. In this
situation it has become necessary for
us to find out from the American Gov-
ernment—and I hope our Government
will take the necessary steps in this
connection—why the necessity of con-
tinuing their arms aid to Pakistan, If
they say it is for balance of power,
with whom is this balance of power
going to be? If it is to defend the
border, which border are they suppos-
ed to defend? The indications are that
this continued arms aid to Pakistan
will be more to the disadvantage of
India, and therefore I hope the Gov-
ernment will seek a clarification from
the American Government ag to why
now they are continuing the arms aid.

It is very clear to us that the tone of
the Pakistan Government is changing
considerably in their propaganda. We
have heard before also their anti-
Indian feelings, but the last that has
come up before me is with regard to
the case of Jabalpur. This is what the
press report says as to what Gen, Ayub
Khan said in Dacca on February 16:

between
Patrice

“He drew a parallel
the murder of Mr.
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Lumumba and his two associates
and the recent disturbances in
Jabalpur. ‘Why go to the Congo,
Why not look nearer home?”, he
asked, during a chat with reporters
at the airport here on arrival from
Karachi. Look at the tragedy in
Madhya Pradesh' he added, ‘Inno-
cent people are being killed and
wounded. One does not know
how these things happen. These
things occur now and again
in that country.’ He said:
‘What can a poor minority
of 8 per cent do in that country?
They are politically completely
neutralised, economically they are
almost finished, I do not know
what more they are required to
dD'D "

The Jabalpur incident has been
agitating the mind of the House
from one aspect, it has been exploited
by Pakistan; it may also be exploited
internationally, and probably it may
be said that we have some ulterior
motives in creating a Jabalpur ineci-
dent. Whatever motives may be as-
cribed to us, I would not blame Gen.
Ayub for having made such a state-
ment, when a person who is supposed
to have allergy for irresponsible
speeches, a person whose advice is
supposed to be very sound, whose
advice is accepted by the Central Gov-
ernment, gives a statement to the press
which, by itself, is very dangerous.
Our Dr. Katju was reported by the
press as under:

“Today the killing and destruc-
tion of property in Jabalpur had
made him very sad. 'The city,
Dr, Katju said, looked like a sham-
san (cremation ground), and this
made him extremely unhappy. ‘I
want to bring it back to humming
life’, he said.”

This he shid on the 9th, and the Pakis-
tan President took advantage of it and
gave his statement on the 16th, There-
fore, this sort of irresponsible speecheg
should also be taken cognizance of,
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whether they be from Ministers or
leaders,

Shri Oza (Zalawad): 1 have been
hearing the speeches of the great
Acharya Kripalani ever since I came
to this House, I have been hearing
him with great attention and admira-
tion—attention because he is one of
our great leaders, a great patriot, ad-
miration because he has always spoken
in this House for the downtrodden
and he hag always exhibited a deep
sense of patriotism. But I must also
frankly confess that at the end of his
speech I have also always become sad,
He has to my mind developed a very
cynical approach to problems. He
accused the Government of painting a
very rosy picture in the President's
Address. It ig true that it is in a way
rosy. 1 may point out that at some
places the President has also asked the
people to get prepared to bear some
extra strains. But is he free from this
allegation? He has painted a very
dark picture,

An Hon. Member: You have painted.

Shri Oza: Wait till I have painted
and you have a full glimpse of the
picture,

It seems nowadays he carries a very
bad brush, a tarred brush. He had ne
good word for the hundreds of pancha-
yats in this country which are fune-
tioning today. He had no go)d word
for the co-operative effort that we are
making in this country for the very
poor and backward classes. He had
no good word for our community pro-
jects. Maybe we are erring at some
places, but it has created a leadership
in the rural areas. One has got to
move round to find out what these
village panchayat and co-operative
movements and the community deve-
lopment programmes have done to the
country. We do not claim that every-
thing is perfect, there are some faults
here and there. We have got to cor-
rect them, and we are vigilant. The
President has said that we have got te
be vigilant, but it does not mean that
it has not done any good or brought
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any benefit to this country. [ think

we should drop this cymical approach
to our national problems. This is a
national platform and he is heard
with great admiration inside the House
and outside, and when the country has
to march forward, put up with many
strains with a smile, I do not think he
is serving the country, for which he
has suffered so much and laid down
so many things in his life, for which
we all admire him so much and hold
him in high estimation, by creating
an atmosphere of despondency, an
atmosphere of dejection,

Almost all Members have started
their speeches with a reference to
Chinese aggression and incursions on
our borders, and rightly so. The
President has also started his Address
with a reference to the aggression of
China. Everybody feels aggrieved,
agitated about this incursion. I am no
excoption to it. I also feel deeply hurt
that somebody should take liberties
with our frontiers, our independence
in a way. We feel very sore over it,
but what is to be done. When a man
trespasses on our land, we do not
immediately take up a lathi. We point
out: Look here, there is some mistake
on your part, you have trespassed on
my land, this is my land. We start
negotiations,

Shri Braj Raj Singh: Negotiations?

Shri Oza: That is the civilised way.
‘We do not take up a lathi immediately.
That shows immaturity. (Interrup-
tions).

Mr. Deputy-Speaker: In this House
at least, lathis should not be taken up
immediately.

Shri Oza: Therefore, like mature
people, we are moving with the banner
of peace in international matters. We
have adopted a particular line, and we
advise countries to adopt peaceinl
methods of negotiation to settle their
disputes and not to take to arms
mqll?ly t_hem is a question.

An Hon. Member: A country w‘hm
areas have been Uwupled?

1939 (Ai)LSD—8,
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Shri O0za: I am with you that every-
thing should be done, but there are
stages. We want to make it known
to the world that we are not in the
wrong. Now that this voluminoug
report is out, we speak with a firmer
tone., Look at the language that has
been used. There is a departure from
the previous language, as I shall point
out for the benefit of hon. friends here.
What else do you expect Government
to say, in what other language can we
speak? We have talked in very firm
language. The President hag said:

“Defensive arrangements, in-
cleding the opening up of areas by
better communications and deve-
lopment receive their continuous
and careful attention.”

Not that we are complacent. Further
on, the Aduress proceeds to state:

“My Government will, however,
seel: to adhere firmly to the
principles which this Nation
regards as basic in our
relations with nations. They
cannot accept the resultg of
unilateral action or decisions
taken by China”

Then romes the operative part. I
am sure the Chinese people will also
understand this language. This is
almost a very stern warning that has
been administered. The operative
part reads thus:

“In spite of present unwillingness,
or even intransigence, my
Government hope that, sooner
rather than later, China will
persuade herself to come to a
satisfactory agreement with
our country in regard to our
common frontiers.”

When we ask a man to quit our
room, We sdy ‘You persuade yourseld
to quit’. Before we throw him out,
thig ‘is the last language that is used
civilised soclety. - I think no
wwiaunbemdbwany
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Acharya Kripalani: Why do you not
do that in the Congo?
Mr. Depaty-Speaker: Let not that
language be used here.

Shri Oza: There are stages We
cannot jump suddenly. We have got
to pass through certain processes, and
I am sure that by this process, we
have gained world opinion; it is with
ue today. Tomorrow, if we have to
take any action, I am sure the world
will stand with us. We have proved
our case conclusively. We have not
closed our doors for negotiations. That
shows our strength. We have got to
exhibit to the world that we are
strong, but, at the same time, we want
to see that all peaceful methods are
exhausted. I do not think it is a sign
of any weakness. We do not shout.
We speak with a mild language but
with a very firm language. I am sure
the international world and the
Chinese people particularly will follow
the warning that is contained in this
sentence that sooner rather than later,
they will realise that they have to
quit.

I would only suggest that our
hon. friends should not become
impatient. After all, in whose
hands is this matter? It is
in the hands of a man whose
sense of pride is no less than that of
anybody  else. Shri Jawaharlal
Nehru is in charge of External Affairs,
His sense of pride and nationalism
and patriotism is no less than those
of any of us, and he i5 in charge of
these affairs. Let us strengthen his
hands. What has he been saying? He
has been saying, you can strengthen
my hands not only on the borders by
sending some people on the border or
some jeeps or some ammunitions, but
also in cvery field and factory by
do'ng work and crealing the atmos-
phere that we are prepared. That is
the way of preparing the nation for
any emergency, When a man with
such a high sense of pride is saying
this to us, T am sure he will be heard
much more by everyone. Though I
am very much irritated and agitated
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over this Chinese aggression and as I
said, it hurts our national pride that
somebody should take liberty with
our frontiers, at the same time, I do
not worry because the problem is in
very safe hands. That is what I wish
about this. T am sure the Chinese
people will also take note of the
cautious warning that has been
administered in this Address,

Shri Asoka
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Coming nearer home,
Mehta said that this Address is
insipid, colourless, odourless and
tasteless. 1 am afraid we are accus-
tomed to spicy words and superla-
tives. We must also acquire maturity.
What is there colourless in this
Address? You may read the address of
Queen Elizabeth to the British
Parliament or, for that matter, the
speech of any President who delivers.
such message. One could understand
such a language being used by a
President when he urges the whole
nation to be prepared for any emer-
gency or to face any task. But this
is not a Republican message. This is
an  Address to both Houses of
Parliament in regard to the task that
they have to face during the year and
what Government have boen doing
during the previous year. There-
fore, why should one expect spicy
words and superlatives in this Ad-
dress? It is a matter-of-fact and rea-
listic Address. If you read it careful-
ly, you will see that there is maturity,
and a sense of realism in every para-
graph that is contained therein. We
must come out of the habit for going
in for all these spiey words and
superlatives,

Coming to the Third Five Year
Plan, the Plan-frame has been
discussed fully and at length in this
House, and we shall be discussing the
final Plan also when it is ready, But,
I would ask ‘What is there new in the

Third Five Year Plan?” What is .
Boing to be a new feature in the
Third Five Year Plan? When we

laid the foundation of the First Five
Year Plan, we had adopted a pers-
pective planning, in this country, Our
First Five Year Plan was just part of
perspective planning, running into the



1221 Motion on
Second, Third, Fourth and F:fth Five
Year Plans and so on. So, I do not
find anything new in the Third Five

Year Plan. Only, there is a shift in
th: emphasis in details here and
there,

If we have to make this Plan

successful, then we have to create the
proper atmosphere in thig country.
We have created Plan-mindedness
already. As Acharya Kripalani has
said, and rightly, everybody is asking
and grabbing for that scheme in that
State or this scheme in this State
and so on, say'ng ‘Give us a fertiliser
plan‘, give us a steel plant, and so on.”.
But that Plan-mindedness alone is
not sufficient. At the same time,
among the public at large we have
got to create an atmosphere, because,
especially in a democracy, unless
w2 enthuse the people and sense of
willing participation in the great task
that is before us is aroused, 1 shudderd
to think how we are going to imple-
ment a Plan of this gigantic s'ze. We
have to raise about Rs, 1600 crores of
new taxation by way of resources.
This is not a small thing. Unless we
create the proper atmosphere, I am
afraid we shall not be able to create
that sense of participation and en‘hu-
s'asm in this country. How are we
going to do it? We can do that only
if we take the people into confidence
and make the people fezl that we are
also participat'ng in the same hard-
ships which they have to undergo,
an§ that their sacrifices do not go in
vain and that every naya paisa that

is spent is well taken care of by
Government. Gandhiji took ultra-
care for every pie of public funds
that he spent; he exercised great
thrift and great vigilance. In the
same way, this Government should
also create an impression in the

country that every naya paisa that is
beipg collected from the people and
which they are paying by tightening
their belts, because there are excise
duties on oil, on sugar, on cloth and
everything else, and the poor people
are bearing all these indirect taxes
by tightening their belts, is well taken
care of and that it is not wasted and

PHALGUNA 2, 1882 (SAKA)

Address by the
President
that there is neither any inefficiency
nor any corruption. Unless we do
that I am afraid we shall not be able
to enthuse the people to pay higher
and higher taxes for resources for the.

Third Plan.
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At thz same time, as has been
rightly pointed out by my hon. friend
shri Harish Chandra Mathur and
also Shri Asoka Mehta who spoke
yesterday, we have got to gear up
our administrative machinery.
Of course, there are very good officers,
and they are doing very good and
hard work. But at the same time we
should not forget that by and large,
the administrative services require to
be cleansed and geared up, because
there is the feeling today—I am saying
this because I am closely associated
in so many activities with the
administrative systems—among the
subordina‘e officers that even if they
do good work, nobody is going to
appreciate and if {they are going to do
bad work, nobody is going to put his
fzet down on it. This kind of feeling
is very bad in any administrative
system. It not only leads to sullen-
ness but also to insubordination and
sabotage ultimately. Therefore, my
hon. friend Shri Asoka Mehta has
rightly placed ample stress on gearing
up the administrative system.

The Jabalpur affair has also come in
for some reference. I comple'ely
agrez with my hon. friends who have
shown the'r anxiety. Some hon.
friends have said that the Muslim
League is emerging again, But, who
is to be blamed for this?

Shri Braj Raj Singh: You.

An. Hou Member. The Congress
Raj.

Shri Oza: I am very sorry for the
emergence of the Muslim League but
I am very sorry also for the s'tuation
which has given rise to this emer-
gence. When all other communities
are organising themstlves, like
Kayasthas and Bhoomidars, Brahimns
and non-Brahmins, the Mahrattas and
non-Mahrattas and so on, how do you
expect the Muslims not to organise
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[Shri Oza]
themselves?
An Hon. Member: Question.

Shri Oza: You may go to any State,
and vou will find that communalism,
casteism and sectarianism are ram-
pant. In such an atmosphere, unless
we are vigilant, all of us, including
the major communities, I do not think
we can discourage movements like the
Muslim League. When people organise
themselveg on sectarian lines, and res-
ponsible persons, particularly those in
power or out of power are organised
on those lines, thepn that feeling is
there, and people think that this is
the only way to organise themselves
to protect their rights or to get some
benefits. So, all of us have got to
tackle this problem from a national
front. We should not look at this
problem from a party point of view,
but all the parties should put their
heads together. If we not merely pay
lip sympathy to our Constitution but
we owe allegiance to it and that ours
is a secular State, then, it is the duty
of every citizen of India to see that
people rise above these narrow lines
and behave just like nationals of this
country. Only by setting an example,
and not by precepts not by showing
anger, can we weed out the Muslim
League in the future.

14 hrs,
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T waTaT W FrE g 7@ ) Frear
1 efwEe W fowd dar fe,
qdt 3ear ¢ 4 5 fom wfas &
foer mifers &1 &9 Fae GAoHE FAT
2 W SR v 3 R, T g
FY AT T &, TAFT FE G AL |
W gk wrE ewtARE 9% g € F
Fa & fr &9 wmr | AfE SR
1 afadt & T T | TR I
& gz w7 & 9 few dar s
g 2? v g f& faw wfast
F o ¥ A wifed arfs W@
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[ Frafer Frer]

FFwade g1 | & 97 Wt WA g R ag
sqaedT <@, Afww A ¥ & N T
&, ot woErdr AT & I AR A
T srEdt &, AT AT FT AR
OF FAT A | W T AR A4 T
o, a1 wT IAwr wear zar afed,
7y &fod, weam fem, afss frme
T gl ar aa ¥ foF oF & A= gAY
wifed | fag gz & i ot \afew
ST HwITET HY AT FEd F SHT AG@ H
o9 # Fon wifgd 9r, FfEa W
gAY W wART & AR B OAGS
Hqd &1 % 98 &1 @1 & fF fengfer
TGt T 3 1 9 fawwar & ag9 W
AT FdTT gRT Ag Ao F fod wsaw
TG W | F HIFE F FEA W@ §
o fagsar AW T @@ | 9T A9 F
Exirr g A Aifa § o7 w9 F A-
S[Z ST F WAE A AT G A Y
1 IAG UF TOF FAI agAl ST 2
= gl a6 A0ET TP a2
oIS WL HT TLET 6% A A
T 9®W g |

# a9 ¥ FgA1 wgan g 5w
EA qEAT 99 W @
HAAT ATAT &1 IS § | Ag W
€T KT A A1 FECR T, TG
i aF KIS AT A groan ar fafa-
' g a1 o fafex § ar A o=
= &\ & s e g owasy
1 @ § sty feaer e frar ?
AT ST AEY AHAAR & a1 F aqer
srga g % 1 g aga ¥ g Am
& w1 F FIS T S g1 At 3
FET T HAAT WAT A ATl ¥ qrET
gifsmarT & /X awae F1 FAwaqr 9
a1 & T v e agt O et
& &, #T Al F a A
Tga A AW § 1 gEIe At Fas
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e 7z & 916 fafret § s
FTHT qga WG A9 G A IR
srara ot g€ & 1 o S oft ST AT A
# 7@ WA fw gEr agt s w1
grfifefaen &9 a& Jwar @ |
ST A aret w1 ag i
AN I AR AT WA gATL H AT
HeT a1 e AT §1 T4, 99 & ar 7
F15 Tar et T § A Ay AT
MAA FY & A T FH T
TS F o THo Wlo ¥ Y Frar § v fafwwr
ATATHT T FEAATR gYaT & | FgT T /A
wfafafa vt st # a2 §
WY g7 FAFT Z EAT ZY AT & |

SIETR RETT : WA AT F G947
AT F1 AT |

wit Pl frvsr & w0k AT STRAT
g & o st FEwAT #1 AvET @
ZH A9 Z1 9, AfFT 57 g9 9T § FAA
T A A7 ¥foez & Q39 0 AT
F1 wiat foat g, waf® gart faam &
fermr & “Exafad, wefaet e srleem
ag aTq 4 feat gf & 1 AfE gt
arq ¥91 A1 | A # fren §iv 9T
fr Afeew g, fEafd gri 3w
aqt ¥ qF ;i ager arc wfade g
qT A9 F1 AT faar g 1 S g
fart 2 F wif & IT FT AT Qe
fomz 2 & wfww gu ®1 aga &9
Y E | ATAC A7 A9 FOTCE | AR
qz 27 7@ (1 S, 69 1 9% &Y
g1 fmr s, afea 99 &1 H9T 20
faqz 27 £ WL gd Ry fme 38 €
qEE W RIS T ET 8, 99 &1 1T
wE

q uF a@ AR Fgw W@ g
fF W G A1 § A AUAL FA
wEEA A g | F g g e
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TR B # o agfead & A E,

ITHI | FE F g e w |
T A | gk 29 # o e
g wHE 3% ¥ AT F7 & @
w1 FAY g S # U w7 F g
AL FA A | gr@ @ Efr
Y wet wr Y wfir A ot @ 0
T T FEHT Fof @ AT § a1 FAHT
Area faredt o & | F 1w faes
g f& a1 & &9 forr o 93 7 famn
AT FW FAA OUAT ATEEEAT K1 2
FX & w9 A, faw = @9 F foF
T Y GaT 7 F | foraw gaT AT g
TH I ¥ &Y T A FT TG FC |

ot oA g watfear : SuTemw

qEEd, a7 fem § e aEE 7 &
| & & § aegafa & ainmeer 9T
TAAT & YT AT TATHT G | A
A1 waw faq wegafa & sl ga,
Ffam from & wamar 1% g9 9
AL o T T | AT whmmer
faeg fasita, frsmor s oo
qr | F9 TIE F WITATIT FT FAT AT
wezafa & wfnamaor #1 Far 3gf Jran
TR 2 ? foaw awa & Tregafa &1 wfa-
WA g TET AT A1 A 47 FF A4 F7
a1 T 91 fF 7 AT 6 AT a= w w®
& 7 firelt cafe a1 wrea & e § an w4l
wA & 15 wafq fawa & g fom
HAIGU F R I KT AT T ATHED
AT THET WA 99T AT, TAR] HY
AT FET ST AT & | TR
wfiasrraor 1 ag g1 swar & fom i famft
ot 2T F gvwaer wiasw & wram g1

aga &t aig dm F faafasr & 6
grog &, few OF ara e a ¥
EF et Tt | W 99 R F R AT
& qiEr aFF @ 9w w7 oA fee #
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T 9T §FAT & ¢ Tger fazw Aifa,
FEa Tgfa W) dea fegem 7
AT AT faReit HZRIEAT 3 FgHrT A4,
I 9T aATAT @9 W I T @
T T 1 W F q 7 97 Fazm Avfa
G AR aF I go W aF R
forar & 95 & S F1 F aY g1 7 qwar
2 f5 @ F1 v wfvormaor faft o sawer
FTHT FT TEGAATHT F1 @A FFMAT
R A quT H T A AT g
FaLH F 0 8 o ag S A o
Afer & 1 F =9 & gy AL ¥ fAaa
FAT T g wrer ot fgrgear A1
HWHT 9T T W EFTT @ |,
SAAFT FC F T G AT FC
FARXATE T §3,000 T HIT AT FI
forer o & a7 95 9= FwT F faT 1)
TR FEd] & [ T 9897 a1 Feare
FETT | g fp oY Fga § fF s
A gEAT § Fageq A9 TG G
afew & =@ &1 awarT wea g 0%
I et ¥ et fem g faan g,
39 ¥ wias fewmr fatm a9 § 939
amat A f5ai g w1 @ s
&F aq FI a1 g€ A7 F1 F aqernan agar
g fmad ot 71 280 § wx &l
FT T g5 v 1 3afed 7g o5 F fod
FE T FIAC AL E | AR AT AT G |
WA &Y FF AT AT ] FATL FT ASTS
% it @ fgea g wal, o aw
I8 9 g §¥d & (% WA AW ATAT
Ami AT frme A T aea £ 1
S WEF FT a9 & qT AT AGF FI
W T T F=41 I AT # AR
I Fo TR HEF W WA T
qgET ST qFal g |

F SOET FarEr =@mEar g fF oag
arr fagm @ i st e
T I H forgeam & & w1 g

femr =@ S owrer sod w9 afae
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[+ Wt fog wifear |

¥ w oW A A
whfT we § fggraa & wdEl #
S BT AT & wrat g7 fysarar
SRA A T & 32 9, fogr gt
FY o Mfaat § gt gt & g7
gw1 i, afew g qgaT @ 7
foety a9 ¢=2w FT FEy F1 A
* gw &1 @g fawn ag W woEr
e &3 F | WA "9 ITHT S
T o 2 @ & A IR IH TFT
FTRATAF AR LI WE | A IF
T qg A 45 & foegia ardy farweay
HAAT ¥ wErE 7L, IR ALEFE AT
g Fa g g g frsmaw
F 29 g9 39 AT A WA T gl |
THY TS @gdl 2, TE@ 99 WK
qead #Y M A A wEA | #
qTE qarn wrgar g fE s At
grom Y geeAt #1 feggEe
I ¥R AT qree faETe &, a1 o
W Z S w9 g Sw=uE!
T wEe, fam a & g fafewr
argAmfea &1 qFvEer faan, s6@
@ ¥ 39 T T # fergEa &
fawra T WA |

FAAT—

% WA sEE . WAl AT
A LY, UF AW G

ot wiiw Ty w@fen:  sores
ALIET, TH ASA F WAL AAH1 & L

w®1 qrfeat § | 47 a8 agE fFar

a1 f fergeara & @i 9 gHe
& F ag fegea &1 wfaee 9t
Fg W Aifa w1 a2, I w9 A
Ht wodt wRa AT #7 AgsEd w1
SroaT S | AfEw q@ wHIE I
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#Y ot 1 77 FT e froa géh
afer sy oft mfas fom g8 97
FT & gE A T HEE W FT ATA
Fma & o fod Ty wfew wrw ¥
sy < & 1 A 38 faar arey ot
I ®§Y. WX IAE AT T W
fagrér @ty Y FOW FwE H
®T ®F A9 g W @ fuen
WE | qg 9W FY T w7 § W e
1 AT dgoE &7 AT FLd £ | W
I qgaT g f& e ag few awm
qEm § ! 1 e gAate qq &1
ERTE wegaT AT weEfa &1 FR 97,
et a7 fara & oA £, gt 97 ey
F wrogar #9, fow wmAEdEe § 9
famr femem &t ogrEt o) ifei
w fegem § =mww A qfa
F o9 oo M0 W R for o
&t afes mw WA §F fed
FATYAT F1, ATH I FATH AL 24T &
faser T & oY FiAE AwEr F Aifa
¥ 1 foF areat & B ag) gardy dFHEA
W g afew W' aF wwfaEwee
adf #1 Hatw @, W9 F
TOEE T F g AR
f& s faeas &1 ez faar

A w1 faem #Tawc @k T
9rF, g4 gW A oI9
AT F1 WOAT  Hrr @
wWHFT FT AFa 8, Afdw WX
faema 9 & ggi ¥ wAw @ ar
ag  dFHlEW @1 gAY AW @Y
19T Y@ AET g1 AFAT | T RAT H W
gAY 2 #Y S ¥ wrg wrg Ay
@ g1 J%dT g a1 ag 9a% qd anfer
wEwgA A< ST EY a1 8 | MATUEL &
T 1 feman i 1 1 AR AEE

F 1 =1 feem fergeam wn feeam v

T | ST foeaa #1 &@aeA fFar g o

i

%
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T AFATE AT gATX 3 HY FrAT @y
T FT o7 Tt § A s s
o ¥ w3 ¥ QA e ag AvnET
@1 gardt e TET A g wwAr
IH AT H A1 ATy e T IO qF
nfiet gy 7 & W A e 4t
arEfas @7 | F awar g

oY F31 ar § i uw o wEm
a9 gw Y qweAt w1 faeren 1 Afew
Tg &1 R S v vy e # faege
a9 /Y wrfeq g g 2T ag wa=
T wfafeg fegear & oot
@1 F feqT FEm W A 9 17 qe
UG FT AL AEAT |

i F mhvame ¥ fggem §
T AT FgAAT & s g N Fr Pl
T gATE TT ANA | W IT F T
T T 57 W | o7 Y e g
dradi fazrar gt 2 | g9 ¥ afafo
AT TF (F AT A A AT HY WA HA
AT AR G F AL GA A
®T9T WA, FTH I T F FEAA
et w1 g5 e ¥ g W9 Aewe
W A faEa # wEraE S wd
I u wfrmu s G S e H
qg fagT Fr AgroHT &1 AT qEr &
LAY I 1 fede 59 1d a1 9gi 9%
F AT E WL AT GZH WA § IW AV
agw fewe faar e 3, &fe =@t o<
TS T T4T & | S AGHIA qgAY
9GS N G 39 F AN qz # forar
T | ST AT W FA
afaT wgroAY & & W1 wEE 9Ew
o 4, A wErOAT & AT g9 F o2y
foar mar | @@ wwe $7 g@l qeRl
& ama fegem aot s F@E,
& T T AT WK WHH G R |

YT WA R . WErad! TF
g
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Wt o fg wdfen A
X T AT AT AT FF £ ar s

werearaw ot o € of, I A
FI9 T8 ®yAT SnfEw 41 ) wfew agr
At w1 wATT A & 1 ggi A § e
9w ¥ 9 w1 S fr fegem &
7 7@ ot ¥ fF g 0 W= T qE
i few wF e @y § ) gt
FAR TAAT WAZE A AT
fFar | & texe ¥ 0T & FHA
F foeet & Fraae & T 3 faama
& A1EaTE AT TAW KT G FT ;AL
v fear w9 99 9% fggea &
g w007 woar &% @ T & A1 A
& o @1 1 7 A dw  frgmaa
OEAE  gIT € | S8 A9 9F gt
29 F WAFHT a1g AGT A1 3T H 9 A
T FTT F N | IT W A
TFET ¥ faw awwe 7 I 9w w0
it i el e foremas & w1 el
HETCAT F T&FE 93 ST §9AT QY
#T T @A AT @ | WA AR
¥ A AT ag ¥ 9y v fae faw
TR TR} WO A A 9@ AR
T af faeeft #1 wgrat w1 fear
¥ faq af gwew #r axg wemAw
T 8, W Tl awa A A X g
faerer #C q@ TEER AR ATEAT
T A AT G T | F A W
Farn wreat g fF oW St |t &
Tz Y A @ § e A
wIgz &1 @EE 7 auw fagr o
T TF T T AT E | A O
FgT T FATATHET § WA WX TR
TR wgamtﬁmeﬁ STt
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[t wof firg waitfm]
A S0 AT aF §IE 1 o#R
Y A ¥ A wrendr grfae €

TER! AT T F g0 AeA A G
qHA |
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(%8 wmard)

g = F @ awaw g,
A, TfRETEs A ) s e
* T 2

I RERAW : WET ART F
ar fy 9% 77 wwwy & f5 aw et
afes Wifer & o 2 @ & ) IR
W1 T T ® fF “am war awar 3
qg AMAING & | qET 9= AL |01
dra & aY WA ST € |9 & sqrar
LTI FCT & | T R AT I8
TN ¥ feeEe FaT ¢ a1 99 & foa
ag ¥ o ag wn v R, g
aiifaa 2 1 37 fad g7 wewe W
arra difed

st oo g wditfm - F farar
FET g |

ezt & mfonar & awr o
TR A 3 F P o @ B o
0 T e fadaw mifta g @ wfa-
fam = | o6t 797 5aw v faa e
g & o T a9 € | 9T 5 FrAl
I e (R AT § AW g7 9 =qA
far W G qaqr e ¥
T e

TTF THY TIAIA ATH CIATTHE
G & (eys ¥ wifeare ¥ 9= fear
a1 | I U9 F Hiagd OF S H W
R A 92 A | IW AW F AT
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WXET R84y A w97 wE
STRISI 9T FTH FIT AT I TG T
Traw ama ( fadm ) At
gifsrdt werr faemr v 1 aog ww A
2RYE F TR ¥ FAF T7OME F
UG FY FAA F G A gean
& o gfad wew far wmar A,

I A wF Iawr afga fear o7 w@v
g

T 7% 77 239 f5 G =7
¢ 71 FF= § U7 famr @ R amne
e ga gaT @ W e d F
ferAt & whr w1 g€ 2 1 39T AT Y vy
747 9% ¢ fF 7 Fewar awong
F i A afeT faarr & ai= g
HqIGE A AT FFAH TL § A FART
geaTE F@ gd Fma v faw &
w2 ; A T T S A dae
fafrezz %1 7 7= #t w1 9 o=
& 2 fF 7 o g g e A
F foarar & o afpmman § faen oz
a1 @ g 5 Frmre aereEi § oga
geT & W1 wmEs faammast &
F T TG HAT TET | IA TA
BT T weigl ) °4E wiv g {6 v
AT 1 oAt Frowify & FEwEr
TF FET A€ & Wed F19 "<
Fam famer =nfza, aar s gegadt ar
9 F zam av faferds s a0 g7
a7 AAZT W HFAG T AT § AT
Fured ZrT wfgd | @eewT /AT v
grag deq (wfafom an aR =fa-
for a7) ot &5 &1 19 % S0 & grT
% 5ol W @ ag 4% g Arfed o
g 41 F gal § 7 97 F AGGA I
foseit =fed |

g FHwITEl A W g
F @ twa fowm & e fearoar
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& 27 masfaae w9iq 2o ©%o =wTo
T T 94 {co ®IAT  ATET
fFar s | 59% A7 @ A9 gITa
& v # wfafza swa $fzar g ot
ferarar 7z f& a7 Ix Thasi a1
sfrra gso &1 fagr sram, feT
Az FEATT Fi FoT ¥ 7 97 gEAA
AN 1T & TIAT W FARI §se
TIT F FFNA {40 T4 A fzar wr
@ E 9% ¥ T AR EF DIMAL
1 EqraErar Ww 3% 9fr awErd

qAHT AEAT ¢ GTAIF A= P A
fazent fAgardl #1 Fzava faardr 5k
IAF TS FAHIT FTOFMR AT L)
z faafax F &3 mit 9z faiza fear
fx arg & qaurdi 07 A £3 W |@ai
21 92 wOAT F7 &1 TAw AT 7fzd )
oF ATH A1 gH faza ¥ &9 A7 F
A7 AL ATE fagui & ToAr AT E 0
T A gew fazai F A H wA7l
o fam g 39 q7% 1 TOET W
FAAL AFHT THA HIATAT 9 &9 FE a1
ag g% {5 a0k 7 faar ogar ag 0w
aga fawrofm s@= & 7

T % AT 3w WL AR § X
agIsita 73 9t gyl AT aga
5=t & | ¥ grAqrdi & wF g fF arr
1 &7 9g 740 q7% 7§ wiaw fawdr a7
v fagvaar ag & fr go go #t a1
g% wreitedt Al S wirew gl &
gt 9T I, foadr = A T
#1 et ¥ ar e aew Sore qrar &
T FEY & IOA 0 AF A WA
37 72 § o o< fF e T e o
WA & AT I g IETE &7 & g0
@ AT & | IF T A2 F@ & A
@I F T KIS G0 AL & 1| BT
I8 A8 ¥ (%000 T UF W@F I
I A AT AT @ qAL w6
M W NG FE SATAT H OGHC
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AT I ATGT 4T | 9 T ag &
AT AETH 5000 A FrAT AT FTTH
THT uF az'? EEED fa% fooo
T WA A T AT O F ) O wA7 7w
& YT T Aavara 9% A7 F Afea
L F[ TIT 1A AL ATAT |
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16.33 hrs.

[M=g. SpeAkER in the Chair]

HIAYT F1 g7 § faafew F
TgT TF T TATE | AL O 0T oE
¥ faq aga &1 Asa &Y a9 2| AfeA
qFEET 7 #7 foar ¢ oIq weger ®
HIT AN ZTigeq WAL @] T AT
argi g A fAar g 5 3 ardra &
q FL & AIE TF FE AT WAAT
Far AT wrE ot fafree waAyT ¥
7Y g

u¥ arEAle &Eq W T4 A&
9% 7

At mix fag watfear : o wre
Arafaeetar wguy a1 3l § @g &
IA & AT TF3T 2T FafAT T A
77 1 e Freerdr @t oww F 3,
FqEATE F W, w13 F 13 79, a9-
g At # T W, 77 A AR
i fafred a7 w9 17 A IF
g @t am F A ag g3 @Y ?
FrEfgraram & I s
fRerdr & | W gw ¥ Fav wEX §
AMTYT TgF 7 A waAw faar § 94
¥ o #T whee F 9 7 fead axfaadt
afgr &1 ¢ 7 37 a0F &t qvzac
wF oY gg 9CR | @) | AfE
qTHTC H TAIT KT w27 B A1 T
g qar wF T4 97 9q qgt W W@
gt #1 g g2 bt ff ) JL K
% faig fem man @ o 99 =9
fufireed agt oz gforc @ AT Ot &
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[+ mef7 fg w=tfia]

FEATEd F W AR T 1T T FA
A waEHr &1 za ¥ fq7 gfm 7
MNferar s=md /T gt 9x 98 FOT
aifadt ¥ faere g3 1 oF afge w1
g5wq q2, 39 9% gfaw mdr s@n
=T Q& AT 7 WA HiFw AR Tl
T FF T & g da< Ad 2

T@F 9T QF qEar LY | F qAar
g 7 g aga @ wwmmeEE 90
§ afea 97 #v 7g ag=r 747 faar W
aFa1 § F gordd At ¥ 93 F1 F@w
fear stra wYr @Al w97 w5 oqelw
et &Y w9 | OF R § 47 mmare
d= fadi # 7 9290 4§ A% T@
FORT §% A FLAFZ I WA T A
ofy® o W dowr #7 F wAgR
qoR & fag gadr wav gt andfr g 7

WX A WA G GEEE F
Wit & HiC A FRAT 9@ 1 Aq
f8yc ¥ 3% 93W F fau @ward
F avm % fro 57 % %= gm0 ot
wrer AT G T ATET QRNE F
foar war a8 smaw £t wiq wfam gaw
o T A gEtfere afamaaT 3
33 fagmAT 97 (%0 R AT FIY —

“Since the order has been res-
cinded, the Committee do not
consider it necessary to pursue the
matter further. However, the Com-
mittee hope that an ‘order’ of this

nature will not be repeated in
the future'”

a0 Fay R aa § s
T wd FT AT T4q F0iad g £ )

#F oA, uF fame ®IC &
qrdY A1 Qe A fFEfae %
fora & seaT Em g oA tERR H
97 §feq waq Wiz wwd@ ¥ =
dfem Wiftam g 9T 7y wwa A
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agrar ¥ fawafagrem #1QF  FEE
amrt Wi o w12 3aman frae fr 59
awa F a ar¢ gfen 7 oy ege
g 3T *1 S alE ® aw fFa o
A7 8t A X FT AT TGW
wsdraq ¥ fAT # 3gr av faataqt
¥ & fa, faast & & fear 7fFa
¥ 7 T4 AT Ag fwar

Mr. Speaker: Already, the hom.
Member has taken 22 or 23 minutes.

A number of other hon. Member are
waiting.
Shri Bhadauria: Only one minute

more.

Mr. Speaker: But he is going into
the whole history.

st wdtfan - Amm, At ey
F1 agaa & g g fe= w o
TFAEmEr A8 F

& g ¥ 7z fAfad 7 o o4r
5 7 1o F et fedi # ot 7741
T w4t wydr yfaw aframd ofan &
o7 74T AAT FfEA W gw A R
% fr amas fasafaarm, gamm fae-
fraraa dte Hro Hto ¥ g7 a¥ A
%1 3z 77 A= frmframa | to
weres fGwm A7 1927 grEAd H
A srsmafmaE § @ &
fasi® qramr zme fear am o s
F1E 7 o1 wadAr sfma & g 35 =@
FAAFZ AT 72T 7T TR AT w130 F |

“The words do not give a dis-
cretion to take action outside the
Statute. We are, therefore, of the
opinion that the impugned Resolu-
tions were ultra vires and should

be quashed. In the results the
appeals are allowed.”

afer gt #12 F 39 ooz & a9
Wt St to wETgE fAwE a7 WY
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1fF dvwEdr a0F 9T faw g g,
gim #1& 3 39 F1 4T FFA Fq@w
afw gu 2@d & & w9 57 a9 e
qFi & Mg 4T AT HAWF fagEw
6 o arer & 1 & oo, W ¥ gr
T R ¥ 9 fggmam & vam
HAT AgRT & @m a7 7 a8 faaed
FLA wTga g 5 owre g :1E #
AR 1T AT R 77 75 Far s ?
T TF ¢ &1 TR I Hw a7
¥ g Wt ¢ oA fegmma &
FYTHEAT & THA ST & 1 37 7=
F A4 R WA RERd F1 9EAR
3T gT WY ST T T £ AR
WA T g A qn @ g fr
Tg 9EAT AYFT § WO HEAH GERA H
T H A &1 e 1 /A7 e

woT WERT : gaEn fweem |

Shrimati Mafida Ahmed (Jorhat):
Mr. Speaker, Sir, I take this opportu-
nity to welcome the President's
Address which was a realistic apprais-
al of the events and achievements of
the past year and an illustrative docu-
ment of the Government's policies and
programmey for the ensuing year.
The hon, President's timely call to the
Members of Parliament to work for
national reconstruction and world
peace is doubly welcome.

It is really unfortunate that the hon. -

President had to refer first in his
Address to the Chinese aggression and
incursions in our territory as he had
to mention last year, though in the
meantime the two Prime Ministers of
the two great countries met, exchang-
ed volumes of notes and held official
talks for a peaceful settlement.

Since several hon. Members have
referred to the talks between the
Indian and Chinese officials on the
border issue, I do not wish to say
much except that I greatly admire the
patience, perseverance and patriotic
fervour with which the officials of the
External Affairs Ministry conducted
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the talks with the Chinese officials.
No doubt they rose to the high res-
ponsibility entrusted to them by the

country.
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To speak a few words on the Sino-
Indian relations, I would like to begin
by saying that we have been hearing
of military movements, establishment
of garrisons, collectionss of rations and
other things just across the Indo-
Tibetan border. It is anybody's guess
what is the purpose of these prepara-
tions—a military offensive or just
fortifications along the border. As the
winter is receding and spring is com-
ing, we shall know which way the
Chinese wind is blowing, whether
Panchsheel has a chance to live or the
theory of inevitability of war has
taken a practical shape in China. No
doubt the Sino-Indian question is
disturbing the mind of every Indian.

The President has given firm indi-
cation in his address that the Govern-
ment of India is alive to the defensive
preparedness of the country, while her
traditional policy of peace will be
moere supreme. The President also
expressed hope for a satisfactory set.
tlement at an early date. I am also
confident that since our case is just,
our approach is honest, we shall have
the desired result soon. Only, we
have to be firm and patient. Our
Prime Minister has made it clear in
the Rajya Sabha yesterday that sp far
as India was concerned there was no
dispute at all; because we have no
doubt in our mind about our position
in the matter, since the territory is
ours and we have known it is ours.
It was alsp hearten'ng to hear from
our Prime Minister that the border
question with China would be settled
when they vacate the Indian territory
occupied by them. The determination
and sincerity with which our Govern-
ment, and specially our Prime Minis.
ter, is pursuing the border issue
deserves support from all shades of
opinion in the country. 'f we stand
united and have faith in our Prime
Minister’s mature judgment, it might
make the Chinese adopt the best
course to practise Panchsheel in action
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and live territorially contented with
Ind a as a friendly neighbour. But at
the same time I would wventure to
urge upon the Government to be alert
to the changing tactics of Peking who
is well trained in all the arts of com-
munist strategy. The map attached
to the Sino-Burmese treaty, the offer
to Sikkin, Bhutan and Pakistan to
negotiate for demarcation of bound-
aries are pointers of Peking's policy.
So I hope our Government will engage
all their atient'on to be prepared
militarily for any attempt of territori-
al aggression on the part of China.
Moreover the subversive elements of
the country must be rooted out,

Sir, the House has discussed much
abzut Congo; so I will not dilate on
that point. Only, I want to say that
the present unhappy situation in
Congo sometime led me to think whe-
ther the cause of the Congolese
leaders—mutual jealousie; and strug-
gle to gain power—is the easy way
they gut irdependence, or for political
freedom they have not paid the price
Iike other political leaders of Africa!
If they had dome so, surely they
would have known the high moral
standards which political leaders have
to adopt when a country becomes
free

The situation in Congo is really
very explosive. t is difficult for any
one to say what the next few weeks
might bring. But it is a happy trend
that the U.N. is thinking of a firm
action in Congo. It is important to
save the lives of thousands of com.
mon Congolese. It would be the
prime respons bility of the U.N, to
create norma) conditions in which a
legal Government can be set up. I
do not want to express any opinion
on the wisdom or otherwise of th»
direct interest which big powers are
taking in Congo. But I want to make
it clear that if any country wants the
U.N. to take firm action, it should give
moral support to the UN. Secretary-
General, because he cannot be asked
1o act firmly on the one hand and
denounced by the other.
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But at the same time I wonder whe-
ther it is entirely the responsibility of
the big p.wers, the neutral countries
and the United Nations to advise the
Congolese leaders. Should not the
African leaders speak to their breth-
ren in Congo and use their moral
force 10 stop them in behaving in an
uncivilised and brutal manner?

In his address the hon. President
referred to the continued colonial rule
in Goa and said thai{ the G:vernment
of ‘ndia stood committed to its peace-
ful liberation. It is true that the peo-
ple of India and Goa feel very strong-
ly about the colonial rule in Goa, when
the mainland has been enjoying poli-
tical freedom for the last thirteen and
a half years. When India gained her
political freedom by patient non.
violent struggle, she cannot think of a
different method of getting the Portu-
guese out of Goa excent by peaceful
means. 1 believe that justice may be
delayed, but it cannot be denied to the
Goans who have been aspiring along
with their brethren in the mainland
of India. 1 extend full sympathy to
the people of Goa wh» have not yield-
ed before the foreigner and are deter-
mined to fght out until their territory
merges with ‘ndia.

Next, the President referred to the
persistent violation of human rights
by the Government of South Africa
where a sizeable population of Indian
origin are being victimised. In this
respect I want to say that a policy of
racial discrimination and membership
of the Commonwealth are contradic-
tory things. The Commonwealth is a
multi-racial union, and for one of its
members to practise the cult of
racial supremacy is an affront to the
rest of the members I hope that in
the forthcoming Commonwealth
Prime Ministers’ Conference our
Prime Minister would take a stronger
line. If the Government of South
Africa would not mend their ways,
the State should be ordered out of the
community of free and clvilised
nations. )

Sir, about our relations with Pakis-
tan I have a few ohservatiuns to mi;n.
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President Ayub Khan has been tell-
ing the world that his Government is
determined to have friendly relations
with India. Only a year back he pro-
posed a Defence Pact with India;
he wanted settlement on Kashmir;
and he wanteq closer relations bet-
ween the people of India and Pakis-
tan

One must appreciate a little change
of poluical cumate which has come
about in Pakistan since President
Ayub Khan has taken over power in
that counury. Last year both the
countries signed the Canal Waters
Agreement which brought to a close
a long standing and irritating problem.
The Government and the people of
Pakistan should realise that in the
settlement of financial terms India has
been sympathetic towards them at
some cost to her own industrial needs.
This was India’s gesture towards hav-
ing friendly relations with Pakistan.
India has further given proof of her
good intentions towards Pakistan by
taking all the legal and constitutional
steps to implement the Nehru-Noon
Agreement. The sincerity with which
India hag sought to implement this
agreement shows the sanctity our
Prime Minister attaches to inter-
national agreements,

But what Pakistan has been doing?
I am surprised at the peculiar way of
Pakisian showing friendship for India
—President Ayub Khan's great con-
cern for the minorities, particularly
the Muslims in India. If, as he said
in Dacca last week, politically the
minorities have been neutralised and
economically finished, I do not know
how scores of Muslims, Christians
and Sikhg have found places in legis-
latures, judiciary, executive and dip-
lomatic services and how I, a Mus-
lim women, have been elected by a
joint electorate to the country's high-
est legislature? I am extremely
sorry that President Ayub Khan
knows so little about the happy cir-
cumstances of all minorities in this
country.

Coming to the home front, I have
to say something about the set-up of
1939 (Ai) LSD—9.
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the Nagaland. The President refer-
red to the new sei-up of Nagaland
within the Indian Union. 1 wished
that a reference had been made there
about the four Indian airman who
are still rotting in some jungle hide-
ouis as captives of the hostiles. The
Government of India should make it
clear to the new administrative set-
up that the main task of them shoulé
be to get released all those fow
jawans and to explore the possibilities
to restore peace and normalcy in that
area,

On the 18th February, the interim
tody had been inaugurated and a five-
man Executive Council from the elect-
ed representatives of various tribes
has been formed. It is difficult for
anyboy to prophecy at this stage whe-
ther the Governmnt of India has
taken a right decision in conceding the
demand of the Naga People's Con-
vention. Reasonable douts have been
expressed that the decision may lead
to further disintegration of the coun-
tiry. No doubt, it is an extremely
generous gesture on the part of the
Government of India. And, I wish
that the leaders of the Naga people
will alsp rise to their new responsibi-
lities shall endeavour to reciprocate
the generous sentiments of the
Government of India.

I want to say one thing more in
this respect, that vigilance and stern
measures are still necessary in that
area. It is evident that the rebe.s are
still active and more active than be-
fore. The hostiles, however small in
number they may be, should be para-
lysed by firm measures. Whatever
the Government policy may be, it
must take due cognizance of the cru-
cial fact that the area is one where
there is very possibility of influences
other than the Phizoites.

One more point and I shall con-
clude. I have something to say about
the census which is currently being
taken in the country. The census is
an event of great importance, because
it would provide the background for
the future policies and programmes of
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the Government. ‘I'me Census Com-
missloner and Lhe Ccensus enuinera.ors
have a big responsibility on thels
shoulders. 1 auy miscalcuia.ons are
made, they would misdirect the (sov-
ernment and the naton. Since the
matter 1s S0 imporiant, the census
enumera.ors should have been paid
more than an honorarium of Rs. 10. 1
say this subject to correction. They
are to work for three weeks and they
have to go about long disiances to
cover the vast areas. This requires
them to use buses, cycles and other
transport facilities. Moreover, they
are expected to be extra cautious in
filling the questionnaire. Surely Rs.
10 is not enough incentive for such a
responsible work. But I have no
doubt that the country would greatly
benefit from the census report of 1961.
Lastly, Sir, I thank you for giving me
this opportunity to speak these few
words.

Shri Viswanatha Reddy (Rajampet):
Mr. Speaker, for us on this side ot the
House 1t is a matter of happiness and
gratification to see that in an election
year on a general debate like this
members of the opposition have not
been able to be very critical of the
Government. I do not say this to give
a cue to the hon, Members of the
opposition to start off at a tangent
now but I say this in order to endorse
the opinion expressed even by a great
opponent of the governmental policies
like Shri Dange when he said that the
direction in which the policies of the
Government of India are being car-
ried on now, both in international
affairg as well as in internal affairs,
is in a right direction. With a little
embellishments of the policies here
and there, he was of the opinion, we
would reach our goal. So also was
the opinion expressed by Shri Asoka
Mehta yesterday. The speeches made
by both these leaders, with a little
alterations, could very well have
been made® by any hon. Member on
thig side. Therefore, I am really very
proud of the admission that even
veteran opponents of the governmen-
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tal policies have been forced to make
in respect of the policies that are pur-
sued by the Government of India. No
doubt, there are certain voices ex-
pressed by the opposition which were
rather critical, but these voices have
been dismissed by Shri Asoka Mehta
himself as representing the ideas of
the 19th century political ideology
plus the fading flame of feudalism.
These voices cannot have much in-
fluence in the country and, therefore,
need not be taken very seriously.

The shadow of the border problein
that tms couniry is faced witn has
been expressed 1n poweriul lerms and
adequately by several hon. Members.
I would not Lke 10 embark on a dis-
cussion on that subject at the moment
but I wowd like to urge as passionatety
as I possibly can with regard to one
matter which is agitating the munds
of all enlightened and thinking per-
sons in this country today, and tnat
matter is the anxiety with regard 1o
national discipline. Our Prime Mims-
ter has told us very often that sacri-
fices and burdens have to be borne by
this country with calmness and deter-
mination not only during the darkest
of pur days but, if necessary, during
the period of reconstruction. That is
the advice which the Prime Minister
has given us quite often. Now, there
are others who have expressed the
opinion that we are still not a nation.

Yesterday, both Shri Asoka Mehta
and Shri Dange were referring to our
citizens not being able to look up to
higher values and their Irittexing
away their energies in petty squabbles
and they said that the disintegration
of the country is slowly taking place.
Now, all these voices have been ex-
pressed by several people, several
thinkers and writers and they have
been devoting a good deal of time and
energy on this question. During the
days of the freedom struggle, as all
of us know, the nation was electrified
into an effort which can be describe-
as brotherhood. -
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17 hrs.

But today somehow something is
lacking in this country. Our people
are not electrified in the same way
with regard to the reconstruction of
the country. No doubt, reconstruc-
tion of a country might be a prosaic
thing, but unless our leadership is
able to inspire the country to that
brotherhood on the basis of the re-
construction of the country there is
not much hope, I suppose, for rapid
progress in this country. Every
single citizen of the country must be
made to sacrifice whatever he can.
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Mr, Speaker: He can continue to-
mOorrow.

The House now stands adjourned to
meet again at 11 o'clock tomorrow.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 22nd February, 1961/Phalguna 3,
1882 (Saka).
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Mills (Licensing and
Control) (Amendment)
Order 1961 published in
Notification Mo, G.S.R.
50 dated the 14th Jan-

uary, I961.
r) The Calcutta Wheat
Movement Cantrol)

(Second Amendment)
Order, 1961 published in
Notification No. G.S.R.
69 dated the r3th January
1961.

vi) The Rice (Madhya
Pradesh) Second Price
Control (Second Amend-
ment) Order, 1961 pub-
lished in Notification No.
G.S.R. 70 dated the 13th

January, 1961.
(xiti) The Rice  (Punjab)
Second Price Con:ml

(Second Amendment)
Order, 1961 published in
Motification No. G.S.R.
71 dated the 13th January,
1961 .

(xw) The Rice (Uttar Pra-
:sh) Price Control Am-
cndmen: Ordcr, 1961
published in Notification
No. G.S.R. 179 dated the
1oth February, 1961,

(xv) The Tripura Food-
grains Movement Control
(No. 2) Amendment Order
1961 published in Nonﬁ-
cation  No. G.S
180 dated the 10th Feh-
ruary, 1961,
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Flour Mills  (Licensi
and Control) Smﬂg
Amcndrmm Order, 1961
g}lbhshed in Notification
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the 1oth February, 1961,

(xvii) G.S.R. No. dated
the 16th January, 39561
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(6) A copy of the Air Cor-
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dated the 14th January,
1961, under sub-section (3}
of Section 44 of the Air
Corporations Act, 1953,

PE TITIDN RE: PUBLICATION
RAILWAY TIME
'I‘ABLE . 1167
Shri Arjun Singh Bhad.aurin
presented a petition signed by a
petitioner relating to publication
of railway time tables by th: Ra:l—
way

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE . 1107-1108

Shri S.M. Banerjee called
the attention of the  Minister
of Labour and Employment to
the reported closure of ‘Hindu-
sthan Standard’ (Delhi) resulting
in the unemployment of about

350 workers,

The Depu inister of Labour
(Shri Abid Ali) made a statement
in regard thereto.

BILLS INTRODUCED . 1108-1109

(1) The U.P. Sugarcan Cess
(Validation) Bill, 1961 .
(2) The Banking Companies (Am-

endment) Bill, 1961,

STATEMENTS RE. ORDIN-
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TABLE 1109
"I'heMunstcr of Revenue and

Civil nditure (Dr. B. GLpu.Ia
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the Table explaining the cir-

cumstances which necessitated

immediate legislation by the U.P.

Sugarcane (Validation )

Ordinance, 1961, and the Banking

(Amcndm:nt) Ordl-

nance, 1961,

MOTION OF THANKS ON
PRESIDENT’S ADDRESS ;1110-1254

Further discussion  on
the Motion of Thaoks on Address
by the President continued. The
discussion was not concluded.

AGENDA FOR WEDNESDAY,
FEBRUARY, 22, 1961
PHALGUNA 3,{1882 (SAKA)—
Further discussion on Motion

of Thanks on Address by the
President and amendments
thereto,



